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LEGISLATIVE ASSEMBLY.
Priday, 20th March, 1931.

The Assembly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

»

GOVERXMERT SUPPORT YOR THE RURAL DEvELOPMENT FEDERATION OF

1623. *Mr. B. Rajaram Pandian: Will Government be pleased to

state:

(a) whether they are aware that there is a Rural Development
fneg‘earation at Sitaram Bazaar, Delhi, for the rural uplift of

(b) if they have received any commwnig¢tions praying for Gov-
ernment support; orrire

(c) if the answer to parts (a) and (L) is in the affirmative, what reply
the Government gave them;

(d) if a reply has been given, whether Goverament will be pleased
to lay the same on the table; and

(¢) if no reply has been givem, the reason why?

The Honourable Khan Bahadur Mian Sir Fasl-i-Humin: With your
permission, Sir, I will answer questions 1028 and 1024 together. Govern-
ment have received a copy of the memorial addressed to His Excellency
the Viceroy by the Rural Development Federation on the 25th February,
1981. No action has been taken on it as it would obviously be premature
to consider the question of according the Federation any recognition by
‘Government until it has satisfied the Local Administration of its represen-
tative character, its status and its ability to carry out the ambitious pro-
gramme outlined in its memorial.

In reply to parts (d) and (e) of question 1024, I would point out to the
Honourable Member that the promotion of rural uplift work is primarily the
‘responsibility of Local Governments and Administrations. = The action
they have taken on the recommendations made by the Royal Commission
on Agriculture on this subject has been stated in the Report on the pro-
gress made in giving effect to the Commission’s recommendations gener-
ally, a copy of which is available in the Library of the House.

GOVERNMENT SUPPORT FOR 'rlnDRmL DeveLoPMERT FEDERATION OF
ELHI.
$1024. *Mr. B. Rajaram Pandian: Will Government be pleased to
-state :
(a) if it is a fact that the Rural Development Federation at Sitaram
Bazaar, Delhi, submitted a memorial to His Excellency the
Viceroy on the 25th February, 1931;

+For answer o {his question, see answer to question No. 1083,
( 2319 ) A
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(b) if the answer to part (a) be in the affirmative, whether Govern-
ment approved their plan of action;

(c) what support Government propose to give to that movement;

(d) whether Government are going to take into consideration the
rural uplift work; and

(¢) what line of action they propose to take and when?

RzauraTiON OF THE PRICE OF FARM PRODUOCTS.
1028. *Mr. B. Rajaram Pandian: (a) Are Government aware that there
is fluctuation in the markets for all the home-farm products?

(b) Do Government propose to regulate the price?
The Honourable Khan Bahadur Mian Sir Fazli-Husain: (a) Yes. ,
(%) No. Price fixing operations in other countries have completely failed

to achieve their object and have only accentuated the present depression in
the prices of agricultural commodities.

APPOINTMENTS IN THE CENTRAL PuBLIc WOoRKS DEPARTNENT, DELET.

1026. *Hafi Ohauvdhury Muhammad Ismafl Xhan: (a) Will Government
be pleased to state the number of Muslims and Christians fixed against
the posts of 54 assistants in the Central Public Works Department, Delhi?

(b) What steps are being taken to watisfy adequately the claims of
minority ccmmunities ?

(c) Is it a fact that certain routine clerks have been treated as assist-
ante, such as Messrs. Tej Kishan, Sahab Dial, etc., whereas those actual-
1y performing the duties of assistants for a number of years have been
ignored ?

(d) Will Government be pleased to state the educational qualifications
of the seven Superintendents and 54 sssistants?

Mr. J. A, Shillidy: (a) Of the total number of 56 assistanty in the Cen-
tral Public Works Department, 10 are Muslims and one an Indian Chris-
tian.

(b) In making new appointments, due considerstion is given to the ade-
quate representhtion of minority communities.

(c) The assistants mentioned have been classed as such by virtue of
length of service, and rate of pay which they have earned by gradual promo-
tion. The cases of those who are actually performing the duties of assist-
ante have not been ignored. They too will rise to the same statug if and
when they have put in the same length of appruved service.

(d) Government do not consider that any useful purpose would be served
by supplying the information asked for.

Pay or oxrTAIM CLERES IN THE CENTRAL PusLic WoRKS DEPARTMENT,

1027. *Hsji Ohsudhury Muhammad Ismafl Khan: (s) Will Government
be pleased to state the reasoms for differentiation in fixing the pay of
Messrs. Harbans Lal and Jang Bahadur (both being graduates) in the
Central Public Works Department?



QUESTIONS AND ANSWHERS. 2321

(b) Is it & fact that certain under-graduates (Hindus) having no
previous experience were appointed in the Central Public Works Depart-
ment, Delhi, on Rs. 72 p.m., while certa’n Muslim graduates were appointed
on Rs. 60 p.m.? If so, will they please state the reasons?

Mr. J. A, 8hillidy: (a) The reason is that the person first named was
appointed to a purely temporary vacancy of a special nature, while the
second man was appointed to the regular clerical establishment on the
ordinary minimum rate of pay.

(b) Yes, but Muslims also have been appointed on the higher rate of
pay.

CoNTRACTS FOR WORK IN CONNECTION WITH THE INAUGURBATION OF
New DzxraI
1028. *Haji Ohaudhury Muhammad Ismail Khan: Will Government
please say whether it is a fact that: )
(1) no contract was given to any Muslim contractor in connection
with the formal inauguration of New Delhi;
(ii) that 8. Bahadur Singh, Sub-Divisional Officer in charge, had
recommended his own men for giving contracts in connection
with the inauguration work; if so, what are the reasons?

Mr. J. A. Shillidy: (i) The answer id in the negative.

(ii) 5. Bahadur Singh had nothing to do with the giving of the eon-
tracts. Tenders were called for and received by the Officer on Spediad Duty
and disposed of by the Superintending Engineer.

RELATIVES OF GOVERNMENT SERVANTS INVOLVED IN A BoMB CaSE.

1029. *Haji Chaudhury Muhammad Ismail Khan: Will Government
please say whether it is a fact that he nearest relatives of certain sub-
ordinates were involved in the New Delhi Bomb Case? If so, what steps
‘have been taken to warn such Government servants?

The Honourable Sir James Orerar: I am ascertaining the facts and will
let the Honourable Member know the results in due course.

CoxprTIONS OF TRANSFER OF GOVERNMENT EMPLOYEES FROM TEE PUBLIC
WoRES DEPARTMENT TO THE NEW DELHI MUNICIPAL COMMITTEE.

1030. *Mr. N. N, Anklesaria: (a) Is it a fact that some of the local
activities of the Public Works Department relating to electricity, roads
conservancy and health are being transferred and placed under the control
of the New Delhi Municipal Committee? If so, from what date?

_(b) Will Government be pleased to state how it is going to deal with
the present Government employees of these Departments under transfer
to the New Delhi Municipal Committee ? '

_(c) Will their services be placed at the disposal of the Municipal Com-
mittee on foreign service conditions or will their services be dispensed with
by' Government and then be placed at the disposal of the Municipal Com-
mittee for re-employment ?

(d) Are there any safeguards provided by the local Government at
Delhi for the stability of the Municipal services in Delhi on the lines of
those for. Government servants?
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The Honourable Khan Bahadur Mian Sir Fasli-Hussin: (a) Govern-
ment decided to transfer certain services from the control of the Public
Works Department to the New Delhi Municipal Committee on the services
of a whole-time President of the Committee being available.

(b) and (¢). The matter is at present under consideration.

(@) The Local Administration of Delhi has framed rules under section
340 (n) of the Punjab Municipal Aet, 1911, regarding the dismiseal of
municipal employees and other matters. A copy of these has been placed
in the Library of the House.

DISCIPLINARY ACTION AGAINST CERTAIN EmpLovExs or THE Nxw Drrmx
MumicreaLITY.

1031. *Mr. N. N. Ankiesaria: (a) Is it & fact that the New Delhi
Municipal Committee lately considered a$ eme of its meetings, with refer-
aence to sechion 45 of the gunjab Municipal Act, certain cases of munioi-
pal permanent employees, with a view to removing them from substan-
tive appointments without any charge or finding but merely on the report
of the Becretary? ’

(b) If 8o, are Government aware that this move on the part of the Com-
mittee or its Secretary has caused dissatisfaction in the services uf the
Municipality and panic among those Governmemt employees whose ser-
vices under the new scheme are going to be tramsferred to the New Delhi
Municipal Committee?

(c) If the reply to part (b) above is in the affirmative, will Govern-
ment be pleased to state what steps the local Government, Delhi, propose
to take to remove such dissatisfaction and misapprebensions on the part
of the Municipal servants as well as on the part of those who will, under
the new scheme, be transferred to the Municipality?

The Honourable Khan Bahadur Mian Sir Fasli-Husain: (a) Govern-
ment understand that the case of certain employees is under the considers-
tion of the New Delhi Municipal Committee. The appointment, discharge
and dismissal of officers and servants in the employment of the New Delhi
Municipal Committee are governed by sections 88 to 45 of the Punjab
Municipal Act, 1911, which applies to Delhi. Government have no doubt
that any action taken by the New Delhi Municipal Committee will be in
accordance with the prescribed procedure.

(b) and (). Do not arise.

“TerMINATION OF SxrvicEs or Exrrovzxs or THR BoMeay, Baropa AwD
: CerTRAL INDIA RamLway.

1082. *Mr. Muhammad Ashar Al: (a) Will Government please inquire

"and state whether it is a fact that clause 2 of the service agreement of
s Bombay, Barods and Centrs] India Railway employee in the traffic
department lays down that an employee’s services may be terminated
‘without notice om payment of one month’s salarv?

(b) Will Government please place on the table of the House a list of
the Bombay, Baroda and Central India RaHway employees whose services
wers terminated under clsuse 2 of the agreement referred to in ovart (a
from January, 1929 to June, 1980 stating in each case (i) the name
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address of the employee, (ii) the designation and grade of pay of the em-
ployee, (iii) the date of termination of service, (iv) the total .leng_th of
service, (v) the designation of the officer who ordered the termination of
service, (vi) the reason for the termination of service, and (vii) whether the
reason for the termination of service was or was not communicated to the
employee?

(c) Is it & fact that the Bombay, Baroda and Central India Railway
authorities have, in most cases, utilised the clause referred to in part (a)
in terminating the services of employees who have put in many years’
services?

(d) Is it a fact that in cases of termination of services under the clause ;-
under reference the Bombay, Baroda and Central India Railway autho-
rities have not communicated to the employees concerned the specific
reasons ? .

(¢) Is it a fact that whenever any employee has requested the said Rail-
way authorities to inform him of the reason or cause of the termination
of the service under clause 2 of the service agreement, the said Railway
authorities have done nothing more than to repeat the said clause? If so.
are Government aware that the said clause lays down powers of termina-
t'on of services while the railway authorities have used it as a reason
for the termination of services?

(f) Are Government prepared to instruct the said Railway Administra-
tion to reinstate those employees whose services have been terminated
without assigning specific reasons for the termination of their services in
the orders terminating their services?

Mr. A, A. L. Parsons: (a) Government have not with them a copy of
the service agreement of the Bombay, Baroda and Central India Railway
employees in the Traffic Department, but the condition that an employee's
services may be terminated without notice on payment of one month's salary
is common to the servioe agreements of subordinate railway employees.

(b) Government regret that they are not prepared to call for this infor
mation.

(c) Government have no information, but I am bringing this question
to the notice of the Agent. o

(d) and (¢). Government have no information, but the service agreement
of railway employees gives the administration the power to terminate the
services of an employee with a month’s notice or a month's pay in lien
without assigning specific reasons. .

() No.
Dr. Ziauddin Ahmad: Are the conditions of service on the Bombay,
Baroda and Central India Railway the same as on other lines?

Mr. A. A. L. Parsons: Generally speaking, I think that is so.

APPOINTMENT OF OERTAIN ASSISTANT STATION MASTERS ON THE BoMBAY,
BaroDA AND CENTRAL INDIA RATLWAY.

1088, *Mr. Muhammad Azhar Ali: (a) Will Government please inquire
and state whether it is a fact that in December, 1927, and May, 1928,
Mr. BR. D. Bingh, a very junior ungraded Assistant Station Master, and
Mr. Moolchand, a junior ticket collector, were respectively ordered to be
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appointed to the Assistant Station Master’s posts in the superior grade, by
the Traffic Superintendent, Bombay, Borada and Central India Railway,
Ajuier, overlooking the rights of the ungraded, A grade, and B yrnXe
Assistant Station Masters? If so, will Government please inquire and com-
municate to the House the rulese under which the Railway Adminigtration
appointed the said ticket collector and junior ungraded Station Master to
the superior grade?

(®) Is it & fact that in accordance with the inter-branch change
restrictions a ticket collector is not eligible for an Assistant Station Master's
poet? If so, why was the ticket collector referred to in part (a) appoint-
ed to the Asgistant Station Master's post?

() Is it & fact that four Assistant Station Masters of Ajmer submitted
s joint representation to the Traffic Buperintendent, Ajmer, through the
proper channel, remonstrating against their supersession by the junior un-
graded Aslnstmt Station Mutu' and the ticket collector referred to in
part (a)? If 90, what steps did the railway authorities take on the re-

presentation ?

(d) Is it a fact that the Traffic Superintendent, Ajmer, called Babu
Munu:n Ram, relieving Assistant Station Master, Ajmer, for an interview
on 25th August, 1928, to explain his position regarding the responsi-
bility for the representation r-ferred to in part (¢) and transferred him to
the Delhi District?

(¢) Are Government aware that there was no cause for Babu iMunshi
Ram’s transfer from Ajmer in the Bandikui District to Hissar in the
Delhi District ordered on the 28th August, 1928, except that it was to put
bim to inconvenience by way of punishment for the representation reierred
to in part (c)? If so, will Government please state the circumstances under
which the Railway Administration was justified in punishing him for re-
phmreaeneltahm? of his rights to his superior officers through the proper
)

(N Is it a fact that subsequent to the representation referred to in part
{c) the orders for the appointment of the ticket collector referred to in part
(a) to superior grade Assistant Station Mastership had to be cancelled?

Mr. A. A. L. Parsons: The question relates to servants of the Bombay,
Baroda and Central India Railwmay Company and Government are not in
possession of the information asked for. I will have a copy of it gent to the
Agent of the Bombay, Baroda and Central India Railway, who will, no
doubt, take any action that may be required.

Nauxss, Pn, E70., OF cn'um CLERES ON THE BOoMBAY, BaRODA AND
CENTRAL INDIA RAILWAY.

1034. *Mr. Muhsmmad Ashar Ali: Will Government please inquire and
place on the table of the House a statement showing (i) the name of each
clerk in the 8. T. section of the Loco. Head OfSice, Bombay, Barods snd
Central India Railway at Ajmer, (ii) the qualifications of each clerk, (iii)
the date of appointment with his starting pay, (iv) the present pay drawn
by him, (v) his grade and (vi) his annual increment?
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Mr. A. A. L. Pareons: With your permission, Sir, I will reply to ques-
tions Nos. 1084 and 1085 together. The clerks referred to are servants of
the Bombay, Baroda and Central India Railway Company and Govern-
ment are not prepared to make the enquiry suggested. I will, however,
have copies of the Honourable Member’s questions sent to the Agent of the
Railway. v

ALLEGED PREFERENTIAL TREATMENT OF CERTAIN CLERES IN THE Loco. HxAp
Orrice, BoMBaY, BARODA AND CENTRAL INDIA RamLway,

$1085. *Mr. Muhammad Azhar All: (a) Will Government please inquire
and state if it is a fact that the relations of Mr. Mahesh Dass, Head olerk
in 8. T. section of the Loco. Head Office, Bombay, Baroda and Central
India Railway at Ajmer, serving in the said Loco. Department as clerks
have been given preference to other persons, in regard to their appointment,
salary and increment? If so, why?

(b) Will Government please inquire and state if it is a fact that the
relations of Mr. Bankey Behari Lall, the chief clerk of the Loco. Head
Office, Bombay, Baroda and Central India Railway at Ajmer, serving in
the said Loco. Department as clerks, have been given preference to other
persons in regard to their appointment, salary and increment? If so, why?

APPOINTMENTS IN THE CARRIAGE AND WAGON DEPARTMENT OF THE
BouMBAY, BARODA AND CENTRAL INDIA RAILWAY AT AJMER.

1086. *Mr. Muhammad Azhar Ali: () Will Government please inquire
and state if it is a fact that in the Carriage and Wagon Departments of
the Bombay, Baroda and Central India Railway at Ajmer, the relations
of the deceased servants of the said Railway Department have been con-
tinuously refused jobs there, while oufsiders have been freely allowed to
get chances of being appointed?

(b) Are Government aware that it is a rule that preferences in appoint-
ments should be given to the qualified relatives of the deceased servants
of the Bombay, Baroda and Central India Railway as against outsiders?
If so, is this rule followed there or not? If not, why not? ‘

(¢c) Is it a fact that in the Bombay, Baroda and Central India Railway,
Carriage-shop located at Ajmer, fitters and carpenters are given chances
to act as permanent clerks in the said Department while the qualified
heirs of the deceased servants of the said Railway are met with flat refusal

to get any chance? If go, why? '

Mr. A. A. L. Parsons: Government have no information, but I will send
B copy of the Honourable Member’s question to the Agent of the Bombay,
Baroda and Central India Railway for any action that he may consider to
be necessary.

FrrTERS AND CARPENTERS PROMOTED TO CLERKSHIPS ON THE BoMBAY, BARODA
, AND CENTRBAL INDIA RATLWAY AT AJMER. )

1037. *Mr. Muhammad Azhar Ali:" Will Government please inquire and
place on the table of the House the list of fitters and carpenters promoted
to clerkship during 1929 and 1980 in the Bombay, Baroda and Central
India Railway Carriage-shop located at Ajmer with their names, education
and qualifications separately? ,

+For answer to this qaestion, see answer to question No. 1034,
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Mr. A, A. L. Parsons: Government are not prepared to make any en-
quiry, but T will have & copy of the Honourable Member's question sent
to the Agent of the Bombay, Baroda and Central India Railway.

Nunezz or WORKMEN AND MUSTER CLERKS, ETC., AT THE CARRIAGE AXD
Loco SroPs aT AJMER. '

1088. *Mr. Mphammad Azhar Ali: (a) Will Government please inquire
and state (i) the total number of workmen employed at present in esch
of the Carriage and Loco. Shops, Bombay, Baroda and Central India
Railway located at Ajmer and (ii) the number of ticket issuers, muster
clerks, and time sheet checkers in each shop referred to above?

(b) Is it a fact that the total number of ticket issuers, muster clerks
and time sheet checkers in the said carriage shop is far greater than that
of the Lozo. shop referred to above? If so, why?

Mr. A. A. L. Parsons: I have called for the information and will com.
municate with the Honourable Member on its receipt.

PaY oF CLEEKS AT THE RAILWAY CARRIAGE SHOPS AT AJMER,.

1039. *“Mr. Muhammad Ashar AN: Will Government please inquire and
state if it is a fact that the present Chief Clerk of the Carriage Shop, bay,
Baroda and Central India Railway, located at Ajmer has reduced the grade
of shop olerks from Rs. 80 to Rs. 75? If so, was any previous notioe
eanocelling the said grade given to the clerks concerned? If not, why not?

Mr. A. A. L. Parsons: Government have no information; the matter
is within the discretion of the Agent of the Company to whose notice I am
bringing it.

Di1scHARGE oF AGHA NOOR-BApsHA, A ZILADAR IN THE IRRIGATION
DzrARTMENT, NORTH-WEST FRONTIER PROVINCE.

1040. *Khan Bahadur Hafi Wajthuddin: (a) Will Government be
pleased to state if it is a fact thst:

(i) Government of India, Home Depsrtment, Resolution No. 87-
1880 to 1404, dated the 20th July 1879, requires the Heads
of Departments to frame proper charge sheets and obtain de-
fa::ice of the official accused of inefficiensy and other charges;
an

(ii) similar orders are embodied in Government Servant’s Conduct
ules? !

(%) It the reply to the asbove question be in the affirmative, is it a fact
that, in reply to question No. 960 asked on the 19th February, 1929, by
Mr. Muhammad gnmnil Khan (regarding the removal, without enquiry,
from the service of one Agha Noor-Badshs a Ziladar in the Irrigation
Department in the North-West Frontier Province), Sir B. N. Mitre
informed the House that the charge sheet proceeding was unnecemeary
because thers was a large number of unfavourable reports on his work?
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(c) If the reply to part (b) above be in the affirmative, is it a fact that,
in disposing of the memorial submitted by the above-mentioned Ziladar,
the Department of Industries and Labour informed the Local Adminis-
tration of the North-West Frontier Province that the procedure laid down
in the Resolution mentioned in part (a), item (i), above was not followed
in the Ziladar's case, and it should invariably be observed in future?

(d) If =0, will Government be pleased to state how they reconcile the
rulings mentioned in parts (a) and (b) above, and whether they propose
to reconsider the memorial, in which charge sheet proceeding was not at
all adopted?

Mr. J. A, 8hillidy: (a) (i). Yes.

(ii) No.

(b) Yes.

(c) Government do not propose to disclose the nature of the communi-
cations that took place between them and the Local Administration.

(d) The first part does not arise. As regards the second part, Govern-_
ment do not propose to reconsider their orders.

ADMINISTRATION OF RELIGIOUS SHRINES IN THE PESHAWAR DiIsTRICT.

1041. *Khan’ Bahadur Haji Wajihuddin: (a) Are Government aware
that:

(i) under the orders of the Honourable the Chief Commissioner,
North-West Frontier Province. the possession of the lands
‘ belonging to the shrine of Mian Umar Sahib, situated in the
Chamkani village in Peshawar District, was given last year to
the Awqaf Committee of Peshawar recognised by Government

and registered in 1925;

(ii) against the wishes of the office-bearing members and the people
of the country, a separate committee has lately been formed
at Peshawar to deal with the affairs of the estate of the
shrines under the Presidentship of the Deputy Commissioner,
Peshawar, guided by an Indian Assistant Commissicner
who assumed the office of the Vice-President of the separate -
committee; and
(iii) as a result of Government interference in the affairs of the
Awqaf Committee there is a general impression prevailing in
! the country that Government intend to take possession of all
charitable endowment properties in the Province?
(b) If the replies to part (a), items (i) and (ii) above be in the affirmative,
do Government propose to inquire:
(i) in what special interest of Government officers of Government
mentioned above have been permitted to interfere in their
official capacity, in the internal affairs of the Society; and

(ii) why they should not be prevented from having anything to do
with it in future?

Mr. J. @. Acheson: The Local Administration has been addressed and
a8 soon as a reply i received the information will be supplied to the Hon-
ourable Member. '



2328 LEGISLATIVE ASSEMBLY. [20Ta Man. 1981.

APPOINTMENT OF MuUsLIMS A8 CIVIL ASSISTANT SURGEONS IN THE NORTR-
Wasr FeonriEr PrOVINOS.

1042. *Xhan Bahadur Haji Wajihuddin: (a) Is it & fact that in the
‘North-West Frontier Provinoce the Civil Assistant Surgeons are as
follows:. -

on deputation . o . .
0 aocting as Civil Surgecn . . .
Frontier Muslims . . . .
non-Frontier Muslims . o« v

®w & m -~

Hiadne . . . 10
Sikhs « e . 2
AngloIodiea . . 1

Total . 13

(b)hxtshctthstlbouteagbtthﬁedll.B B. 8., belonging to
the North-West Frontier Province and to the majority community sre
serving at present in the Province as Sub-Assistant Surgecns?

(c) If the replies to the above questions be in the affirmative, do Govern-
mmtpmpmtomdatheclumofthelnwertopmmohonmd have
‘their number increased in the cadre when vacancies in the appointment
<of Assistant Burgeons ocour in future?

The Honourable Xhan Bahadur Mian Sir Fazl-i-Husain: (a) Yes, except
-that the number of frontier and non-frontier Muslims is six and one,
respectively.

(b) Yes.

(c) Yes, with due regard to considerations of seniority and eﬁcnmy and
the claims of members of other communities.

CLxrxs, POSTMEN, ETC., EMPLOYED AT THE GEXERAL PosT OFrice,
PrsEAWAR CANTONMENT.

1043. *Xhan Bahadur Haji Wajlhnddin: (a) With reference to the
reply given by Government to Question, No. 160 asked by Mr. 8, C.
Mitra on the 29th January, 1981, will Government be pleued to state:

(i) the total stremgth of clerical establishment, postmen and
packers serving at present in the General Post office in
Peshawar Cantonment; and

(ii) the number of Muslims belonging to the Peshawar Revenue
Division among them?

(b) Will-Government be plessed to state why persons, who do not
belong to the Revenue Division, were employed against the order of the
Director General of Post offices in India?

. Mz H. A, Sams: Enquiry is being made and the information will be
‘furnished to the Honourable Member when received.
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ALLPGED RUNNING OF A PRIVATE PRrESS AT Srv1A BY THE HEAD CLERK,
GOVERNMENT OF INDIA PrESS, ALIGARH.

104¢4. *Mr. Muhammad Anwar-ul-Aszim: (a) Wil Government be
pleased to state whether Government Bervants’ Conduct Rules prohibit a
Government Servant from engaging in private trade or business without the

eanction of Government?

(b) Is it a fact that Mr. Ram Sarup, the late Btationery Keeper of the
‘Government of India Press, Simla, and the present Head Clerk of the
Government of India Press, Aligarh, owns and runs a private press at
Simla known as the Victoria Printing Press without the sanction of Gov- -
-ernment ?

(c) Is it a fact that Mr. Ram Sarup has, from time to time, pur-
chased from the Government of India Press, Simla, printing materials for
use in his own press? '

(d) Is it a fact that Mr. Ram Sarup made the employees of the Gov-
ernment of India Press, Simla, work in the Victoria Press after office
hours?

(e) If the replies to the above are in the affirmative, will Government
please state what action they propose to take against Mr, Ram Sarup for
breach of the Government Servants’ Conduct Rules?

Mr. J. A, Shillidy: (c) Yes.

- (b) to (e). Government have no information, but they are asking the
Countroller of Printing and Stationery to enquire into the allegations con-
tained in parts (b) to (d) of the question.

M138-STATEMENT OF FAOTS BY CANDIDATES FOR PUBLIC SERVIOCE CoMMISSION
EXAMINATIONS.

1045, * Mr. Muhammad Anwar-ul-Asim: (a) Is it a fact that in apply-
ing for admission to the examination of the Public Service Commission a
mis-statement of facts entails dismissal from service? '

(b) Is it & fact that Messrs. Afzal Hussain and Lachman Singh, late
«clerks in the M. G. S. Branch, were forced to resign their appointments
or were dismissed from the service because they had mis-stated their edu-
cational qualifications in applying for admission to the examination of the
Public Service Commission held in 1929?

(c) Is it & fact that Mr. Amar Nath Dhown, clerk in the Adjutant Gen-
eral’'s Branch:

(i) secured admission to the Public Service Commission examina-
:}on held in 1929 by mis-stating his educational qualifica-
ions,

(i) passed the examination, and

(iii) now holds a permanent appointment in the Adjutant-General’s
Branch?

1fs0, will Government please say why Mr. Amar Nath Dhéwn has been
treated differently from Messrs. Lachman Singh and Afzal Hussain?



2330 LEGISLATIVE ASSEMBLY. [20Ta Mar. 1981.

_ Mr. G. M. Young: (a) Candidates for the examination are required to
sign a certificate to the effect that the statements made in the application
form are true to the best of their knowledge and belief. If false statements
are made by them, candidates who have been appointed would be lisble to
departmental action and to dismissal if the offence was considered to be:
sufficiently grave.

(b) Both clerks were holding temporary appointments in the Master
General of the Ordnance Branch. As soon as it became known that they
had made a false statement about their educational qualifications, one of
them absented himself from office and tendered his resignation, and the
services of the other were dispensed with.

(c) The case referred to by the Honourable Member is being investigated.

OrricErs oxX SpEciAL Duiy 1x THE Ranway Boamp’s Cr¥icE.

1046. *Dr. Zianddin Ahmad: Will Government be pleased to give &
statement of officers on Special Duty in easch Department including those
connected with the Railway Board? Will Govornment be pleased to
mention the purpose for which they are appointed? What ere their salaries
and what is the prcbable pericd of their appointment? What authority
or authorities sanctioned such appointments? In case the Officer on
Special Duty was alrendy a Government servant, what was the salary
of his permanent appointment ?

The Honourable Sir James Orerar: A statement giving the information
ssked for in respect of the Departments of the Government of India inelud-
ing the Railway Board, is being prepared and will be sent to the Honour
able Member shortly.

APPOINTMERNT OF AN INDIAN SEORETARY TO THE AGENT OoF THE EasT INDIAW
RAILWAY.

1047. *Dr. Zisnddin Ahmad: Is it a fsct that the Agent of the East
Indian Railway declined to have an Indian Secretary? Will Government
be pleased to lay the correspondence on the table? Did the Member in
charge of establishment write a note of dissent?

Mr. A. A. L. Parsons: The anwwer to the first part of the question is in
the negative, the other parts therefore do not arise.

Dr. Zisuddin Ahmad: Am I to understand that the Agent did not refuse
to take an Indisn ae Secretary?

Mr. A. A. L. Parsons: Yes, Sir; that is what I said.

TRANSFER OF RaTLWAY OFFICERS,

1048. *Dr. Ziauddin Ahmad: (s) How many officers of the East Indian
Railway drawing s salary of Re. 1,500 or more were transferred to othep
State Railways since April 1026? How many of them ere still in service?

(b) How many officers drawing a salary of Rs. 1,300 or more were
transferred from other Railways to the East Indisn Railway duxing that
period ? .
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Mr, A. A. L. Parsons: (a) Five; of these four are still in service.
(b) Eight; of these ome is on leave preparatory to retirement.

Dacorries 1x CLERKS’ QUARTERS IN NEw DELHI.

1049. *Mr, B, X. S8hanmukham OChetty: (a) Is it a fact that a dacoity
has been committed on the 9th March, 1931, in the house of a Government
«of India servant residing in Edward’s Square, New Delhi?

(b) Is it a fact that the dacoits were armed with pistols and small
‘fire-arms ?

(c) Is it a fact that a similar dacoity took place a few weeks befon
in an unorthodox quarter in Market Road, New Delhi?

(d) If so, will Government be pleased to state the steps they have
‘taken to prevent such occurrences from time to time in the Government
-of India headquarters?

() Are Government aware that these armed dacoities in the residences

-of Indian clerks are committed owing {o the absence of small fire-arms
in their houses?

(/) Is it a fact that licences for small arms are refused even to Gov-
-ernment servants paying income-tax? 1f so, do Government propose to
toke immediate steps to issue licences for small arms liberally on the
recommendations of the heads of Departments under whom these Govern-
ment servants work?

. The Honourable 8ir James Orerar: (a) and (b). No. The Honourable
Member is presumably referring to the reported assault on Messrs. L. K.
and S. K. Mandal at 81, Edward Square, New Delhi, at about 10-30 p.mM.
.on the 8th March, 1931. The alleged assailants, who were armed with a
Webley and Scott air pistol and two small knives, were subsequently
arrested.

(c) An attempt of a similar nature was made in the early hours of the
7th February last, at No. 2, Market Road. On that occasion 3 men entered
the outer room of the house but, on an alarm being given, fled.

(d) Police patrols have been organised and these are working efficiently
. considering the large area in which they have to operate.

(e) No.

(f) Licenses for revolvers and pistols are issued only in case of real neces-
sity and are not dependent on payment of income-tax. The issue of licen-
ses is within the discretion of the District Magistrate and it would not be
advisable to issue any orders limiting that discretion.

Mr. Gaya Prasad Singh: Is it a fact that the police force in New Delhi
has been considerably strengthened in recent years in view of the frequent
recurrence of such incidents ?

The Honourable Sir James Orerar: Considerable increases have been
made.
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INOREASED RATES FOR PASSENGERS ON THE SouTH INDIAN RAlIWAY.
1050. *Mr. K. P. Thampan: Will Government be pleased to state :

(1) whether it is a fact that the South Indian Railway has doubled,
with effect from the 1st March, 1931, the minimum charges
for passenger traffic for all classes;

(ii) if ®o, whether there were any special reasons for such heavy
mncrease, except the general trade depression;

(iii) whether any other railway system has also adopted this course;

: if 8o, ‘which railways?

Mr. A. A. L. Parsons: (i) Yes. The Honourable Member no doubt
‘realisea that the alteration only affects the charge for a journey of not more
than three miles, and does not mean, for a third class passenger, an extrs
charge of more than six pies for any journey up to three miles.

(ii) This is presumably ome of the measures which the South Indian

ilway Administration consider necessary to relieve the present financial

(iii) I am not aware of any other railway having similarly enhanced ite
minimum charge for passengers.

Mnzacz or LINES 1IN A NEW DIVISION OREATED ON THE S0UTH INDIAN
RamLway.

1051. *Mr. K. P. Thampan: Will Government be pleased to state
adverting to my question No, 552, dated the 17th February, 1981:
(i) the total mileage of lines in the Bouth Indian Railway under
Divisional Superintendent at Podanur in the year 1925,
when the number of districts was reduced to three;
(i) the increase in the mileage under that district &ill the 1st of
January when that district was bifurcated;
(iii) the total mileage as at present arranged in each of the Podanur
and Calicut Divisions:
(iv) the average mileage in a district in the Madras and Southern
Mahratta and Bengal Nagpur Railways; and
(v) it the post of a new Traffic Buperintendent has been created
on account of the creation of this division; if so, who has
been appointed for the post and what is his salary?

Mr. A. A. L. Parsons: (i) to (iv) and latter portion of (v). T have called
for information from the Agents, South Indian, Madras and Southern

Mahrstta and Bengal Nagpur Railways and will communicate with  the
Honourable Member on ity receipt.

As rdg the first portion of (v), two posts, one in the senior and the
other me junior scale, have been created in connection with the opening
of the Traffic Division at Calicut.

Mr. K. P. Thampan: Are Government satisfied that there is s real
need for creating a new division at Calicut?
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Mr. A. A. L. Parsons: Yes.

Mr. K. P. Thampan: Is that by way of retrenchment in the Railway
-Department?

SUPERSESSION OF CERTAIN SENIOR OFFICERS OF THE GOVERNMENT OF INDIA
PrESS, CALCUTTA.

1062. *Mr. 8. 0. Mitra: (a) Will Government be pleased to state if
it is a fact that seniority of service is not observed in making promotions.
‘to the gazetted ranks of the Printing and Stationery Department?

(b) Is it a fact that Mr. Trousdell was recently appointed as Deputy, -
Controller, ¥orms, Calcutta, in supersession of Mr. Golder and two other
European Assistant Managers and Overseers of the Calcutta Press?

(c) Is it & fact that Mr. T. E. Jones is considerably senior in service
both to Mr. Trousdell and Mr, T. Carter, Acting Manager of Government,
Press, Delhi? If so, why was Mr. Jones not made permanent as Deputy
Controller, Forms Store?

(d) Is it a fact that Mr. Jones has held the post of the Buperintendent,
Government Printing, Nagpur, on two occasions? If so, why have the
claims of Mr. Jones for promotion been overlooked again and again by the:
Department of Industries and Labour and the Controller of Printing?

(e) Is it a fact that a vacancy of a gazetted Press Manager will shortly
fall vacant? If so, do Government intend to take into consideration the

cases of Mr. Golder and Mr. Jones in the order of seniority for filling
the vacancy?

Mr, J. A. Shillidy: (a) to (¢). Seniority is taken into consideration in
making promotions to gazetted posts, but it is not the sole factor determin-
ing those promotions. Mr. Trousdell was appointed to the post of Deputy
Controller of Forms because, in the opinion of Government, he had the
best claim to the post and was suited to fill it.

APPOINTMENT OF INDIANS AS MANAGERS OF GOVERNMENT OF INDIA PRESSES:
AND AS CONTROLLER OF FomMS.

1053. *Mr. 8. 0. Mitra: (a) Will Government be pleased to state what
steps have been taken by them to Indianise the posts of the Managers
of the Government of India Presses, Central Publication Branch and the
Deputy Controller of Forms?

(b) Will Government be pleased to state why no Indian has yet been
appointed to the gazetted posts, referred to in part (a) permanently?

(c) Is it a fact that Sir Bhupendra Nath Mitra promised to appoint
an Indian in 1930 or 18812 °

Mr. J. A. 8hillidy: (a) The Government of India sanctioned a temporary
scheme in 1926 under which one Indian scholar has been selected every
year from among apprentices in the Government of India Press, Calcutts,
for training in England in the Art of Printing and allied trades for a
period of three years. The scholars on return are appointed to the non-
gazetted technical posts of Overseers and Assistant Managers in the Gov-
ermnment of India Presses with a view to promotion to the superior
gazetted posts in due course. So far five State scholars have been sent
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to England for training and two of them, after completing their course in
England, have been appointed to the grade of Assistant Managers and
‘Oversears in the Government of India Preeses. Indians have been
appointed to the post of the Manager, Central Publication Branch, in
temporary vacancies.

(b) No Indians are as yet sufficiently senior in the Department for
permanent appointment to the posts of Managers of the Government of
India Presses and the Deputy Controller of Forms, As regards the
managership of the Central Publication Branch, the post was created in
‘March, 1924, when no Indian with the requisite experience was available.
‘Since then no permanent vacancy has oocurred in this post.

(c) I am not aware of any such promise.

Orrice or Luzoar Apvmer, EasT INpIAN RamLway.
1054. *Mr. B. X. Migra: (a) Is it a fact that the Bast Indian Reilway
"have got a Legal Adviser and several assistants of the same?
(3) H 80, how many assistants are under him? "
(c) What is the pay of the Legal Adviser and his assistants?

(d) What is the expenditure for providing that department?

(¢) Are there such legal advisers in any other Btate-managed or Com-
.pany-managed Railways?

() It so, what is the expenditure in those railways under law chaxges?

(9) Have those railways, including the East Indian Railway, consulted
the Lew Officers of Government in making those appointments?

() 1f not, do Government propose to adopt the policy of the Looal
Government in fixing the scale of fees as regulated by the Legal Practi-
tioners Act?

() Wil Government be plessed to lay on the table of the House the
law charges of several State-managed and Company-managed milways?

Mr. A, A. L. Parsons: (a), (b), (c) and (d). The cadre of the East
Indian Railway includes one superior post of & Vakil on a scale of pay
.of Rs. 550—50—1,000. This officer probably has a small office establish-
ment, but Government have no detailed information.

(¢) No other Railway has in its cadre s superior post of the same kind.

(/) Does not arise,
1e present incumbent of the of the Vakil PEast Indinn Rail-
'm(.g)wgeoppohted in 1908. Gover’::':ant are not aware whether the
Law Officers of Government were consulted when the appointment was
made, but it is most unlikely. The railway was then a Company-managed
railway.
() Government do mot contemplate a change in the existing arrange-

ments.
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(i) The amounts shown under law charges in the sccounts of the State
and Company-managed Railways for the year 1929.80 £or whlch accountl
bave been compnled ave as follows : '

3. - . ,",'u:.‘.'..

Ra. -

Assam Bengal Railway . .o . . . 1L,670. -,

Bengsl and North-Western Railway . . . . . 13,541 '

. Bengal Nagpur Railway - . . . 71,339 *
*" - Bombsy, Barods and Central India R.-hm . e 48 859 E
Burma Railways . . . . . . . . 'n 30’7_ e
& . ‘Esstern Bengal Railway .. . .. i . 83848 ! ..
East Indian Railway . . . . . . . 1,50,020 - x4

.. «Gréat Indian Leninsula 'Rnlwuy . s e . 81930 - T
Madrag snd Southern Mahratta R&llwuy . S ) 11,834 A
North Western Railway .- . - . .. 26,628 .
Rohilkund and Kumaon Rallway B R .

South Indian Railway . . . . s oo tz,e_g&_ :

Mr. B. N. Misra: If other railways have not got such estabh ppts,

d¥e there any particular reasons for this railway- to have one? -t e

Mr. A. A. L. Parsons: This is a very large railway and has s urxl

legal work to employ a whole-time vakil. For example, the Homo le

Member will remember that a few years .ago it was the railway which-had

the largest number of claims agsinst ,it, and they often .uypam tha.t legnb

advice is wanted. .. i e g

Lrase By THE BERGAL:NAGPUR AND MADRAS AND SOUTHERN™ MABBA’ITA
- RamLwaxs, oF cERTAIN CoaL F1zLps,

1065. *Mr. B. N; Misra: (a) Is it a fact that (i) the Madras and Southem
Mahratta, and (ii) the Bengal Nagpur Railways have acquired sub-lease
from the Talcher eoal fields i the Talcher State, Oridsa?

(b) 'If the reply is'in the affirmative, will Government be pleased to lay
on the table:

(1) the year. or.years when .the sub-leases wers executed;

(ii) the expenses rreurred sepé.rately by“the Bengal Nagpur Rail-

way and the Madras and Southern Mahrattg Raxlway in gecpr-
ing the sub-leases; .

(sii) the expenses incurred up to date by each rml“sy-m—develop~
ment of mines;

(iv) the tonnage of coal raised; despatched or staéked '\xp o date byl
each of these mlway vo‘lrtenes»?" -

Mr. A A. L. Parsous: (o) Yed” e ¢
(b) (i). 1927. = . -

.(ii) and (iv). The information is hot available in ‘the Ran!ﬁray Bﬁard 4

office, and I am obtaining it for the Honourable' Mémber from the two'
railways, Lo

(fii) Rs.. 26;35,636 by the Madras -and. Sonthern Mahratta- Railway

and -Re. 11.11; 121. by the Bengal Nagpur Railway upn to.the end of June
1980, the lntest date to which sudited figyres are available.

P
. e

)
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CrsToMs BARRIER AT VIRAXGATNM.
. 1056. *Mr. X. M. Dumasia: (¢) Will Government be pleased to state
in what year the customs barrier at Viramgauin was removed and for what
reason?

(b) When was the customs barrier reimposed at Viramgaum ?

(c) What is the amount of revenue collected at Viramgaum on goods
imported into British India through the ports of Kathiawar since the re-
mposition of customs?

(od) Is the revenue appropriated wholly by Government to their own
use’

The Honourable Sir George Schuster: (¢) The line was abolished in
1817 in pursuance of the policy of the Government of Indis, which was
and is that as few restrictions as possible should be imposed on trade
between different parts of the Indian Empire.

(b) July 1927.

(c) The amount of duty collected up to the end of January 1981 is
Rs. 2,67,27,000.

(d) Yes.

Mr. Gaya Prasad Bingh: Is it a fact, Sir, that the re-imposition of the
Customs cordon at Viramgaum was objected to by some of the maritiriie
States in Kathiawar?

The Honourable Sir George Schuster: Yes, Sir; it is a fact.
Mr. N, M. Dumasia: Have ‘the maritime States claimed a refund of
the duty collected at Viramgaum in accordance with the tresty of 1917?

The Honourable Sir Geoege Schuster: The maritime States have rajsed
a good many claims, and there has been a great deal of controversy on the
matter.

Mr. Gaya Prasad Singh: May I know on what grounds this objection
was raised by the maritime States in Kathiawar?

The Honourable Sir George Schuster: The question is a complicated
one. The claim of the maritime States is that a definite agreement was
made in 1917 between the Government and themselves which would have
permitted them to import very large quantities of goods on which the
Government of India would have lost the whole of the import duty. The
Government of India have no doubt as to the true facts of the position
and have therefore had to resist the claim of the maritime States.

Mr. Gaya Prasad 8Singh: May I know if this re.imposition of the customs
cordon is mot at variance with the agreement emtered into hetween the
Government of Indis on the one hand and the maritime States on the

other?

The Honoursbls Sir George Schuster: Our contention s, and it is »
contention which we think we could establish, that it is not in violation of

the agreement.
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Mr, N. M. Dumasia: Is there any maritime State in Kuthiawar which
is trentod as a British port and the goods entering into the British territory
through that port are allowed to pass free of duty? '

The Honourable Sir George Schuster: Yes, Sir, there is one State

which has o special treaty which puts it in a better position than the
other maritime States,

Mr. Gaya Prasad Singh: Is it the Bhavnagar State?
The Honourahle Sir George Schuster: Yes, Sir.

Seth Haji Abdools Haroon: That means the whole duty goes to Bhav-
nagar State. Bhavnagar State is importing a lot of foreign goods and it
is re-cxporting those goods into Indian territories, and the Government of
India have allowed all this duty to go to Bhavnagar State, and they them-

sclves, I mean the Government of India, are not getting any benefit out
of it?

The Honourable 8ir George Schuster: There exists a very ancient treaty
between the Government of India and the Bhavnagar State which puts
that particular State in a privileged position.

- Mr. N, M. Dumasia: Is there any difference between the treaty with
Bhavnagar State and the other maritime States?

The Honourable Sir George Schuster: That, Sir, ix exactly what I have
been trying to explain. .

Mr. Gaya Prasad 8ingh: May I know if goods imported through the

other maritime State ports importing goods, excepting Bhavnagar, have to
pay twice the Customs duty?

The Honourable 8ir George Schuster: I do not know what my Honour-
sble friend refers to, but if he talks about a double customs duty, as far
as 1 know, there is no arrangement of that kind applying to any State.

Mr. N. M. Joshi: Are the Government of India aware that this customs
dordon is regarded as a great nuisance by railway passengers?

Mr. A. A. L. Parsons: I should think it quite possible, Sir; but we
have had no representation to that effect.

Seth Haji Abdoola Haroon:Is it a fact that the maritime portg in
‘Kathiawar import large quantities of foreign goods and the Government of
India is getting very little duty at Viramgaum? Have the Government of
India got any figures showing the quantity of goods imported into Kathiawar
ports or of the amount of dutv collected at Viramgaum? Can Government
place a statement on the table of the House?

The Honourable Sir George Schuster: If my Honourable friend suggests
that there are considerable leakages, that in fact the Government is not
recovering all the duty which it ourht to recover, I think he is incorrect.
Bnt we have no oxact statistics of the trade figures at Kathiawar ports,
end T think T can sssure him that if there was any substantial leakage

we should have dircovered the fact. Personally, I am quite satisfied
that there is no substantial leakage. ‘

B2
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Mr. N. M. Dumasia: Have the terms offered to the maritime Btates
in Kathiawar at the Abu Conference been withdrawn?

The Honourable 8ir George Sohuster: My friend is referring to a v
complicated controversy, It is impoesible for me to explain the
details of that controversy in answer to supplementary questions, but I
oan assure the Honourable Member that the Government of India have
throughout been acting in what they consider to be perfectly fair way,
consistent with every arrangement and every agreement which has been
entered into or which has ever been discussed, and that the Government
of India have been actuated by one motive and one motive only, and
that is, consistently with any obligations that they have undertaken, to
protect the interests of the taxpayers of British India.

UNSTARRED QUESTIONS AND ANSWERS.

RATE or NorE ExaMINATION I THR CaLcuTTA CORRRNOY OFFICE.

822. Mr. Amar Nath Dutt: (a) Will Government be pleased to state
whether it is a faot that when the rate of note examination was temporarily
raised from 2,500 to 2,700 pieces in the Caloutta Currency Office the thon
Controller of Currency (Mr. H. Denning) remarked in his letter No. CY.
2608/155/28, dated the 24th November, 1928, that the rate was not foo
high and that it was due to the accumulation of arrears? . - %

(b) If so, what is the reason of increasing the rate within two months
and then again to still higher figures on and on till the present high rates
bave been reached?

(¢) Are Government aware that the note examiners are compelled by
the local Currency Officer to maintain the present increased rates? If so,
is it under orders of the local D. C. C.? o

(d) Did Government obtain expert opinion on the point before the
verbal orders of the D. C. C. are followed? If not, why not?

(¢) What is the object of Government in making such an increase? Is
there any other channel to effect the same than by increasing the work of
one section of the office? o

() Is it & fact that official representationg sguinst the increase in the
rates were made by the employees, if so, what steps have so far been taken?

(9) Are Government aware that the employees have been foreed, under
threats of dismissal and stoppage of increments, to withdraw their repre-
sentations? If so, what steps have been taken in the matter?

(h) Are Government aware that the locsl papers agitated against the
hardships of the employees consequent on the increase in the rates?

(i) It so, will Government be pleased to state whether any action has
been taken; if so, what? If not, why not? .- -

The Honourable Sir George Schuster: () Yes.

(b) Later on it was found, on closer examination of the conditions of
the work, that by suitable admimistrative arrangements, the rate of work
could easily be raised, and increesed rates were, therefore, put into opers-

tion. ’
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(c) The staff have to perform the work allotted to them and the Cur-
zency Officer is under the orders of his departmental superior, the Deputy
Controller of the Currency.

(d) The Controller of the Currency is the Government's expert adviser
in these matters, and he agreed with the opinion of the Deputy Controller
of the Currency, who is in administrative charge of the office.

(¢) The object is to give the men a full day’s work.

(/) and (g). A representation was submitted by the men to the Trea-
surer. It contained certain statements which the signatories were asked to
-elucidate further. The representation was thereupon withdrawn, but not
under any pressure or threats of dismissal or stoppage of increments, as
wlleged. '

(k) and (i). Some letters were published in the papers. There was no
real justification for the complaints and no action was, therefore. consi-
dered necessary,

1
RaTE oF NoTE ExaMINATION IN THE® CALoUTTA CURRENCY OFFICE.

. -.323. Mr. Amar Nath Dutt: (a) Is it a fact that when the rate of note
examinafion was increased to 2,500 pieces per head, in the Calculta
Currency Office it was effected after practical tests had been made by an
old officer (Mr., W. D. Woollum) who was an expert in the field having
thorough experience of all the seven Currency Offices in India?

(b) If so, will Government please state whether similar experiments
had been made before the rates had been raised to the present high figures?
If not, why not?

(c) Is it a fact that when the minimum rate was recommended to be
3,500 pieces per head by the Currency Expert, codified and applied to
the Calcutta Currency Office, the rates obtaining in the other Currency,
were highor?

(d) Were there reasons for such distinction in rates in this province?

(¢) If 80, what are the reasons for adopting measures to level the rates
now in all the Currency Offices? ' S

“ () Will Government be pleased to state whether the various operations
connected with the examination of notes as prescribed in the departmental
code are being strictly followed in all the Currency Offices now and befare;
and if so, to what extent in each? '

© (9) Is it a fact (i) that the note examiners in Calcutta Currency Office
used to finish their work by 5-80 p.M., when the rate was 2,500 pieces per
head and (ii) that they had to finish their work by 4-80 .M., when the
rate was 8,000 and 8,600 pieces and (iii) that now they are expected to
.eomplete their work by 8-80 p.M., when the rates have been further in-
creased to 8,600 and 4,000 pieces per head? If so, will Government please
state how and why the time of note examination is being steadily shortened
a8 the volume of work is being increased? -

The Honourable Sir George Schuster: (z) Yes; in 1014 when conditions
were entirelv different, both ag regards the format of the notes, and the
rules regarding claims.
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(b) The rates were raised after due consideration.

. (c) No; at the time in no office was the outturn higher than 2,500 pieces
per man per diem. h

(d) and (¢). The question does not arise. These minimum rates have
subsequently been eonsiderably improved on in other offices, and there

seems to be no reason why the Calcutta office should not also show an
umprovement.

(/) Government have no reason to think that the prescribed procedure of
work is not observed in any of the offices.

(9) No records are available to furnish the information, but it is not s
fact that the men are now forced to complete their work by 8-80 p.x.
The men are allowed reasonable time to complete their work and for
sometime past the men have been doing their work in time. The per-
centage of cut notes is now considerably lower than before, and it has,
therefore, been possible to finish the examination more quickly.

GRIEVANCES OF DAILY-RATED WORKSHOP EMPLOYEES ON THE BENGAL AND-
NoBTH WESTERX RarLway.

324. Mr. Amar Nath Dutt: (a) Is it a fact that the President of the
Bengal and North Western Railwaymen’s Association submitted a memoria}
signed by some 1,564 Railway Workshops’ employees to the Agent on the
18th January, 1981, praying that the grievances arising out of the dg{
rated wages be removed and that the Agent refused to remove any of
grievances ? |

(b) Are Government aware that the Bengal and North Western Rail-
way pays wages for only 14 of the holidays including Sundays to the
Workshops’ daily rated employees? .

(c) Are Government aware that the Railway do not admit the majority
of the daily rated Workshops’ employees receiving Rs. 15 or more pes
month to the provident fund benefits?

(d) Are Government aware that these daily rated employees do nob
get wages when they are on medical leave?

(e) It the conditions are as stated above, do Government propose to
take any steps to remedy these grievances? If not, why not?

Mr. A. A. L. Parsons: (a) The reply to the first part is in the affirmative
and to the second part in the negative.

(b) Daily-rated employees in the workshops of the Bengal and North
Western Railway are paid for the days actually worked by them, and in
addition received pay for 14 holidays during the vear on which the work-
shops are closed. '

(c) The improvement of the position in respect of the admission of work--
men to the provident fund is receiving close attention from the Bengal
and North Western Railway Administration, and arrangements have been
made to admit a certain number of men to the provident fund regularly,
starting with those with longer service. ;

(d) Daily-rated employces are granted pay when on medical leave on
account of injuries received on duty, but not otherwise.
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(¢) The Agent, Bengal and North Western Railway, will be asked to
consider the question of extending to employees in the Bengal and North
Western Railway workshops certain privileges recently extended to
employees in Btate Railway workshops.

GRIEVANCES OF BENGAL AND NorTH WESTERN BAlLWAY EMPLOYEES.

325 Mr. Amar Nath Dutt: (¢) Has the attention of Government
been drawn to o meeting of the Bengal and North Western Railway em-
ployees held at Gorakhpur on the 12th August, 1980, as reported in
column 5, page 6 of the daily Leader dated the 24th August, 1980, under
the heading ‘‘Bengal and North Western Railwaymen's grievances’'?

(b) Is it a fact that the grievances of the Bengal and North Western
Ruilway employees contained in the resolutions passed in the meeting
were communicated tc” the Agent, Bengal and North Western Railway,
by the Secretary of the Bengal and North Western Railwaymen’s Associa-
tion and subsequently by the President?

(c) Is it & fact that no reply was given by the Agent nor have the
grievances been redressed? ! ’

(d) Do Government propose to take any steps for redressing the said
grievances? ' T

Mr. A. A. L. Parsons: (a) Yes.

(®), (c) and (d). I am calling for certain information and will com-
municate with the Honourable Member on its receipt.
i~

RECOGNITION OF THE BENGAL AND NORTH WESTERN RAILWAYMEN'S

| " ABSOCIATION. .

. M. Amar Xath Dutt:  (a) Are Government gyare of the
following facts: ' '

(i) that Mx. Shakir Ali (barxister), the then President of the Bengal
and North Western Railwaymen’s Association, had an in.
terview ‘with the Agent, Bengal and North Westerp Railwa
on the 16th September, 1929 in connection with ‘tlln rétogni-
tion of the Bengal and North Western Railwaymen’s Associa-
tion;

(ii) that as a result of the said interview and, in order to secure
its recognition by the aforesaid Agent, Maulana Azad Sobhani,
Mr. Bindhyabashni Prasad Vermah (Advocate) and Dr.
Biswa Nath Mukerji, (vice-President, Legal Adviser and
General Secretary of the Bengal and North Western Railway-
men’'s Association respectively) were replaced by other
gentlemen with Rai Sahib Mr. Madhusudan Das as President
(in place of Mr. Shakir Ali who was elected as General Secre-
tary);

(iii) that the newly elected President and General Secretary had
an interview with the Agent who informed the President that
he would be pleased to communicate with the President of
the Association cn any relevant matters which concerned the
welfare of the staff generadly; ' '
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. (xv) that no cu'cuhr letter has been sent to the stafft of that Rail-
; way, regarding the non-applicability of the letter written in
1925, by the Agent to the Association (vide answer to un-
starred question No. 858, part (b) (iii) asked in the Legxl-
lative Assembly on the 18th March, 1929, contained in the
Railway Board's letter No. 15-L., dated 8th June, 1929 to
Mr. Amar Nath Dutt, M.L.A.);

.- (v) t. the Agent has refused to ocirculate amongst the staff. that
_ e would be pleased to communicate with the President of
- the Association on relevant matters which coneerned the.
welfare of the staff generally; .

) .{vi) .that the Agent has refuzed to supply the scales of the sslanes
. aud wages of his employees to the Association on the plea’
that they were not for general publication;

(vii) that one of the aims and objects of the Bengal and North
Western Railwaymen’s Association is to represent tho gnev-
ances of its individual members;

(viii) that the Agent of the Bengal and North Western Bsdway has
refused to entertain the individual cases of his. emplayees
represented by the Association?

(b) If reply to part (a), items (iv). (v), (vi), (vii) und (viii) be in the sffir-
mative, do Government propose to draw the attention of the Agent to the

desirability of :

(i) giving notice to the staff of non-applicability of the letter written
in 1925, forwarding a copy of the notice to the Association;

(i) giving notice to the staff regarding communication with the
Association ; »

(iii) supplying the Association with scales of salaries and wages of
the employees; and

(iv) allowing the Association to represent individual cases?

(c) If answer to part (b) be in the naguhve. will Government be pleased
to etate the reasons?

Mr. A. A. L. Parsons: Except in regard to the matter referred to in
part (a) (iv) of the question, Government have no information. All the
matters referred to in part (a) of the question are within the competence
-of the Agent to deal with and Government do not propose to interfere
with hig discretion; but a copy of the Honourable Member's question and
’nswer will be sent to the Agent.

PA! oF “C " CLASS STATION MASTERS ON THE BENGAL AND NORTH WESTERN
Ramwway.

327. Mr. Amar Nath Dutt: (a) Is it a fact that ‘‘C' class station
masters on the Bengal and North Western Railway get o fixed salary of
Re. 50 a month and that this salary is never increased ?

(b) It 80, do Government propose to draw the attention of the Agent,
Bengal and North Western Railway to the desirability of fixing their salary,
on intremental basis? If not, why not?
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_ Mr. A A. L. Parsons: 1 have called for certain information and will
commuhicate with the Hononrable Member on its receipt.

PoSITION OF MARKERS IN THE BENGAL AND NORTH WESTERN RAILWAY.

328. Mr, Amar Nath Dutt: (a) Has the attention of Government been
drawn to an article by Mr. Ram Prasad, Becretary, Bengal and North
Western Railwaymen’s Association, published at Madras, in the Indian
Railway Magazine of January, 1930, under the heading ‘‘Position of tha

Markers in the Bengal and North Western Railway’’ at page 17?
(b) If so, will Government be pleased to state:
(i) if they huve inquired into the allegations made therein and if

they propose to reconcile their reply to the question referred
to in the said article; and - '

- (ii) their reason, if reply to part (b) (i) be in the negative? .
Mr. A. A. L. Parsons: (Giovernment have not seen the article referred

ALLEGATIONS IN REGARD TO LABOUR ON THE BENGAL AND NORTH WESTERN
RaLWAY. )
329. Mr. Amar Nath Dutt: (a) Has the attention of Government been
drawn to the letter of the Secretary, Bengal and North Western Rail-
waymen’s Association, published in London, in the Railway Review, dated
the 25th April, 1980, under the heading ‘‘The Bengal and North Western
Railway’’ ‘‘Labour Condition in India’’ ‘‘Trade Union Appeal to Britain’’?
(b) If reply to part (a) be in the affirmative, will Government be
pleased to state whether inquiries have been made into the allegations con-
tained therein? e , ; o
" (c) If so, what are the conclusions arrived at?
Mr. A. A. L. Parsons: (¢) No.

(b) and (c). Do not arise.

COMPLAINT BY THE BENGAL AND NORTH WESTERX RAILWAYMEN'S
ASSOCIATION. '

830. Mr, Amar Nath Dutt: (a) Has the attention of Government been
drawn to -the letter of Mr. Ram Prasad, Secretary, Bengal and North
Western Railwaymen's Association, published in the Forward, dated the
11th September. 1928, in column ‘‘Letters to the Editor’’ under the heading
‘‘Railway Board”’ ‘‘Attitude towards Railwaymen’s Unions’’?

. (b) Is it a fact that Railway Board did not reply to the letters of the
said Association? If not, why not?

(c) Is it a fact that the Railway Board advised the said Association to
refer to the Agent, Bengal and North Western Railway the: matters ‘set
forth in its letter to the Secretary, Railway Board, seeking interpretation.
Of the .phrase ‘‘proper. authority’’ which occurred in the Standing Order
issued by the Secretary of the Railway Board as modification to the
“‘Btate Railway Provident Fund and Gratuity Rules’’? If so, why?

- Mr, A, A. L. Parsons; (a) No.

qb) and (c). The general procedure followed by the Railway Board is
not to correspond direct with Labour Unions of individual railways.
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Rurusar or FACILITIES TO OFFICE-BFARFRS OF TEE FFXNGAL AND NORTH
-WESTERN RAILWAYMEN’S ASECCIATION TO INVESTICA1E MEASURES FCB
PREVENTION OF ACCIDENTS IN RATLWAY W ORKSHCES.

831, Mr. Amar Nath Dutt: (a) Is it a fact that a copy of Govern-
ment of India’s letter No. L.-1769 (Department of Industries and Labour)
to all Major Governments and Chief Commuissioner, Delhi, was sent to the
Secretary, Bengal and North Western Railwaymen's Association for ex-
pressing the views of the Association on the recommendation adopted at
the twelfth International Labour Conference, 1929 regarding prevention of
industrial accidents?

(b) Is it a fact that the President of the said Association applied to-
the Agent, Bengal and North Western Railway for permission for himself
and for some other office-bearers of the Association to visit the workshops
of that Railway in order to see if measures adopted therein to prevent
sccidents were adequate and the Agent did not comply with his request?

(c) If the reply to parts (a) and (b) be in the affirmative, will Gov--
ernment be pleased to state the reason for permission not having been
granted ?

(d). Do Government propose to draw the attention of the Agent to the
desirability of granting the permission in time? If not, why not?

hcm. A. A. L. Parsons: (a) Government are informed that this is &
t.

(b) Yes.

(c) The Agent, Bengal and North Western Railway, explains that per-
mission was not granted to the President and office-bearers of the Associa-
tion to visit the Workshops as the reply which had been sent by him to
the Government of the United Provinces was considered by him to have
eovered the question completely.

(d) Government dc not propose to interfere with the discretion of the
Agent in this matter.

ISSUE OF RAILWAY PAssSES To EMPLOYEES OF CONTRACTORS IN BEXGAL AWD
* NoOrTH WESTERN RAILWAY WORKEROPS.

332. Mr. Amar Nath Dutt: (a) Is it a fact that men employed by
the contractor in the Bengal and North Western Railway Treasury are
given by the Railway, Free Passes and P. T. Orders just as are ordinary
rgilway servants?

(b) Is it a fact that men employed by contractors in the workshops
of this Railway are not given the same privileges?

(c) If reply to parts (a) and (b) are in the affirmative, will Govern.
ment be pleased to state the reason for this discrimination?

.

Mr. A. A L. Parsons: Information is being obtgined from the Agent
of the Bengal and North Western Railway regarding the points referred
to by the Honourable Member and I will communicate later with him.
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EpuoaTION OF THE CHILDREN OF EMPLOYEES OF THE BENGAL AND NORTR
' WESTERN RarLway.

—~—

333. Mr, Amar Nath Dutt: (a) Hos the attention of Government been
drawn to a letter which appeared in the daily Leader; Allahabad at
page 7, under the heading ‘‘Education of Bengal and North Western Rail-
way Employees’ Children’’ over the signature of Mr. Ram Prasad, Secre-
tary, Bengal and North Western Railwaymen's Association?

(b) If so, will Government be pleased to state:

(i) if they have inquired into the allegations contained therein;

(i) if they propose to take steps to increase the remuneration of
the teachers employed in the ‘‘India Railway School” at
Gorakhpur and to extend the provision for the education of
the children of the Bengal and North Western Railway em-

ployees; and
(iii) the reason, if the reply to part (b) (i) and (i) be in the
) negativ: ?
Mr. A. A. L. Parsons: (a) No.
(b) Does not arise.

ALLEGATIONS REGARDING RAILWAY POINTSMEN.

334. Mr. Amar Nath Dutt: (a) Has the attention of Government been
drawn to the letter which appeared in the daily Amrita Basar Patrika,
Calcutts, in column ““Our Post Bag™, dated February 20th, 1080, under
the heading ‘‘Railway "Accidents snd Pointsmen’’ over the signature of
Mr. Ram Prasad, Secretary, Bengal and North Western Railwaymen'’s
Association ? .

(b) If 8o, will Government be pleased to state:

(i) whether the allegations contained thereln about the inadequate
remuneration and about the- overwork of railway pointsmen
have been inquired into; and .

(1)) the reason, if no inquiry has been held?
Mr. A. A. L. Parsons: (a) No.
(b) Does not arise.

LIMITED SPACE AVAILABLE IN TEE BFzwaDA RAILWAY Ma)L SEKVICE
SorTING OFFICE.

335. Mr. O. 8. Ranga Iyer: (a) Will Government be pleased to state
the total plinth area of the Bezwada Railway ,Mail Service Sorting office ?
(b) What is the total space occupied by the furniture in the office?

(c) Is it a fact that the office is a very busy one working throughout
the day and night?

(d) Is it a fact that a large number of transit and. forward bags are
received in the office daily apart from the very heavy receipt of bags
which the sorting office has to dispose of ?

(e) Is it a fact that all kind of sorting work including Parcel Sorting
is done in the limited space available in the sorting office?
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(f) If the space is insufficient, do Government propose to provide
-affequate space early? If not, why not?

(g) Is it a fact that there is no separate emclosure for the sorting of
dnsured articlés?

(k) Is it not usual to provide separate eneclosures for the disposal of
‘vaiuable articles such as insured articles to protect the staff against any

possilile loss, and if so, do Government propose to provide the enclosure
early? If not, why not?

‘Mr. H. A. Sams: Government have no information as to the exact con-

ditions existing. A copy of the question has been sent to the Postmaster-
‘Genernl, Madras, for any action necessary.

' STRENGTH OF THE ESTABLISHMENT OF THE VI2AGAPATAM PosT OFFICE,

336. Mr. O. 8, Ranga Iyer: (z¢) Will Government be pleased to state
the strength of the establishment of the Vizagapatam Post Office?

(b) Is it & fact that no correspondence clerk has been sanctioned for
the office although fifteen clerks are working in the office? If the reply

is in the affirmative, do they propose to sanction one early? If not,
why not?

(¢) Do the units of work in the accounts branch of the office come to

2057 according to the latest calculation? If not, what is the number of
“units ?

(d) If the work in the branch justifies the sanction of two accountants,
while only one full time¢ accountant has been sanctioned and the servioes
-of 8 clerk are lent for o few hours, are Government prepared to sanction
two accounts clerks exclusively at an ecarly date? If not, why not?

Mr. H. A. 8ams: (a), (b), (¢) and (d). Government have no informe-
tion. The points raised are within the competence of the Postmaster-
‘General, Madras, to whom a copy of the question has been sent.

STRENGTH OF THE CLERICAL ESTABLISHMENT IN THE VIZAGAPATAM POSTAL
Division.

337. Mr. O. 8. Ranga Iyer: Will Government be pleased to state the
total strength of the clerical establishment in the Vizagapatam Postal
‘Division and the Leave Reserve clerks due to be sanctioned for the divi-
sion? If the number of Leave Reserve Clerks sanctioned: for the division
is less than what is due do Government. propose to sanction the full
eatrengtb early? If not, why not?

Mr. H. A. S8ams: The matter will be considered by me on receipt of

information - which has bcen onlled for from the Postmaster-General,
Madras. )

ScAROITY OF WATER AT VIZAGAPATAM

338. Mr. 0. 8, Ranga Iyer: (a) Will Government be pleased Yo state
whether it is a fact that there is scarcity of water at Vizagapatam especially
during summer?

(b) Are Government aware that the Postal oﬁic)als have to pay about
. 5 to get & minimum quantity of water?
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(c) Has any representation been received from the staff praying for
the sanction of water allowance and do Government propose to consider
the request favourably? If not, why not?

- Mr., H. A. 8ams: (qa), (b) and (c). Government have no information.
Postmasters-General are authorised to grant water allowance up to Rs. 5
a month to the staff in their juriediction in cases in which this is justi-

fied.

STRENGTH OF LEAVE RESERVE IN DIvisioNs IN THE MaDBAS PosTAL CIRCLE,

839. Mr. 0. 8. Ranga Iyer: Will Government be pleased to state the
names of the divisions in the Madras Postal Circle where full strength of
Leave Reserve Clerks has not been sanctioned consequent on the increase
of establishment in the divisions and do Government propose to accord
sanction fo the full strength early? If not, why not?

Mr, H. A. S8ams: Government have no information showing that the-
oase is as staled. A copv of the question has been sent.to the Postmaster-
General, Madras, for such action as may be necessary.

PROVISION OF ADDITIONAL STAFF IN PosT OFFICES IN THE MaADRAS CIRCLE. .

340. Mr. C. 8, Ranga Iyer: (a) Will Government be pleased to state
the standard fixed for determining the strength of the staff in the accounts
branch of each Head Post Office?

(b) What are the offices in the Madras Circle which require addltlonal
staff according to the above standard?

(¢c) If additional staff has not already been sanctioned, do Government
propose to sunction the additional establishment early? It not, why not? -

(d) Is it a fact that there is only one accountant in Guntur Post Office
although there is work for more than 2,000 units? If so, does it justify
two accountants? If so, are they prepmred to sanction’ the addltxonal
nppomtment early? If not, why not?

Mr., H. A. Sams: (a), (b), (¢) and (d). A copy of the Director-Gen-
eral’s G. O. No. 3, dated the 17th June, 1930, prescribing the standard
will be sent to the Honourable Member. Government do not consider it
necessary to make any further enquiries.

RESTORATION OF AN APPOINTMENT REDUCED IN THE MADRAS GENERAL PosT -
OFFICE.

341. Mr. O. 8, Ranga Iyer: (a) Will Government be pleased to state
whether it is o fact that about a year back an appomtment in the
gazetted rank of Rs. 850—850 was brought under reduction iri the Madras
General Post Office, and if so, why?

(b) Has not the work, responsibility and strength of establishment of -
Madras General Post Office increased many times since the time when the
appointment was first created and if so, what is the reason for reducing
the appointment?

(c) Was the appointment- at Madrag General Post Qﬁice reduced for
raising the status of any other officer?
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(d) Are Government prepared to restore ﬂm appointment early? If
not, why not? .

Ax. J. A. Shillidy: (a) to (c). The fact is not as stated by the Hon-
ourable Member. The post of an Assistant Postmaater in the gazotted grade
of Rs. 850—840—850 in the Madras General Post Oftice was reduced to the
non-gazetted grade of Rs. 250—20—850 for the reasons explained in para-
graph 10 of the Proceedings of the Mceting of the Standinz Finance Com-
mitiec on the 24th January, 1929.

(#) Government are not prepared to restore the post to the 850-—680
grade until such a pay is justified.

RESTORATION OY A TEMPORARY APPOIRTMENT AXD STOPPAGE OF REDUC.
TI0K8 IN THE MaDRAS GENERAL PosT OFmcs.

342. Mx. O. 8. Ranga Iyer: (a) Will Government be plessed to
state whether it is a facs that about s year back an additional clerk was
sanctioned as a temporary measure for the Accounts Branch of the Madres
‘General Post Office, in view of the addifional work involved by the trans.
fer of the Madras Gencra! Post Office Sorting office from the control of
the Superintendent, R. M. 8., ‘M’ Division to the Presidency Postmaster,
Madras?

(®) Is it a fact that the additional clerk has recently been withdrawn
m&h’dapoﬂmantdid not justify it on the application of the present

test

(c) Is it a fact that it is proposed to furiber reduce the strength of the
<department by one mare clerk?

d) Is it a fact that the same time-test which is applied to the accounts
work of a moffusail head office is made applicable to the Presidency olfi-
ces st Madras, Calcutia and Bombay?

(¢) Is it a fact that in addition to the work of the Accounts branch of
» mofussil head office the Presidency office has to attend to the disponal
of pension papers, leave and transfer orders, etc., which are done in mofus-
sil by the administretive office and not by the Accounts branch snd mo
time-allowance has been prescribed for this sdditiona! work?

(/) Was any representation received hy Government from the Presi-
dency Postmaster, Madras, Calcutita and Bombay, about the insdequacy
-of the prosent time-test in the Accounts branch? - '

(9) Do Government propose to provide adequate time-test for the
Aecounts Department of a Presidency Office early and pending sanction of
the revised time-test restore the temporarv appointment in Madras General
Post Office, and stop further reduction of establishment in the department?
If not, why not?

My, M. A Sams: (a) Yes.

(8) The appointment. which was sanctioned temporsrily, was sbolishéd
as not fustified bv the present standard.

(¢) Government bave nn information.

(d) The standard ia applicable to all basd post offices.
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(¢). {f) and (9). The question of the suitability of the standard has been
raised and the matter is under examination by the Director{General.
Until this examination can be completed and a decision reached, the
standard luid down cannot properly be ignored.

PROVISION IN THE BUDGET OF THE POSTS AND TELEGRAPES DEPARTMENT
FOR ADDITIONAL APPOINTMENTS.

343. Mr. O. 8. Ranga Iyer: (a) Will Government be pleased to state

whether it is 8 fact that Government have accepted the time-test devised

Mr. Bewoor and agreed to by the late Babu Tarapada Mukerjee, the
eneral Sccretary of the All-India Postal and R. M. 8. Union?

(b) Is it a fact that Government have agreed to make necessary
provision in the Budget estimate of the Posts and Telegraphs ne
¥or any increase in expenditure consequent on addition of establishment,
which the application of the new test may necessitate?

(c) Have any proposals for additional appointment been received from
any Circle and, if so, from what Circles and what is the additional allotment
required by each Circle?

(d) Has any provision been made for this item in the Budget estimate

of the Posts and Telegraphs Department for the year 1931-32? If not, why
-mot?

Mr. J. A. Shillidy: (a) Yes.

(b) Government have asked the Director-General not to overlook the
necessity of providing in his budget proposals of the Posts and Telegraphs
Department from time to time for any additional funds which may be
required to cover the cost of such additions to the establishment as may
be found necessary. But I would remind the Honourable Member that
in the present financial stringency additional expenditure cannot be com-
templated.

(¢) No proposal has been reeeived from any circle with reference to
Mr. Bewoor's Report, nor has any additional allotment been applied for
on this account. .

(d) No special provision has been made in view not only of the extremely
unsatisfactory financial position of the Department, but also of the actusl
and anticipated further fall in traffic resulting in savings which would
‘enable the case to be substantially met without additional grants.

ProVISION OF A CLERK IN THE DwaraPUDI SUB-PosT Orrice.

344, Mr. O. 8. Ranga Iyer: (a) Will Government be pleased to state
whether Dwarapudi sub-office in the Madras Presidency is a single-handed
sub-office doing telegraph work?

(b) Is it o fact that there is justification for a clerk in the office ex-

duding the 8wb-Postmaster and, if 80, do Government intend to sanction
& clerk, and if a0, when?

Mr. H. A. 8ams: (a) and (b). Government have no information. The
matter is within the competence of the Postmaster-General, Madras, to
‘whom a copy of the question hag been sent.
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PROVISION OF ADDITIONAL PoSTAL ESTABLISBMENT IN MADRAS.

345. Mr. 0. 8. RBangs Iyer: (a) Will Government be: pleased = to-
state whether it is a fact that:additional staff is justified in the case of &
largo number of post offices in Madras City including several departments:
of the Madras General Post Office as a result of the application of Mr.
Bewoor's -time-test? If so, what are the offices or departments which
require additional establishment?. )

(b) Have any steps been taken to accord sanction for the additional
establishnrent wherever found justified? F--not,” why not?

(c) Aré Government prepsred to  sanction ' immediately additional
establishment in- the case of offices or departments such as Flower Bazaar,
Park Town, Sowcarpet, Money Order Savings Bank, Inland Parcel? Are
Government aware that the work there is very pressing and‘the staff very
hard-worked? Is it a fact that there is justification for additional establish-
ment there according to Mr. Bewoor’s time-test? If not, why not?

Mr. J. A. Shillidy: (a), Sl];) and (¢). Government are not in a position
to make any statement. They presume that the question of_ the appro-
priate establishment for offices or departments of offices under the con-
trol of the Postmaster-General, Madras, is receiving his attention, and a
copy of the Honourable Member’s question has been sent to the Post-

master-General.

PROVISION OF ADDITIONAL PcSTAL ESTABLISHMENT IN MADRAS, .

346. Mr. O. 8. Ranga Iyer: Will Government be pleased to state:

(a) whether it is a fact that Mr. Bewoor at pages 184 and 185 of
his Report on the revision of time-test of the Post Office has
stated that the Money Order and Savings Bank Departments
require additional establishment of supervisors and clerks;

(b) if it is a fact that' at page 189 of the said Report he has stated
that he has seen the Savings Bank branch of Madrus and
considers that thé supervisory staft is very inadequate and
an increase in operative staff very necessary;

(c) if the reply is in the affirmative, why bhas not the additional
establishment been sgnctioned till now; and _ o

(d) whether Government are prepared to sanction it without further
delay; and if not, why not?

Mr. J. A. Shillidy: (a) The facts are not exactly as stated by the Hon-
oursble Member. On thg pages of the Report cited, Mr. Bewoor furnished
s statement, as an Appendix, showing the result of the application of the

time-test to certain post offices. In the case of the Money Order
and Savings Bank Departments named thercin this result worked out to
more staff, supervisory and operative, thau that sanctioned.

b) Yes.

((c) and (d). The guestion of revision of establishment can be decided
only after completion of the scrutinv nnd survey required. It is neces-
sary not only to compile the requicite statistics, but also to m!lk(. a full
and independent enquiry into the organisation and general conditiohs of
work, as comtemplated hy the Report. and to see whether the cases of
particular offices demand priority of treatment over those of other offices.
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PROVISION OF ADDITIONAL PosTAL ESTABLISHMENT IN MADRAS.

347. Mr. O. S. Rangs Iyer: (a) Will Government be pleased to
state whether it is a fact that one clerk has been brought under reduction
in ‘the Registration Department of the Madras General Post Office and, if
8o, on what grounds was the reduction made?

(b) Was any reduction necessitated by the application of the old time-
test ?

(c) Is it a fact that an increase of establishment of 15 additional cleiks
is required for the department as per Mr. Bewoor's time-test and, if so,
why was reduction made, where additional establishment is justified?

(d) Has the department directed the reductiom of the present establish-
ment to meet the alleged loss in the working of the Posts and T'elegrap

Department and, if so, in how many places in the Madras circle has suc
reduction been made?

.(¢) Are Government awars that the reduction of the establishment as a
form of retrenchment of expenditure to mcet budget deficiencies causes
severe hardship and risk to the staff?

(f) 1f answer to part (¢) is in the aflinnative, are Government prepared
to restore the establishment brought under reduction in the Registration

Department of the Madras General Post Office and clsewhere? 1f pot,
why not?

Mr. H. A. 8ams: () and (b). 'The post of one clerk has Leen kep$
vacant temporarily in consequence of a decrease of traffic.

(c) Government have no information.

{d) The reply to the first part of the question is in the negative. The
other part does not arise.

(¢) and (f). Do mot arise in view of the replies to (a), (b) and (d)
above.

APPLICATION OF MR. BEWOOR’S TIME-TEST TO0 RaiLway MaIiL SErvice
OFFiCES.

348. Mr. O, 8. Rangs Iyar: (a) Will Govarnment be pleased to
state whether it is & faot that Mr. Bewoor's time-test has not vet been
rmade applieable to Railway Mail Bervice offices and sections and, if not,
why not?

(b) When do Government prbpose applying the time-test to the
Reilway Mail Service?

Mr. J. A. 8hillidy: (o) Tt is not a fact.
(b) Does not arise.

MrASURBS FOR RELIKEF oFf PostaL OFFICIALS WORKING ON SUXNDAYS AND
Horanays.

349. Mr. O. 8. Ranga Iyer: (a) \Vith reforence to the reply of Govern-
ment to unstarred question No. 12 of Khan Bahadur Sarafaraz Hussain Khan
im the Assembly on the 14th July 1930, will Government be pleased to state
whether the Director-Genersl has sinoe introduced measures for relief of
postal «officials working on Sunduys and Post Office hohdm: xmd if so. what
are the mensnres introduced?

C
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(b) If not, do Government propose to direct the ’Director-G_enemf to
issue early orders in the matter? If not, why not? '

‘Mrx. J. A, Shillidy: () Yes. A copy of the orders 1ssued will be sent to
the Honourable Member separately.

(b) Does not arise.

INCREASE OF PaY IN PosT OFFICES IN THE MADRAS CIROLE.
360. Mr. 0. S. Ranga Iyer: Will Government be pleased to state:

(a) whether it is a fact that the work and importance of the
Kumbakonam and Tanjore post offices require them to be
placed in the higher selection grades;

(b) if so, why it has not been done and when it is proposed to be
done; and

(c) if there is any other selection grade post offices in the Madras
Circle which should be placed in a higher selection grade or
raised to the gazetted rank and, if so, what are they and when
do Government propose raising the status of these offices;
if not, why not?

Mr. H A. Sams: (¢), (b) and (c). Government have no information.
Buch cases are decided on their mecrits on receipt of proposals from the
Heads of the Circles coneerned. -

ELEoTION OF VIOE-PRESIDENTS TO THE PESHAWAR MUNIOIPALITY.

= 351. Khan Bahadur Haji Wajihuddin: Will Government be pleased to
state : ' -

(a) whether it is a fact, that two non-cfficial Vice-Presidents are
elected by the Peshawar Municipality every time that a newly
empannelled Committee comes into existence;

(b) whether it is & fact that one seat was meant for 8 Muhammadan
and the other for a Hindu;

{c) whether it is a fact that whenever Vice-Presidents were elected
voting took place separately for cach seat and the members
elected one Hindu and one: Muhammadan to the seats by
separate ballot; N .

(d) whether it is a fact that at the last occasion of electing Vice-Presi-
dents it was found that the Revenue Commissioner, North-
West Frontier Province. had made some fresh rules for elec-
tion, and they were appliad;

(6) whether it is a fact that according to those rules all the Hindu
snd Muhammadan candidates were made to stand together
for the two seats and all the members were made to vote at
one time for the two seats but with the restiiction that each
member shall only vote for ona individual and not' two; and

() whether Government have taken any steps to abrogste these

" rules and restore to the two communities their separate seats

of Vice-Presidents and also enable each member to exercise

his right of vote regarding each seat separately thus filling the
Muhammadan and Hindu soats separately by a majority ?

.
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The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain: (a), (c) and (d).
Yes.

(b) Yes, by tacit understanding.

(¢) Yes, Mr. M. Ghulam Hassan and Rai Sahib Mehr Chand were
elected.

(f) No. The new rules which were issued under the powers vested in
she Local Administration by section 240 of the Punjab Municipal Act are
based on the rules in force in the Punjab. They were published before
being finally notified and no objections to thern were received.

ADMISSION OF NON-AGRICULTURISTS TO AN AGRICULTURAL EXAMINATICN.

:352. Khan Bahadur Haji Wajihuddin: Will Government be pleased to
state if it is a fact that: ”

(a) according to standing orders in vogue in the Punjab and North-
West Frontier Province only the sons of agriculturists are
allowed to sit in the agricultural examination;

i(b) certain non-Muslims who are not sons of agriculturists were
allowed to appear in the agricultural examination lately held
at Turnab Government Farm in Peshawar District; and

(c) if replies to parts (a) and (b) are in the affirmative, will Govern-
ment be pleased to state why the restrictions imposed ll;{ the
standing orders were not fcllowed by the local agricultural
officer?

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: (g) There are
no standing orders of the nature indicated in the North-West Frontier Pro-
vince nor, so far as the Government of India are aware, in the Punjab,
but sons of agriculturists if otherwise suitable are, as a matter of fact,
given preference in respect of agricultural appointments.
~ (b) The Agricultural Officer, North-West Frontier Province, was recently
requested by the I.ocal Administration to forward his recommendations
regarding the suitability of certain candidates for employment at the Agri-
oultural Station, Tarnab. In order to test their capacity, he set papers and,
on the basis of the answers to these, made certain recommendations, on
which orders have yet to be passed. There was no regular examination, but
merely an informal test. S W

(c) Does not arise.

‘

NON-REDUCTION OF MUSLIM STAFF ON THE NORTH-WESTERN RATLWAY.

353. Khan Bahadur Haji Wajihuddin: Will Government be pleased
%o state how they propose:

(a) to treat the small percentage of newly appointed Muslims serv-
ing in subordinate services at present on the North Western
Railway, when reduction of Railway establishment is made
in the Department; and ’

(b) to achieve practical result towards redressing the enormous com-
munal inequalities existing in the Department at present if
due consideration is not given towards the retention of the
present comparatively insignificant number of qualified

Muslims in the Department?
02
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Mr. A. A. L. Parsons: (a) and (b). The Railway Board have issved in-
structions to the Agents of Stutc-managed railwavs {o tuke all practieai
measures to see that the necessity for reducing staff does not opcrate to
the detriment of communities not at present adequately represented in
railway services.

MusriM MEMBER NOMINATED TO THE PESHAWAR CANTONMENT BOARD.

854, Khan Bahadur Haji Wajlhuddin: (¢). Will Government be
pleased to state if it is a fart that the present Muslim member of the
Peshawar Cantonment Board

(i) does not own land or house property except a small dwelling
house in the bazaar;

(ii) 'does not carry on any business except tcaching Pashtu and
Urdu; and

(iii) doer not belong to Peshawar District?

(b) 1F reply to part (a) be in the affirmative, will Goverument te pleas-
ed to state on what special consideration he was nominated with reference
to the requitements of section 14 proviso (b) of the Cantonnments Azt?

Mr. G. M. Youhg: () Government have no information.

(b) The nomination was made by the Local Administration. whose dis-
cretion Government do not propose to question.

APPOINTMENT OF A MUSLIM A8 INSPECTOR OF PosTt Qmons, PESHAWAR
CANTONMENT.

355. Khan Babadur Haji Waflhuddin: (a) Are Government aware
that the appointment of Inspector of Post Offices, Peshawar Cantonment,
has been monopolized by the non-Muslims from time immemorial ?

(b) 1t reply to part (a) be ih the affirmative, do Government propose
to réplace the preseht non-Musln incumbent by a Muslimn?

Mr H. A. Sams: Government have no information. The matter in
within the competence of the Postmaster-General, Punjub and North-West
Frontier, to whom a copy of the question has been sent.

STATEMENTS LAID ON THE TABLE.

RuULES GOVERNING 'GRANTS FOR THE EDUCATION oF {'HILDREN or RAILWAY
EmproyYEES.

Mr. A, A. L. Parsons (Financial Commissioner, Railways): Sir, with
reference to the supplementarv question to starred question No. 244,
asked by Lala Brij Kishore, on the 2nd Febrnary, 1981, T lay on the
table a copv of the rules governing the grant of assistance to employees
of State-managed Railways towards the education of their children.
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Rulss governing the grant of assistance from Railway fundg to employees
of State-maraged Railways towards the Education of their Children.

GOVERNMENT OF INDIA.
RAILWAY DEPARTMENT.

(Ran.way Boarp.)
! No. 4283-E.

Datcd Simla, the 25th September 1930.

To e AcENTS, NorTH WESTERN RiiLway, East InpiaN Rarmnway, GrEAT
InpiaN PeENINSULA RAILwAY, KASTERN BENGAL RAILWAY, AND Bunma
Rarmways.

Assistance to Railway employecs from Railway funds towards the education
of their children.
Drar 81z,
* * * * * *

3. With regurd to the assistance to be given to railway employees
towards the cost of the board and tuition feeg of their children attending
-sohools, the Government of Indis, in consultation with the Central Advisory
Council for Railways, have decided that, pending the issue of their final
poliey, which will be decided after receipt nnd consideration of the report
of the special officer referred to in paragraph 1 above, assistance shall
be given immediately to all employces of State-managed Railways in
accordance with the Rules « copy of which forms an Annexure to this
letter. Attention is invited, in this connection, to the provision in the
Rules whereby employees in service before the 1st February, 1929, are
allowed to exercise thc option of receiving assistance on the terms and
eonditions and on the seale previously applicuble to them, or of accepting
the new rules, the option once exercised being final.

Yours faithfudly,

J. F. BLACKWOOD,

. Secretary, Raflway Board.
D .A.—Annexure.

ANNEXURE.
GOVERNMENT OF INDIA.
RAITLWAY DEPARTMENT.

(Ratway Boarbn.)

Rules goverrning the grant of assistance from Railway, funds to employees
of Siate-managed Railways towards the education of their children.

. These rules are applicable to 21! subordinute emplovces of State-
managed Railways exeept those in inferior service.

2. Btafl now in scrvice and who joined service on State-managed
Railways before the 1st February, 1929, shall be allowed the option of
ocoming under the operation of these rules, or of receiving assistance on the

“
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‘soales, terms and conditions to which they were eligible prior to the intro-
duction of these rules. The option, which must be exercised before the
1st January, 1981, will, when cnce exercised, be treated as final.

Nore.—Staff on leave or on deputation elsewhere than on State-managed Railways
at the time of iasme of these rules will be permitted to exercise their option within
three months of their return to duty after such leave or deputation.

8. Assistance will be limited to those cases where an employee is
compelled to send his child or children to a boarding school away from
the station at which he is posted, owing to the absence of a school or
schools of the requisite standard at the station at which he is posted.

Note 1.—An Indian school shall be held to be a school mot of the ‘‘requisite
standard’” for European and Anglo-Indian childven, and vice versa. Similarly, if a
child is prevented by the tenets of his religious persuasion from attending a school
run by a body of another persuasion, such schoo] shall be held to be a school not of
the ‘‘requisite standard” within the meaning of these rules.

Nore 2.—If an employee is transferred from a station where there is no school
of the ‘‘requisite standard’” to a station where there is such a school, and was in
receip; of assistance at the former station in respect of any child or children, ke
shall remain eligible to such assistance until the close of the acholastic year of the
‘school in which his child or children were boarders at the time of his transfer, provided
they continue for that period as boarders in that school. »

Nore 3.—If a child of a railway employee is denied admission to a school of the
“requisite standard’’ at the station at which its parent is posted, because of there
being no vacancy, or for any other reason, and the child is, therefore, compeiled $o
attend a bhoarding school away from its parent’s headquarters, the parent skLall be
.:tntti.t.led to assistance as if there were no school of the ‘‘requisite standard’’ at his

ation.

-.4. In addition to the limitation imposed under Rule 3, assistance will
be limited to education for the period covered by the primary and middle
standards, that is, up to and including the Middle School or Junior
Cambridge classes.

5. Assistance will be admissible on the following scale:

(a) Pay of emplryer.
Not exceeding Rs. 100 per

Limit of assistance.
Half the fees for board and

mensem. tuition.
Rs. 101 to Rs. 200 per One-third of the fees for board
mensem. and tuitiom, v
Rs. 201 to Rs. 800 per One-fourth of the fees for board
mensem. and tuition.

(b) The assistance will be subject. in all cases. to an over-riding
maximum of Rs. 15 per mensem per child, and to & maximum
of Rs. 40 per mensem to any employee at anv one time.

(c) Pay for this purpose will be snbstantive pay and will include
sllowances to the extent to which these are taken into account
for Provident Fund Contributions. '

(d) Assistance will be admissible to an employee whose child or
children attend an Indian primary schcol, away from his
station, if, owing to the absence of boarding arrangements at
such school, ho is compelled to board them at an institution
unconnected with the school, or even with a private family.
For the purpose of assessing the assistance admissible in such
cases, the hoarding charges shall be assumed to be the average
of those obtaining in middle or secondary Indian:schools im

the same locality or distriet.
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(¢) If an employee receives promotion which results in his passing
from one category of assistance to another. the assistance
admissible to him in the new category shall be regulated so-
that the total of his emoluments plus assistance shall not be
less than the total of his emoluments plus assistance before
promotion. Similarly if the promotion results in his passing
into the non-entitled categorv he shall continuc to receive
assistnnce, provided other conditions remsin unaltered. until
his emnoluments exceed the total of his cmoluments plus
assistunee prior to his entry into the non-cntitled category,
and the amount of assistance will be limited to the difference
between the said total in the entitled category, and hia
emoluments for the time being in the non-entitled category.

), the

Exzample 1.—An employee on Rs. 108 per mensem has 2 children 1n schoo .
board and tuition charges. for each of whom amount to Rs. 30 per mensem, He is

entitled to assistance (at 1/3 of the fees) amounting to Rs. 20 per mensem. He is
per mensem and would ordinarily be entitled (at } of the fees)

promoted to Re. 202
to Rs. 15 per mensem. As however he was previously in receipt of Rs, '(188+20=)
218 per mensem he is entitled to Rs. (218—202=) 16 per mensem.

Ezample 2.—An employee on Rs. 295 per mensem hag 3 children in respect of whom
he receives assistance-fat § of the fees) amounting to Rs. 27 per mensem. He is
promoted to Rs. 310 per mensem. He will continue to be eligible for assistance, im
respect of those 3 children only, till his emoluments excced Rs, (205427-=) 322 per
mensem, and to the extent of the difference between Rs. 322 and his smolaments for

the time being.
6. These Rules are provisional and are liable to revision in the ncar

future when certain questions connected with the policy governing the
grant from Railway revenues of assistance to Railwav emplovees for the
education of their. children, which are now under consideration. have been
_definitely decided hy the Government of India. Employees receiving
asgistance under these rules will automatically come under the operation
of the rules as revised. irrespective of whether the revised rules provide
for assistange on a more liberal or on a more restrieted seale.

7., All ocases . involving interpretation of any of these rules, where
such interpretation is in doubt, shall be submitted for the orders of the

Railway Board.
J."F. BLACKWOOD,
| Secretary, Railway Board.
8L, '
Dated 25th September 1930. )

"TREATMENT OF PoLITICAL PRISONERS OF THE NORTH-WEST FRONTIER PROVINCE.

The Honourable Sir James Orerar (Home Member): Sir, T lay on the
table the information promised in reply to starred question No. 863 asked
by Dr. Zisuddin Ahmad regarding the treatment of political prisoners of

the North-West Frontier Province.

The following information in answer to Quextions Nos. 655 and 656 asked by Serk
. Haji Abdoola Haroon on the 28rd February, 1981, is laid on the tabie of the
Legislative Assemdly acith reference to the anzwer given by the Hon’ble the Home
-Member to Dr. Ziauddin Ahmad’'s Question No. 863 acked in the Legislative
Assembly on the 9th March.

Seth Haji Abdoola Haroon's Question No. 656. -

(a) Mr. @hmed ‘Shah has never been put in solitary confinement.
() Khan Ali Gul Khan was admitted into the Gujrat Special Jal with rymptoms

pointing to slight tuberculosis at the apex of his left lungz.
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(c) He was released from jail en the 16th February, 1851.
(d) No.

(¢} This does not arise.

(f) Both died from lobar pneumonia.
(9) No. Hasham Gul was not beaten.
(M) and (i). Do not arise

(j) and (k). No.

(/) Does not arise.

Seth Huji Abdoola Harook's Question No, 656.

(a) Kban Abdul Akbar Khan was provisionally classified as an A class prisoner
Imt was finally placed in B class by the North West Frontier Province t.uthorities.

(b) and (¢). No. The suggestion that Khadim Mohammad Akbar had been ill-
treated in jail was mude, but was found on inquiry to be entirely without foundation.

(d) All Rnilway Administrations are required under standing orders to report every
cam¢ in which it is found necessary to carry passengers in goods vehicles. No such

report has been received in regard to the carrying of prisoners in railwsy wagons in
the North West Frontier Province. " P y e

{¢) and (f). Do not arise.

M }lyl) Government are not prepared to take the action suggested by the Honourabie
‘"Mamber.

STATEMENT OF BUSINESS. .

The Honourable St George Rainy (Leader of the House): With your
permission, Sir, I desire to make a statement as to the probable course of
Government business in the week beginning Monday, March 28rd. Undér
vour direction, Sir, the House will sit daily for the transaction of Govern-
ment business. On Monday, the 28rd, the House will resume the detailed
consideration of the Finance Bill. T do not know. Sir, when we may expéct
the conclusion of this Rill and all T can say now is that on the conclusion
ol this Bill, the remaining Government Bills, including the Wheat Protec-

tion Bill, which T am introducing today, will be taken up in the following
order:

1. The Income-tax (Amendment) Bill (motion for reference to Select
Committee); A

9. The Factories Act (Amendment) Bill (motions for considerstion
and passing);
3. The Salt Industry Protection Bill (motions for consideration and
PAassing):
4. The Wheat Protection Bill  (motions for consideration and
passing);
5 The Bill to amend the Reserve Forces Act,, 1888, received from
the Council of State (motions for consideration and passing).
“T'hc progress of these legislative measures will be interrupted slightly by:
1. Railway Supplementary Grants, whioch are put down for Mon-
dav. the 28rd;

2. (encral Supplementary Grants, which are put down for Wednes-
dav, the 25th; '
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and also two elections, one to the Standing Finance Committee and the
_other to the Education, Health and Lands Department Standing Commit-
tee, both of which are to be held on Wedncsday, the 25th.

On the conclusion of the legislative business, there will remain for dis-
posal:

1. A Resolution to be moved by inyself for increasing the paywment, to
the Tata Iron and Steel (ompany, Limited, for rails to be ordered from
that Company. '

2. A Resolution in the namc of Mr. Shillidy asking the House not to
ratify the draft Convention of the International Labour Conference concern-
ing the reduction of hours of work in certain kinds of employment.

3. A motion in my name proposing the appointment of a Committee to
consider what should be done, when the opportunity occurs, to pur-
chase the Bengal and North-Western Railway. .

Lastly, Sir, the House is aware that carlier in the Session 1 undertook
to find time for two non-official Resolutions, which were on the paper on
the 12th February, in the names respectively of Mr. Rajaram Pandian and
Mr. Jagan Nath Aggarwal. I propose to place those Resolutions on the
paper below the Government business mentioned above.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE ON
INDIANS OVERSEAS EMIGRATION AND HAJ PILGRIMAGE.

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain (Mcember for
Education, Health and Lands): Sir, T move: =

“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, 3 non-official Members {o serve on the Standing Committee to
advise on subjects, other than ‘Indinns Oversens—Emigration' and ‘Haj Pilgrimage’,
dealt with in the Department of Education, Health and Lands.”

The motion was adopted.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
THE DEPARTMENT OF EDUCATION, HEALTH AND LANDS.

Mr. Pregident: T may inform Honourable Members that for the pur-
pose of election of Members to the Standing Committee for the Depart-
ment of Edueation, Health and Lands, the Assembly Office will be open
to receive nominations up to 12 Noon on Monday, the 28rd March, while
the election, if necessary, will take place in this Chambér on Wednesday,
the 25th March. 1931. The clection will he conducted in accordance with
the principle of proportional representation by means of the ringle trans-
ferable vote.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE
ON ROADS.

Mr. President: Members will now proceed to elect six members to serve
on the Standing Committee on Ronds. There are 17 candidatos whose
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[Mr. President.]
names sre printed on the ballot papers which will now be supplied to Hon-
ourable Members in the order in which I call them.
Lieut. Nawah Muhammad Ibrahim Ali Khan: 1 withdraw.
Mr. B. N. Misra: I withdraw.
Mr. Uppi Saheb Bahadur: [ withdraw.
Kunwar Hzjee Ismail Ali Khan: I withdraw. '
Mr. R. 8, Sarma: I also withdraw.
Mr. Amar Nath Dutt: I withdraw.
Mr. President: I will now read out the final list of names of Honourable
Members who are still candidates :
Nawab Naharsingji Ishwarsingji.
Mr. N. R. Gunjal.
Mr. L. V. Heathcote.
Mr. B. Rajaram DPandian.
Ruo Bahadur S.. RR. Pandit.
Mr. Goswami M. R. Puri.
Mr. Badri Lal Rastogi.
Mr. Nabakumar Sing Dudhoris.
Khan Bahadur Makhdum Syed Rajan Baksh Shah,
Haji Chaudhury Muhammad Ismail Khan.

Mr. A. H. Ghuznavi.
(The Ballot was then taken.)

THE WHEAT (IMPORT DUTY) BILL.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): Sir, I move for leave to introduce a Bill to impose g temporary duty
of customs on the importation of wheat.

The Bil is now in Honourable Member's hands, Mr. President, and I
shall have an opportunity, when moving my next motion, to explain the
provisions of the Bill at length, and T am very unwilling to take up any
time of the House today when the House is anxious to get on with the
Finance Bill. 8ir, T move. .

Mr, O. C. Biswas (Calcutta: Non-Muhammadan Urban): Sir, T oppose
the motion. I should like to know, Sir, if the Honourable Sir George Rainy
will make a statement now, or will wait till the next stage is reached.

The Honourable Sir George Rainy: Does the Honourable Member
object to the introduction of the Bill, Sir?

Mr. 0. O. Biswas: T object, Sir, to leave being given to introduce the
Bill. I know it is not usual to oppose leave being given to the introduc-
tion of a Bill. But the circumstances today are unusual, and I maeke no
apologv for making this departure from the established practice. 8ir, I
do wish to record a protest against the way in which the House is being
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treated by the Government in this matter. We are nearly at the fag end
of the session:"in a few days we are going to adjourn; and at almost the last
moment, thig Bill which is described as a piece of emergency legislation,
is hurled at us. Either, Sir, it is the result of deliberation on the part of
the Government, or it is not. If it is, I should like to ask my friends
on the other side how long thev have been deliberating over this matter;
and if it took them wecks and months to come to any final decision, is
it fair, Sir, that we on this side of the House should be given such a short
time to make up our minds on such an important measure? Sir, we are
being treated by my friends on the Treasury Benches as babies, not merely

in this matter, but in other matters as well.

An Honourable Member: Also as untouchables.

Mr. 0. 0. Biswas: We are given toys to play with; and sometinges, if
that does not suit them, we get the erack of the whip. Sir, I on my part
refuse to be hustled in this way. I refuse to be hustled even in the inter-
ests of influential persons and persons who may have influential friends
bere. Sir, T should like to know from my friends in this House how many

of them are likely to profit by this Bill personally.
Mr. B. Das (Orissa Division: Non-Muhammadan): None, I think.

Mr. 0. 0. Biswas: Sir, no inquiry has been made by this House . . .

Mr. President: Order, order. I hope the Honourable Member does not
wish to accuse Honourable Members in this House of havir.xg personally
benefited financially in any way. If that is the aspersion which the Hon-

ourable Member wishes to make, I shall call him to order.

Mr.. C. 0. Biswas: Sir, T have no desire to cast any aspersions on any
Member of this House. What I wag going to ask is, whether, if this Bill
is passed, it will not have the effect of putting some money into the pockets
of some of my Honourable friends which they would not otherwise have-
obtained. I am simply asking,—I am not making an aspersion.

Mr. President: Tf the Honourable Member wishes to make such =
charge, he ought to have the courage to make it boldlv and directly, instead

of implying it in an indirect way.

) Mr. O. O-.' Biswas: There is at least one Honourable Member—I did not
wish to say it—who has told me that if such a measure is introduced, it

will benefit him financially.
Some Honourable Members: Name, name. You better name him.

Mr. President: I am sorry to be obliged to interfere in the debate. I
do not see that that would matter in any way, to the prejudice or against
the good faith of that Member. A man may be in business. We all are
a'ﬁccted by the income-tax proposals. If there is any proposal for protec-
tion of any industry, it is perfectly natural that, as a result, some Mem-
h.era or some people would be benefited. There is nothing to take excep-
tion to in it. What T apprehended was that some Member might be accus-
ed of having taken advantage of the information that he may have. got
in the House and tried to mnke money by speculation. That would lay
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{Mr. President. ]

him open to condemnation, but unless the Honourable Member is prepared

. to substantiate any charge against any Honourable Member for having

tried, through information obtained on the floor of this House, to benefit

himself by speculating on thut information. he ought not to make such an
allegation. (Applause.)

Mr. 0. O, Biswas: Sir, 1 will not pursue that matter now. There will

be time enough for me to do so, and to place the evidence in my possession

before you, but, Sir, what 1 was suggesting now was this,—that it ig not
fair to the House, without an adecquate inquiry, without the materials
being placed before us fully, without giving us an opportunity to imvesti-
gate the facts and figures for ourselves, 1 say it is not fair in these circum-
stances to ask us to pass a measure of this kind.

An gonuuubla Member: Diut the House carried a cut motion in this
connection the other day.

Mr. O. O. Biswas: Sir, 1 amn reminded that the House carried a cut
Well, Sir, I never knew that my friends on the
other side were so0 responsive, were so quick and eager to respond to a cut

_motion of that kind. I should welcome it if Honourable Members on the

other side showed an equal alacrity to respond to other cuts in other matters.
8Sir, it is significant that the response comes so quickly and in such an
adequate meusure only in regard to wheat. Sir, 1 do not know if this
was intended as a political gesture; but even ag a political gesture, I desire
to warn my friends that the risks they are taking are very great, end a
political gesture might turn out to he a political danger. Bir, it seems
Bengal has come in for evil days. Bengal must be hit in every matter.
19 Noox. Whether it is salt, whether it is galvanised iron or whether it

T is wheat, Bengal will have to pay. 1 venture to assert from
such meagre information; - us T have been able to gather, that there is ab-
solutely no justification for a measure of this kind. 1 should like to know
from my Honourable friend, Sir George Rainy, if he is satisfied that there
i% such a menace to the wheat industry in India that a measure of this
kind is called for. Whether it is really intended for the benefit of the
wheat growers in the Punjab, or whether it is intended for the Lyallpur
speculators, that is the point on which I should like to have some informa-
tion from mv friends on the other side. What is this measure? ‘Is it pro-
tection? TIs it prohibition? What is it? Unless there is adequate evi-
dence to show that the wheat market in India is really threatened by a
serious invasion of foreign wheat, T do not think any case exists for such
a Bill. T should like to know what is the quantitv that is produced in
India. and what is the quantity which is absorbed in‘India. If my infor-
mation is correct, the average consumption is a little over 8} million tons,
and vou have a surplus of something hetween one million and 13 million
tons. Whether mv figures are correct or not, T do not know, but my com-
plaint is that, without supplying these figures to the House, it is unfair
“to ask the House at the fag end of the session to agree or assent to such a
mensure. We know that recently, not during the current vear. but in the

preceding two vears, in 1028-29 and 1929-30, there was a searcity of wheat
7o Tndia. \
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The Honourable Sir George Rainy: On a point of order. I would invite:
your uattention to Standing Order 37 which says: ‘

_ “If a motion for leave to introduce a Bill is opposed, the President, after permitting,.
it he thinks fit, a brief ex%:nnatory statement from the Member who moves and from:
the Member who opposes the motion, may without further debate put the questior’'.

A good many of the arguments used. by my Honourable friend ure, I think,.
arguments not why the Bill should not be introduced, but why it should
not be pussed, a question which cannot be before the House at present.

Also 1 suggest he is inclined to give u somewhat lenient interpretation to.
the word ‘‘brief ’.

Mr. 0. . Biswas: Muay I explain? That is just the reason why 1 had:
asked if the Honourable Sir George Rainy would give a brief' explanatory
stutement when asking for leave, and in-that case, I should have been:
spared a lot. of what 1 said and what I am going to say. b

Mr. President: The Honourable Member cannot say much more “in.
view of the Standing Order to which attention has been drawn. 1 did not
like to interrupt the Honouruble Member, but the Honourable. Member s
fully aware that at this stage only a hrief expression of views is permitted.
I will ask the Honourable Member to reserve 2l he has to say to when
the proper ocension arises in considering the Bill. The Honourable Mem-
ber's protest is noted that he is against leave being granted. 1t will now

be for the House to decide whether they will give leave or whether they
will withhold it.

Thiy Honourable Sir George Rainy: I should like to say in a single sen-
tenee that in all questions of imposition of duties, it is not common to
give u verv long notice before hand. It is usuallv desirable that changes
should be made rapidlv. Bevond that, I would reserve anyvthing I have to.

say to some subsequent occasion, if the House should grant such subse-
quent octasion.

Mr. Preddent: The question is:

“That leave be granted to the Honourable Sir Geerge Rainy to introdnee s Billt
to impose a temporary duty of customs on the importation of wheat.”

.

The motion was adopted.

The Honourable Sir George Rainy: Sir, I introduce the Bill,

THE INDIAN FINANCE BILI.— rontd.

Mr. President: The House will resume further consideration of the:
Tndian Finance Bill. Before the discussion proceeds. I should like once:
again to appeal to Honourable Members to be as brief as possible, as there-
are still severn] Members who wish to address the House.

Mr. Amar Nath Dutt (Burdwan Bivision: Non-Muhammadan Ruraby:
T shall trv to be as brief as possible.
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[Mr. Amar Nath Dutt.]

‘Bir, at one time I thought that I would follow the principle of grievances
before supplies and was going to remind this House that all the imposing
-architecture of this labyrinthine building as well as all the sanctimonious
piety of the apologists of Government fuil ignominously to overshadow the
lengthening lurid lights of Midnapur and Dacca. But on second thought, 1
have kept the jincidents of Midnapur sacred in this pamphlet, which the time-
gervers of this moment think that they can stifle by law making powers.
Sir, this is a Report named, ‘‘Law and Order in Midnapur 1930°’, which
is the Report of an enquiry which was conducted by no less a man than
the President of the Indian Association at Calcutta, I mean Mr, J. N.
Basu, who is as honourable as any of our Bound Table Conferencewallahs
like Mr. Mudaliar, Mr. Mody and Sir Cowasji Jehangir and others. Sir,
we know and we have read from day to day harrowing tales of the atroci-
‘ties to which this unfortunate district was subjected by the executive of
the province and it became imperative on the public men of the province
to have a non-official enquiry, for we know the results as well as the value
of official enquiries in these matters which are nothing but a white-washing
business. Sir, this Report has been published and it is said that it has
-also been proseribed. I hold a copy of this Report in my hand. Here X
am free to hold it, but outside this House, probably the Government will
snatch it away from my hand. This Report has a note on the first page
‘to thig effect:

““These re are a commentary, and an eloquent commentary, coming as they do

from men who, though responsible citizens, have been aloof from the Civil Disobe-
dience Movement in Bengal.”

T ask the Treasury Benches to mark these words:

‘“have been aloof from the Civil Disobedience movement in Bengal, apparently
because they have still an unshaken faith in the ultimate justice of the British Raj.'’

Bir, these pages will show that burning, pillage and assault and detention
have been simply uselegs in arresting the progress of the spirit of liberty
in the people ready to suffer the worst for the most cherished spiritual
possession that man can have and which God has given him. Sir, the
Enquiry Committee consisted of men, like my Honourable friend Mr.
K. C. Neogy, Mr. J. N. Basu and others, and in the concluding lines of
;.heir enquiry, in the most moderate language possible, they observe as
ollows :

““The incident at Chorepalia showed not unly disregard for human life, a defiance
of law and necessary legal requirements but also the incompetence and perverseness
of those oconcerned. 1t was an incident that would have called for drastic action in
any civilised country.”

But up till now, though we cried ourselves hoarse in this House from
the Simla Session, asking for an enquiry into the Midnapur affairs, the
Government have kept silent, Not only that. When people wanted to
co-operate with them by having a non.official enquiry and presented their
Report, they treated the Report with contempt by proscribing the same
and not allowing the same to see the light of day.

T feel that this is the occasion in which I have an opportunity of having
%o record some of the misdeeds of the executive in this land who are
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in charge of the Government of this country. Sir, I draw up an indict-
ment against them for their callous brutality, and barbarous acts the like
-of which is not heard in any other country except this unfortunate land
of ours. 8ir, this Report has been proscribed.

Mr. R. 8. Sarma (Nominated Non-Official): How did the Honourable
Member get hold of it and will he take it out of the House?

Mr. Amar Nath Dutt: I will not yield to you; you hail from Madras.
Mr. President: The Honourasble Member should address the Chair.

Mr, Amar Nath Dutt: Sir, I will not yield to that gentleman from
Madras who is making his fortune in my unfortunate province and has
never been a friend of my province although unfortunately one of the
oldest newspapers of my province has passed into his hands somehow or
other.

Mr. R. 8. S8arma: That is quite irrelevant.
Mr. President: Order, order.

Mr, Amar Nath Dutt: Sir, I am not giving way to the Honourable
Member, and what I say is that if the Government thought that anything
that was contained in this book was not correct or contained untrue allega-
tions, their first and foremost duty would be to prosecute the man who
published it or the compilers of the Report. They have not done so and
they do not dare do so, because they know that all the ugly incidents
will come out before the public and therefore they want to suppress it.

. Mr, R, 8. 8arma: Sir, ou a point of order, I want to know whether,
although speeches here are privileged, an Honourable Member can make
‘use of a proscribed book.

Mr. Amar Nath Dutt: It can at best be forfeited to Government, and
if the Government so like, T will make a present of it fo them. Here
I hold it in my hand and they can prosecute me for possessing it if the
law goes so far as that. '

Mr. B. Das (Orissa Division: Non-Muhammadan): Lay it on the table.

Mr. Amar Nath Dutt: Bir, as desired by my friend Mr. Das I shall
‘lay it on the table for the information of everybody concerned.

Mz, President: Order, order. A point of order has been raised which
appears to me to be a rather diffioult point to decide. It is a well-known
legal maxim that you cannot do indirectly what you cannot do directly.
And it seems to me that the Honourable Member is trying indirectly to
get publication of proscribed literature by this means. On that point I
‘gshould like to hear one or two Members of the  legal profession. It
-appears to me that it is not permisgible to do indirectly what cannot be
done directly.

Diwan Bahadur T. Rangachariar (South Arcot cum Chingleput: Non.
Muhammadan Rural): Sir, I should hesitate to give an opinion offhand
‘on & matter of such importance. I should like to consider it before I
can offer any help to the Chair in this matter.
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Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham:
wedun Rural): 8ir, 1 feel that it is perfectly legitimate for any Member
of this Housce to deal directly with a proscribed document and that is
why we have the phrase “'privilege of the House'', Under the privilege
of this House we have every right to make use of a document which
comes into our possession, and if the Government were to challenge the
Member concerned to make use of the document outside the House, it is
for the Honourable Mewber if he so chooses to accept that challenge.
But there is nothing whatever to prevent any Honourable Membet of
this House from using the privilege of this House in the public interest,
especially: when he is convinced that the proseription of that document
is open to question (dn Honourable Member: *‘lllegal’’) or,- as my
Honourable friend Mr. Mitra truly says, “‘illegal”, as Mewmbers of his
party feel on that matter. Sir, the Leader of my party has already said
that, so far as the legal aspect is concerned, it mav be a matter for
consideration and we must bow to his legal wisdom.” But so far as
political responsibility in this House is concerned, 1 think it ix open to
evervone of us to mnke use of s public document which the Govermment
have proseribed simply  becausre thev are clothed with an authority
unknown to the executive in other parts of the world. A Government
which is not responsible to the ILegislature may be inclined to abuse its
power and proseribe publications which might never have been proscribed
in those parts of the world where responsible Government prevails. And in
view of the fact that Government have been carrving on a campaign in this
country which is for the time being suspended, namely, a campaign by
ordinances and also by methods of proscription and such things, T think
it is a legitimate, proper and constitutional duty for us to make use of
documents like this which come into our possession. '

Mr. President: Before I allow the discussion to proceed, 1 should like
to point out to Mr. Ranga Iyer that, so fur as the policy of Government
is concerned, it is perfectly open to Honourable Members to criticise it as
strongly as they like. But that is not the issue which is now before the
House and on which 1 am consulting them. 1f the Honourable Member had
got 1p, and very severely critieised the poliey of Government in any depart~
ment he would have been quite in order in doing so. But the question that
has been raised now is this that when a document has been proscribed,—
whether rightly or wrongly is not the issue before the House—is it per-
mirgible for any Member of the House who happens to get possession
of that document to resd it beforc the House so that it may go into the
proceedings and become public property? That appears to me to be
doing indirectly what could not be dome directlv and it is on that issue
that 1 swant the views of some legal Members. The issue is not whether
the policy of Government in proscribing this or any other document is or
js not open to criticism that any Honourable Member may wish to pass.

Diwan Bahadur T. Rangachariar: Sir, I just looked up our rules of
procedure and there nre two rules, i.e.. 56 and 57, bearing on this poimt.
1f vou look at page 20 of the Manual, you will find that rule £6 runs
thus

«66. Subject to the rules and standing orders there is freedom of epeech in the
Assembly.. No persen simll ‘be linble to any proceedings im any esutt. by reasan of bis
speech or vole in the Assembly, or by reasoan of wnylhing ‘contained in .any official
repart of the proceedings of the Assembly.” D ' i
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The rule 57 runs as follows:

““57. (1) The matter of every speech shall be strictly relevant to the matter before
dhe Assembly.

~(2) A member while speaking shall not :

(i) refer to any matter of fact on which a judicial decision is pending;

(ii). make a personal charge against a member;

(iii) make use of offensive expressions regarding the conduct of the Indian or
any loca] Legislature;

(iv) reflect upon the conduct of His Majesty the King or the Governor General
or any Governor, . . . . etc., etc.

(v) utter treasonable, ieditious, or defamatory words; or

(vi) use his right of speech for the purpose of wilfully and persistently obstruct-
ing the business of the Assembly.”

I am afraid that this matter which my Honourable friend is referring-
to does not come within any of these prohibitory clauses. He is not
uttering any treasonable or seditious words and he is not using his right
of speech for the purpose of wilfully and persistently obstrueting the
business of the Assembly. Nor does it come under any of the other
previous clauses. I do not see any other provision which will help us
in this matter, and so the whole thing is, is it relevant to the matter
‘before the Assembly? That is for you to decide, whether it is relevant
to the matter before the Assembly, He has got entire freedom of speech
which is controlled only by clause 57; and so long as there is no prohibi-
tion ‘under the rules, it must of course be left to the individual judgment
-of each Honourable Member as to how he used that right. My present
-opinion is that the Honourable Member will be within his rights in

referring to literature even though it is proscribed, whatever consequences
he may take thereupon in another place.

Mr. Amar Nath Dutt: What I say now will obviate all difficulties. This
book has not been proscribed in the province of Delhi or by the Govern-
ment of India; it has been proscribed only by the Government of Bengal
in Bengal and not in any other province. I may also point out that
last time Mr. K. C. Neogy made use of those portions of the Report which
were then published. I shall quote a very few extracts to bring before
this House the happeningg of that unfortunate district. (An Honourable
Member: ‘‘Place it on the table.’’) Yes, I am ready todo so. . . . .

- Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Sir, I shall give you an instance, if I may, which might probably
help you to pass your ruling. In the Madras Legislative Council, once
when the famous Bharati’'s songs were proscribed, one Honourable Member
rose in his seat and sang some of the songs. Your difficulty and the point
of order arises when my Honourable friend, Mr. Amar Nath Dutt, begins
to read extracts from the proscribed book, supposing he was clever enough
to learn those portiong by heart and repeat from memory, I would like
to know how you could object and what would have been the position.

Mr. D. K, Lahiri Chaudhury (Bengal: Landholders): As a matter of
fact T may just inform you that when the Late Pandit Motilal Nehru
quoted from & book which was proscribed—'‘India in Bondage'—and
when Sir Darcy Lindsay objected, your predecessor, Mr. Patel, allowed
Kim, to speak on that very issue and allowed him to make the quotation.
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Several Honourable Members: Law Member, please.

Sir Lancelot Graham (Secretary, Legislative Department): Sir, I find
myself in a somewhat embarrassing position. But I wish to say this;
had Diwan Bahadur Rangachariar not risen and said what he said, I
should have risen and said what Diwan Bahadur Rangachariar has said.
(Opposition Cheers.)

The Honourable 8ir Brojendra Mitter (Law Member): Sir, I must
confess that I have not considered this point before; but hearing the debate.
here I have formed conclusion in my cwn mind. I think reference can
be made to literature which is proscribed (Opposition cheers). Supposing
an article is seditious and a man is bemng prosecuted for sedition in a
court of law, you can quote that article for the purpose of showing that
it is not seditious. Therefore, in the court proceedings the whole of that
article may go in, although it may be eventually held to be seditious.
You cannot prevent the publication of it in the court proceedings. Simi-
larly, if in laying a charge against, say, the Home Department, an Honour-
able Member contends that the Home Departraent was not justified in
proscribing a particular piece of literature, then he could quote that litera-
ture in the House for the purpose of indicting that Department. He
may be right, he may be wrong; but you cannot prevent a Member from
referring to it in support of his contention. The Home Department may
be able to convince the House that it was perfectly within its rights to
have proscribed it, but that cannot prevent a Member on the Opposition
Benches from referring to it in support of the opposite contention. (Oppo-
sition cries of ‘‘Hear, hear.”’)

You quoted, Sir, a legal maxim that you may not do indirectly what
you cannot-do directly. At the same time, there is another legal principle,
and that is this; that what is not directly evidence may be referred to for
collateral purposes. 1 will give an instance. Supposing a will is pro-
pounded for probate in a court of law. Another party in contesting that
will may refer to an earlier will, which was not properly attested, for the
purpose of showing the intention of the testator. For that collateral pur-
pose he can use that dpcument though it would not be substantive evidence
in the case. Similarly, I submit that the proscribed literature cannot form:
part of the proceedings of this House; but I will not go to the length of
saying that because, it cannot form part of the proceedings of the House
you cannot refer to it for the purpose of showing that the order of proscrip-
tion was wrong.

Mr. President: I think it is clear now what the ruling should be. The
Honourable the Law Member has clearly explained that it is open to
Honourable Members, in support of any argument which they may wish:
to advance, to quote from proscribed literature, but they cannot read the
whole of it with the intention of getting full publication in that way. I
will for the present accept that view and allow the Honourable Mgmber'
to continue his observations and to quote from the book he was reading.

ath Dutt: I gratefully acknowledge what has been said
by :\f .fr‘i:r:: ls'ir Brojendra M%::er. aud in fact it seems that the instincts
of & lawver have not left him, in spite of his occupying the Trem_;bury
Benches there, and I wish the same spirit mav pervade other Memle:s-
too on the Treasury Benches and T hope the other Members will emulate
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my Honourable friend over there; and I also thank my Honourable
friend, Sir Lancelot Graham, for having come to the same view. In fact
I have often found English officials to be fair and just.

Mr. President: Will you please go on with your observations?
An Honourable Member: What about Mr. Sarma?

Mr. Amar Nath Dutt: I do not take notice of Sarmas who come and
go as occasion arises, This Report contains incidents which, if I read them
before Honourable Members, would make their blood boil. It is necessary
for me to read one or two passages only from the book and not the whole
of it to convince them of what I say. I am sure from the spirit in which
Bir Lancelot Graham approached the question, they will make an enquigy
into this matter. This is what the Report says:

“The members next visited the house close by, where they found a girl, about
18 years old, in advanced stage of pregnancy. Her name was Ambu. She was Lreath-
ing with difficulty, her eyes were closed with tears trickling. BShe made her statement
with some difficulty. She complained of her breast being twisted and of her heing
kicked on her hip.”” (Cries of ‘“‘S8hame.”)

Here is the story of an unfortunate girl being assaulted in a most shamneless
manner. I appeal to the Members on the Treassury Benches over there
to take steps because you know what hes been the fate of Troy and the
fate of Ceylon for having insulted the womanhood of & country. Beware
of that. Ask your exécutive to beware. If they treat our women folk
in the way in which it is alleged here, take it from me that your days are
numbered and your fate is doomed. You will not be here for any length
of time. 8o in your interests and also in the interests of ourselves, I trust
you will make inquiries into this serious allegation.

Sir, T shall read only one other incident to show how people were
Iilled by drowning, and that was in Chorepalia:

“The evidence showed as to what had taken place in front of the house of Kshirod
Chandra Jana on the 8th September, 1830. The incidents as disclosed in the evidence
were that some officials, including the circle officer and a police officer. . , . "

—here let me explain to the House, the Circle Officer is a class of officer
who has been introduced in Bengal to form a link between the executive
and the people and to demoralise them,—

“ .. had come to the village of Chorepalia on the 7th September, 1830, accompanied
by several policemen. The villagers took their object to be to realise the chowkidari
tax from them by violence. The policemen were quartered partly in the house of
Brojo Panda and partly in the house of Kshirod Chandra Jana. In order to go to
Kshirod Chandra Jana’s house, the house of Brojo Panda had first to be passed to
the left. A little beyond Brojo Panda’s house was a tank to the right, uklrn.ug ono
side of the lane, and skirting the other side of the lane was the fence enclosing the
compound of the house of Kshirod Chandra Jana and others. .On the afternoon of
the 8th September, 1930, a large number of villagers from the neighbourhood vhy had
no weapons of any kind with them went towards Kshirod Chandra Jana’s hmu? to
wait on deputation before the Circle Officer. When the crowd came up to Kshirod
Chandra Jana’s house the men in front with folded hands told the Circle Officer and
the Police Officer (who had a deformed hand) that they were unable to psy the
Chowkidari tax owing to their poverty and they asked that either the tax be remitted
or that further time be allowed to them for payment.’ 9

D
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Here the House must remember that this was done before the introduction
of the no-tax campaign. Honourable Members know the extent of the
distress prevailing in the country in this year in particular, and my Honour-
able friend the Finance Member has pointed out in no unmistakeable terms
that, owing to trade depression, he is bringing the Finanea Bill in in this
form, and I know that his sympathy will be with us when I place before
him the condition of the poor agriculturists and tell him that they cannot
really pay the tax, and therefore they begged of this Circle Officer that
‘either the tax should be remitted or that further time should be allowed

.to them for payment. Now, what was the crowd like? The Report
8ays:

“The entire crowd was in & suppliant mood, while the parley between the spokes-
man in the crowd on the one hand and the Circle Officer and the President Panchayat
and his people on the other was going on, some gave orders to the policemen who were
armed with lathis and guns to charge the men in the crowd. The policemen at the
house of Kshirod Chandra Janas charged the men of the deputation with lathis in

‘their front while they were attacked in the rear by the policemen issuing out of Brojo
Panda’s house.

The men in the crowd who did not display any violence were hit with lathis by
the policemen. Had the crowd any inclination towards violence, the result might have
been different as the crowd was large enough to overpower the police force. The
crowd wanted to go back, but as the policemen from Brojo Panda’s house attacked
them from the rear, about 200 men went into the tank with a view to escape. As
regards the rest of the crowd, some were arrested and others ran away. The policemen
went to the banks of the tank. The men in the water were struggling to get cat.
Ap they approached the tank they were hit with severe blows on the head by police-
men with lathis or were pelted by the policemen with hard sods. The men were in
‘such a helpless position that they could not possibly do any injury to the police. The

conduct of the police in beating them severely with cudgels was uncalled for and
unjustifiable.”’

The Report further says:

. “‘Of the witnesses examined by the visiting members, sixteen bore marks of injury
in different parts of their bodies. Some of them had their wounds on heads still raw.
_Three of tho witnesses who had wounds on their heads took off their bandage to show
their wounds to the inspecting members. The wounds so exposed were of a severe
character. Some of the witnesses were still in a weak condition. "Five dead bodies
fioated up in the tank next day. The evidence showed that three of them had their
hegds smashed, and one of them had the left forehead smashed. Of those killed the
evidence showed that at least three had not been assessed for the chowkidari tax.”

Sir, T beg to be excused for this lengthy quotation. As I began by saying,
grievances must be redressed before you ask for supplies. I should also
like to quote some of the incidents which took place at Dacca and Midna-
pore, but, Sir, Dacca and Midnapore will, I am sure, burrow deeply and
eat into the foundations of all possible and impossible Governments. A
Mahatmaji's blessings and employees’ Garden Party are not a fitting sequel
to the history of this unhappy- land for the past twelve months. I frankly
warn the Government on this occasion that Mahatmaji’s goodness will not
avail. The price of Midnapore and Dacea will have to be paid and T as &
part, though an insignificant part of this Government, would like the price
to be paid amicably. Mahatmaji may be silenced, and inquiry may be

diplomatically avoided but the mills of Providence will grind on- slowly
but “surely. . R
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Sir, I have tried to avoid all those topics so that the peaceful atmos-
phere created by the truce may culminate in everlasting peace, but if I
have made reference to them at all, it is with a view to bring to the notice
of this House and of those who are respousible for the government of this
country the exact picture so that they may give us i'elieg. e

.Then, Sir, with reference to the Finance Bill, if I submit that our
opposition to this measure has been only for constitutional reasons, I need
not remind Government that good government is no substitute for self-
government and the time of trusteeship is over, and it is now time to play
the role of a friend, so that we may work side by side for many long and
weary years to come for the mutual advantage of both, for the mutual
fdvgntage of each community, with peace and goodwill prevailing in the
land. ' ' v

Sir, there has been a truce, and I wish this truce may lead to evert”
lasting pdace in the land wherein both the Indians and Britishers could
play their role well and for the good of the people. B8ir, in this truce one
thing is sadly lacking, and that is the release of detenus. Whether that
was intentionally avoided or it escaped through oversight, I cannot say,
but I submit that, in order to create a peaceful atmosphere, the first thing
required is the release of the detenus. The other day in answer fo &
supplementary question of mine, the Honourable the Home Member was
pleased to observe that the question did not come within the purview of
the terms of settlement. I beg to remind thc Government that it is not
a question of quibbling as we do in law courts, but it is a question of fair
and honest settlement between ourselves, I mean a heart to heart talk
with Government, in order to arrive at a peaceful settlement. And if that
is 80, I beg to submit that, if they could accede to the prayers of the
people about releasing those who are cenvicted of an offence, whether
that offence was created under an ordinance or under the Indian Penal
‘Code, they must also take into consideration the cases of those who are

detained merely on suspicion and not becausz of any proved guilt of
theirs.

I am very sorry that I have not been able to be as brief as I intended
to. I shall pass over many things that I wanted to say and merely say
this. I feel that the power of the purse given to this Assembly is rather
an unreality. We are moving in an atmosphere of unreality because out
of the sum of 135 crores we have power cnly with respect tc Rs. 28 crores,
for we cannot touch the military expenditure and the non-voted items.
About military expenditure much has been snid here and I won’t take up
the time of the House by reiterating those arguments. But I will say
this much. The Brussels Conference pointed out that the military cxpen-
diture of no country should exceed one-fifth of its revenues, and in that
view, the cost of our military expenditurs ought to be less than Rs. 80
crores. Of course, when I am eriticising military expenditure, the charge
may be levelled against me that I have never set & squadron in the field
and therefore I am not competent to spesk about it, but I make bold to
say from what I krow of the Indian Ariny that half of it is maintained
for Imperial purposes, and in all fairness England ought to bear half of
its cost. - : ) : ‘

There is & deficit Budget and my Honourable friend, Khan Bahadur
Haji Wajihuddin, whom I miss here today, was pleased to say, cub your
cont according to your cloth. I admit that such similes are not always
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very good arguments, and my Honourable friend over there, Sir Hugh
Cocke, said in reply, ‘“If the cloth is not enough to cover the body, what
will you do?”. My Honourable friend Maulvi Muhammad Yakub imme-
diately got up and said, ‘‘If you cannot have a coat, have a waistcoat’’. I
would go further than that and say, ‘‘If you cannot have cloth to cover
the whole body get only a kowpeen, and be satisfied. I must congratulate
the Honourable the Finance Member over there for snnouncing the
appointment of a Retrenchment Committee and I hope that with the help
of that Committee he will be able to get what he wants, and I wish him
all godspeed because he has been very anxious to leave to his successor a
sound financial position before he vacates his office. But I should like
the Honourable the Finance Member to stay on for some time and start
our new constitution because we know what admirable service he has
rendered to this country. Though be has not always been able %o drag
the members of the Civil Service with him, still he has done what he
could under the circumstances, and those who were in the Standing
Finance Committee know his services, how he himself, without any

suggestion from any of the members, was pleased to curtail many of the
items of expenditure.

On a closer examination of the Budget, I have found that the Govern-
ment know well how to take up the burden when challenged. In the
main, the incidence of taxation proposed in the Finance Bill under consi-
deration will not touch the politically agitated class. . This homage paid,
I gratefully acknowledge. The burden Las been placed on the shoulders
of those who will not work up an agitation. I may not understand why
imported coal, vegetable ghee, tinned foodstuffs, galvanic wire and wire-
nets, electric fans and batteries, imported railway -materials, arms and
ammunition, escaped the notice of the Honourable the Finance Member,
But at the same time, not a pice of the non-votable Demand can be
touched. Why? 'The Government of India never acknowledges that
winter ever comes to ‘them. Perhaps, they have so much accustomed
themselves to the cold weather of Delhi and Simla and to the festivities,

that without these they cannot have life. My curiosities must wait on
another consideration.

For the past eight years, I have marked these fruitless debates. On
each occasion the Treasury Benches amuse themselves on the groaning
eries of the representatives of impoverished India. This year, too, there
will be no difference.  But, however much the Honourable the Finance
Member may feel gratified that he has tided over the agitator's outcries,
the final issue of this top-heavy administration still awaits solution. Even
if, in this year of all round depression, the Government do not think of
real retrenchment by curtailing the Imperialistic Demand of the Army,
the veritable parallel of Nero fiddling while Rome is burning is again
illustrated. I know hard words break no bdnes. But the callousness and
Imperialism which has reduced one-sixth of the human race to this
miserable condition must be recorded if I hava to be true to my own
people.

With these words, I oppose the consideration of the Finance Bill.

Mr. President: T pronose now to adjourn the House till a quarter
past two. When we meet again after lunch, the House will proceed with
the further discussion of the Finance Bill. I know, that there is still a
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large number of Honourable Members who wish to address the House. I
am powerless to regulate the debate as I should like to, if Honourable
Members, after the many appeals that I have made to them, still continue
to speak ab great length. If that is so, and if closure is applied, I shall
not be responsible if all the Honourable Members who still desire to address
the House are unable to do so. If even now the speeches are brief, many
more Honourable Members will be able to participate in the debate. I
Thope that Honourable Memberg who have taken so much time in addressing
the House will realise that it is they who are responsble for some of the
Members not being able to partake in the debate on this important occa-
sion. The House will now adjourn till 2-15.

The Assembly then adjourned for Lunch till a Quarter Past Two of the

.

Clock. 5

The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. President in the Chair.

~-

S8haikh Sadiq Hasan (East Central Punjab: Muhammadan): I take
‘this opportunity to say a few words about the enhancement of taxation.
Certainly I would have had no objection to the enhancement of taxation
if this money had been taken out of the pockets of the rich people in order
to help the poor and needy, if this money had been spent on old age pen-
sions or & health insurance scheme, if this money had been spent in order
to give employment to millions of starving Indians. But no such thing
is done with this new taxation. Most of this money would be spent upon
the extravagance of an extravagant Government and amongst the Depart-
ments, the holiest of the holies is the Military Department which nobody
is allowed to touch. I need not speak at great length about the military
extravagance because 80 many Members have already spoken about 1t, but
let me confine myself to one thing and esay this, that those people who
have something to do with the commissariat have found the surest way
to riches. Whoever comes in contact with the commissariat department
becomes a rich man. Once you go over there you can get as much money
o5 you like, on account of the carelessness of the Military Department.
Sir, I am not one of those sickly sentimentalists who believe that there should
be no army; I believe for the protection of the motherland; it is absolutely
essential to have a very strong and well equipped army. TUnless you have
it, the result would be that the country would be invaded by foreign
-enemies and neither the masses nor the political leaders would be able to
save the country from the foreign invaders. If you want to have a strong
- army, it means that it should be very well equipped. @ We have only
recently seen how Amir Amanulla Khan lost his country to & brigand
because he had not got his army in order. In the same way India was
Jost to the English at the battle of Plassy not on account of the superior
valour of the English or the discipline of Clive or the treachery of Mir
Jaffer, but only for one reason. That is, that Burajud Doulah’s army
was armed with bows and spears while the enemy was better equipped.
My object in saying these things is this, that in order to defend your
country, you must have a strong military force well equipped, but it does
ot mean that you should spend lavishly upon that Army.
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Now, Sir, there is another problem about which I would like to say
something and that is about the North West Frontier Province. 1 am
not going to allude to the excesses committed cver there during this year.
A truce has been signed between Mahatma Gandhi and His Excellency
the Viceroy, and I will be the last person to say anything which may
create unpleasantness, but I have got every right to say a few words
about the misgovernment in that unhappy land for the last 20 years.
Most of the Members know that this province never existed till 1901, but
it wus only in 1901 that the evil genius of Lord Curzon conceived the
forward policy, and five districts from the Punjab, the districts of Pesha-
war, Bannu, Kohat, etc., were separated. Before 1901 these districts
were very well governed, like other districts of the Punjab. They were
as advanced as any of the Western districts of the Punjab, but during
these 20 years, on account of the forward policy of Lord Curzon, India
has been squandering millions of rupees there to no good purpose,.
except that it has made this province the scapegoat of imperialism. I
suppose, Members already know but let me repeat once again that in the
Frontier Province there is very little education. Would you imagine that
for a population of three millions the Government have not got onc
college, neither an arts college nor a technical college and that the Govern-
ment have kept that province intentiomally backward. They would not
give education to the girls and there is not one Government high school
for girls. During these 29 years while India has been slowly advancing
in every direction, even elementary civic rights have been denied to the
people in the Frontier Province. The people in the Frontier Province
have got municipalities but they have not even got the electric system
in these modern times. I would say it is impossible in this hotbed of
tyranny for the Press to flourish. Tiere is not’ one newspaper, although-
thousands of papers go there from the Punjab. There is not one daily
paper over there, because as soon as you start & Press, it is confiscated’
by that benighted Government. Besides so much secrecy is kept over-
there about the affairs of the province. Last time when Pandit Madan
Mohan Malaviyn wanted to go over to distribute some money to those:
who had suffered, despite his promise that he would not agitate and that
he would not create any ill-feeling against the Government, he was not
allowed to go. Such is the secrecy which is kept in that province, and
what do the Government do? In order to create ill-feeling, against the:
Frontier Province the Government start all rorts of mischievous propa-
ganda. Sometimes, in order to excite the English people in England, they
say that the frontier people are Bolsheviks, and although men wear crimson
dress and the women black, the Government call them red shirts. Now,
Bir, the movement is led by the Khans who own property. Have you ever
heard of Khans, who are the property owners, leading the communist
movement? In the same way, the volunteers are called the servants
of God, Khuda-i-Khidmatgars. We always know the Bolsheviks to be
Godless people, but have you ever heard of the servants of God, being
Bolsheviks? Then in order to create a false fear among the Hindus, the:
Government try to create mischief in this way. They say that these
people have invited the trans-frontier people in order that they may gain
sympathy for their repressive measures. Now, I am glad to say that
these frontier people have cast their lot in with the Congress people.
Surely, the people who identify themselves with the Congtess movement:
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cannot be said to be identified with the Afghanistan Government. Sir,
I may point out one thing. The Frontier Provizce has always been part
and parcel of India. Peshawar was part and parcel of India when the
Punjab was conquered by the English. One thousand years ago Peshawar
was part and parcel of India when Mahmud of Ghazni invaded India.
Further, 500 years.ago in the early centuries of A. D. Peshawar was part
and parcel of India when it was part of the Empire of the Kanishka. So
the Frontier Province has always been part and parcel of India, and I
would say that it should always be treated in the same way as the other
provinces are. I am glad to say we have heard a great deal about the
Frontier Crimes Regulation, the Frontier Murderous Outrages Act and
such other barbarous laws. I need not detain the House by explaining
what they are, because they have already been explained. I was glad to
see that Mr. Acheson made the statement that they were going to fave
8 committee to investigate into these laws. Personally, being a strong
partisan of the Frontier Province, I should say that these regulations
should be repealed. On the other hand, Government have considered it
wise to appoint a committee which, besides the officials, as Government
have promised, will contain an adequate number of non-official Members,
“and should have such non-official Members in whom the communities
consisting both of Hindus and Muhammadans have got confidence—not
such Members as those who, like oysters, go to the authorities in order
‘to get jobs and make such committees stepping-stones for the higher
honours, I hope, Sir, this point will be borne in mind by the Government
when selecting the personnel of the Committee, and that they would have
. people in whom both Mussalmans and Hindus have got confidence. (Hear,
hear.) Sir, what we really want is this. We want that the administration
and the constitution and the laws of the country should be brought up to the
-same level as in the Punjab. I would like to make it clear that I am pleading
for the five administered districts which were once part and parcel of the
Punjab. I am not at the present moment saying anything about the
tribal tracts, and I think my Hindu friends and others will certainly have
no objection if these districts get the same rights and privileges as the
other parts of India, because there is one thing which I would again like
to say, that the frontier people have sacrificed a great deal, just as my
friend, Sardar Sant Singh, contended about the Sikhs, that the Sikhs have
fought in the armies of the British, in the same way these frontier people
have been always serving in the Army; and if you give contentment to
the frontier, naturally the people will become a barrier against any foreign
-invasion, and in this way most of the money which is spent unnecessarily
on maintaining & very large army may be saved.

The Honourable Sir George Rainy (Member for Commerce and Rail-
‘ways): Sir, T was touched by some of the expressions which fell from
the Front Opposition Bench yesterday, perhaps because I have not yet
got fully accustomed to the change of atmosphere in this House which
‘has come with the new Assembly. In a previous Assembly I was some-
times tempted to think that the impression produced on the ears of the
Opposition Benches by the speeches from these Benches was something
like what Milton describes in two famous lines:

“Their lean and flashy songs
Grate on their .scranne]l pipes of wretched straw.”
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But I am tempted to hope from what I heard yesterday that on the
Opposition Benches they are as anxious to hear Members of the Govern-
ment as if they were to listen to some new melody, or:.

“That strange song I heard Apollo sing
When 1Ilion, like & mist, rose into towers.”” (Cheers.)

In any case, Mr. President, although I do not intend to speak at an
length, I hope to be able to deal with two or three of the points whic.
were specially noticed on the other side yesterday. There is one aspect
of this annual debate on the second reading of the Finance Bill which
does create certain difficulties for Members of the Government if they
wish to intervene. Inevitably, the discussion takes such a wide range
that there is hardly a subject within the whole sphere of administration
which is not raised by one Member or another. Now if the Members
of the Government are to reply to everything that is said on those
generous and liberal lines, I am afraid it would not be a case of 5 or 6
days, but of 10 or 12 days which would be necessary for the second read-
ing stage. In addition, I wonder if the House will forgive me if I say
that I have sometimes listened to speeches made on this occasion in
which perhaps the main object of the speaker was to deliver his speech
whether there was any answer to it or not. (Laughter.) On the other
hand, I should like to say this that, although I was unavoidably pre-
vented from being present on two of the days and for part of the third
day during this discussion, from what I have heard I have been impressed
by a sense of reality, and by the fact that we are getting on this oecasion
much closer to actual business than perhaps we have been able to do in
previous years. (Hear, hear.)

Now, 8ir, I shall devote the main part of my speech to dealing with
one particular point which was mentioned by my Honourable friend, the
Leader of the Opposition, yesterday, and I understand from the news-
papers that it was dealt with much more fully by my Honourable friend,
Mr. Jamal Muhammad Saib on an earlier occasion when I was absent—I
mean the question about the possibility of an increase in the export duty
on hides and skins. My Honourable friend, the Leader of the Opposition,
did not—I am afraid I did not hear all that he said—but I think he did
not go into the matter with great fulness. What I did hear created an
impression in my mind that he was thinking of it from the point of view
of import duties. Sir, I do not think that is an important aspect of the
subject. As long ago as 1928 an application for protection in the ordinary
sense .was put in by one tannery in Calcutta, and as soon as it was
announced that the Tariff Board would inquire into it, the application was
withdrawn. Since then, the only occasion on which I recollect that the
matter has been brought up was in connection with the importation of
boots and shoes, shoes principally, from Japan, not made of leather at
all, but I think with canvas uppers and rubber soles. Obviously, from
the point of view of protection these facts raise the problem whether we
are to use protective duties to compel people to wear shoes made of leatlfer
when they prefer to wear shoes made of other materials which are in-
trinsically cheaper. That I think would be a rather diﬁicult' proposition
to support. But I onlv refer to that aspect of the case in passing, because
what the industry, T have no doubt, is mainly interested in now is not
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the import duty on leather, but the export duty on raw hides. I should
like briefly just to recount the history of that question. In 1919 & 15
per cent. export duty on hides and skins was imposed, with a 10 per cent.
rebate on exports to other parts of the Empire, That duty was definitely
intended as a measure of protection, to try and help the tanneries which
had come into existence, or been expanded during the war, and also,
looking at it from the point of view of the Empire as a whole, to encourage
the tanning industry in Empire countries, by making the raw materials
relatively dear in other countries, But by 1923 Government were satisfied
that, as a protective measure, the scheme had proved a failure. It had
inflicted a certain amount of injury on the producers of hides and skins,
but it had not proved a success as a protective measure to assist the
tanning industry. In 1928 therefore, the duty was reduced to 5 per cent.
all round. Then in the Finance Bill of 1927 Government proposed to
abolish the 5 per cent. duty altogether. There was a very keen dnd
interesting debate on which the question was fully examined—one of the
speakers was my Honourable friend the Deputy President—and as a
result of the division, the voting was a tie and the Chair gave its vote in
favour of the maintenance of the status quo. It was perfectly clear from
the debate that there was a clash of interests, on the one hand the
interests of the producers of raw hides and skins and on the other hand

the interests of the tanning industry.

The next step that was taken was to appoint the Hides Cess Committee
to investigate the question whether, by the imposition of a comparatively
small cess, the proceeds of which would be devoted both to improving the
tanning methods and also the preparation of raw hides and skins, it would
be possible to help the tanning industry as well as the producers of raw
hides and skins. The Committee has submitted its Report, and as it is
a matter in which we have to carry the Local Governments with us, we
have referred it to the Local Governments, and I believe we have so far
had replies only from three or four of them.

The peculiarity of the tanning industry, especially in Southern India—
I am not speaking of Northern India where the conditions are different—
is that the tanneries in Southern India are crying out for protection, but
it is not the domestic market they are anxious about, but the export
market. The difficulty they have in selling their products does not arise
from conditions in India, but from conditions abroad. Now, it is always
a very difficult matter to protect an industry in that position unless
of course Government and the Legislature are prepared to do it in the
form of direct financial assistance. But if that method is not in question,
it is always an exceedingly difficult thing to devise effective means by
which it can be done. In this case, what is asked for is a higher export
duty on the raw materials in the hope that, asa result, the Indian
tanneries will be able to buy their raw hides and skins cheaper than
they do at present. One of the difficulties is that, unless the country
has something approaching a monopoly of the raw material, it may very
easily happen that, while the export duty may do some damage to the
producers of the raw materials, it is not successful in assisting the manu-
facturers because the manufacturers in other countries resort to cther
sources of supply and develop these sources of supply, and in the end
are no worse off as a result of the duty. That, to my mind, has always
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been & very real difficulty in this case, particularly, as regards hides, for
“there are plenty of other places in the world from which hides can be
obtained, the Argentine Republic, for one. There is also another objection
against this proposal, that at a time like this, when prices have fallen
very rapidly—I think the fall in the price of hides varies between 25 and
40 per cent., it is obvious that with a reduced demand, it would be easier:
for other countries, if they found that Indian hides had become more expen-
sive, to resort to other sources of supply. Therefore, it is clear that Gov-
ernment would require to be very sure of its ground in this matter before
it took action. But, apart from hides, there is the question of the skins,
~and I know my Honourable friend Mr. Jamal Muhammad attaches parti-
cular importance to that question, His contention, as I understand it,
is that in respect of goat skins, India has got, not a complete monopoly,
but something ‘approaching a monopoly, and that other countries would
not be able to find other sources of supply if the Indian source was made-

more expensive. That is a point, which is, at any rate, worth examine-
tion.

Then & further point is raised—when I say it was reised, I cannot
testify from personal experience that it was ‘raistd in thie debate, because:
I was not present when the question was discussed—about the American
tariff, namely, that the American tariff had been so changed by the
imposition of a ten per cent. duty on imported tanned skins that the
Americans were in a position to give a higher price for raw skins. I
think it is important to get clear exactly what the position is. For years
past, America has been the main taker of India’s raw goat skins, the
proportion amounting to between 80 and 90 per cent. over a period of
years. But it has never at any time taken more than 10 per cent. of
the tanned skins that are exported from India. Tanned skins do not go-
t0 the United States of America, but to the extent of about 80 per cent.
to the United Kingdom. Now, unless the manufacturers of the United
States of America export to the United Kingdom, I do not see that the:
manufacturer in India is seriously damaged by the American tariff. It
is only a very small part of his output which is sold directly to the.United
States of America, and I cannot see how in his main market he is.
seriously damaged by the American competition, unless America does in
fact export to the United Kingdom. That is & point on which I have
not yet got full information, but which I will have examined. I am afraid
I have taken too much time on this question, I will briefly sum up what
I have to say in this form: I see great difficulties in using an export
duty as a means of protection, and so far as I have been able to read the
lessons of what has actually occurred in the past, I do not at present
gsee how these difficulties can be overcome, but I recognise that, as already
pointed out, as regards goat skins in particular, there is a question, which
deserves examination. I will see that it gets it, and I will see that full
opportunity is given to the tanners of Southern India to represent all
they may have-to say on this subject. What the decision of Government
may be, it is, of course, impossible now to forecast. Now, Bir, I will
pass on to another point, which was taken by my Honourable friend Sir
Cowasji Jehangir, ‘namely, the failure of the official Members from thg'
provinces to participate i our debates on this occasion. I interveneq at
one stage yesterday under the erroneous impression that the comparisorr
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of these Members to logs was in some way due to their personal appear-
ance (Laughter), but I gathered from what my Honourable friend said
subsequently that it was the Treasury Bench which he wished to attack
and not the Benches behind me, and certainly that is the true and right
constitutional position. Now, Sir, when we are dealing with the Central
Budget and when we are dealing with matters of Central administration,
with the best will in the world to make the fullest use of the judgment
and the eloquence of the Members behind me, it is not always very casy
to arrange it, particularly when one does not know beforehand what sub-
jects are going to be discussed. Let me take an example from yesterday.
My Honourable friend, Mr. A. Das, told us a good deal about the difficulties
that had occurred on the border between the United Provinces and Bihar
and Orissa, and in particular between the district of Ballia and the district
of Saran owing to alluvion and diluvion. About 30 years ago I might
have been described as an expert in that subject myself because I had
just passed my departmental examination and the alluvion and diluvio

regulations were part of my mental fodder at that time. I have not the
least doubt that I bave three or four experts on this question behind
me, anyone of whom would be perfectly competent to deal with it. Bub
if the debate on this second reading of the Bill is ever to close, I am afraid
that, if I let my experts loose on questions of that kind, it would be
difficult to say when the proceedings would be likely to close. It is a
real difficulty felt by those of us who sit on the Treasury Bench, felt by
those who sit behind me and, I have no doubt, felt in the Benches
opposite, namely, that the official block sometimes creates rather difficult
situations. Sometimes of course we can overcome it. The House listened
to a very cogent and convincing speech from my Honourable friend Mr.
Herzlett when the Railway Budget was before the House; and as far as
I recollect, that is almost the first occasion on which a Provineial Member
has spoken on the Railway Budget. On other occasions also we have
listened in this House to admirable speeches from Members behind me,
But it is difficuly on the Finance Bill to arrange that they should take
as large a part in the proceedings of the House as I should like, and as
Honourable Members opposite have indicated that they would like.

Now, before I sit down, I should like to say just a word or two about
what fell from my Honourable friend Diwan Bahadur Mudaliar. One
of the points he raised was in connection with the Vizagapatam Harbour,
and that came up in connection with the capital expenditure part of the
Budget. He mentioned his belief that the cost of land had been excessive
in certain cases and that one set of land acquisition officers had very
different views as to the value of the land from other land acquisition
officers. But supposing that is so,—and I have no doubt that my Honour-
able friend was speaking from information—but if that is so I do not see
how the Government of India can take steps to prevemt it, seeing that
the only land acquisition machinery we have is that provided by the
Provincial Governments, and seeing that the award of the Land Acquisi-
tion Collector is final and conclusive as against the Secretary of State.
and he cannot question it subsequently in any court. Then he said that
a great deal more land had been acquired than was really necessary for
the purposes of the port. I amm glad he mentioned it; it is a matter 1
shall look into. But I think it would be true to say tha} more money
has been lost in -other cases by acquiring too little land, where there are
prospects of development, than by acquiring too much. T am not sure
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that that is a bad fault, I think it is the right side on which to err if
you must err. Then he said that he was doubtful whether in the long
run the harbour would pay its way. I know there are going to be certain
difficulties at the outset,—it is not yet quite clear what the position will
be—but there are going to be difficulties. For one thing the prospects
of the manganese trade do not look nearly so promising now as they
did six or seven years ago when the harbour was sanctioned. That is
inevitable. You cannot foretell in advance changes in trade which have
not even begun to be foreshadowed; but I have little doubt that in the
long run the Vizagapatam Harbour will prove to be a perfectly sound
proposition and of very great benefit to the particular part of India which
the port will serve.

Now, Sir, I hoped to conclude my speech by the triumphant confuta-
tion of my Honourable friend in one of the examples which he drew
from the Gazette of India. I cannot sufficiently admire his assiduity in
perusing the pages of that somewhat arid publication. Perhaps like the
Scotchman and the sheep’s head he found it fine confused feeding.
(Laughter.) With regard to his very first instance, I received a note
yesterday evening from the Railway Department completely dissipating
his apprehensions on the subject of extravagance. But in a misguided
moment I showed it to the Honourable the Finance Member, and he was
8o pleased with it that he refused to give it back to me and insisfed on

" having it for his own speech. It is for that reason, Sir, that I am unable,
and I regret I am unable, to reply to that particular point in my Honour-
able friend’s speech.

Mr. B. N. Misra (Orissa Division: Non-Muhammadan): Sir, I am not
going to speak about the pounds, shillings and pence or the rupees, annas.
and pies of the Budget. This year is said to be a memorable year and
the first part of January saw the conclusion of the Round Table Conference,
which is to be continued here again. Then, Sir, we had what is known
as the Gandhi-Irwin agreement, and a truce was declared in the country.
I think in this House also we should follow a similar procedure. It hap-
pens every year at the Budget and Finance Bill discussions that accusa-
tions are made from this side and something or other is said on the other
gside. I think this year it should take some other shape and a procedure
should be settled which would be satisfactory to both sides. This side
has been all along pressing for retrenchment or less expenditure and the
other side has always said that they cannot do without this amount or
this expenditure. Therefore I say that this year when the Viceroy is
going with so much credit to himself, our Honourable Members should
also try to share that credit before their retirement, and try to show this
House that they have framed a satisfactory Budget. We have been
always saying that the military expenditure is very heavy and that the
expenditure on all sides of the civil administration has also become very
heavy. They must try to retrench. They have promised a committee of
retrenchment, but we have got experience of retrenchment committees,
and it would not advance matters at all. T specially hope that this year-
the Honourable Members will try their best to follow the lead that hes-
been given to them by His Excellency the Viceroy and show some
exemplary retrenchment in civil and military expenditure and a reduction-
of taxation every year. Out of a total expenditure of 180 odd crores, we-
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spend about 52 crores on the military, or roughly 40 per cent. Are we
living in times of war or in times of peace? Honourable Members may
say that there were some troubles during this civil disobedience movement;;
but I would ask, had we those troubles all along for all these years? If
in times of peace we are spending so much, what will happen if by some
chance we have trouble with Afghanistan or Russia or some such country?
I ask this question seriously. In that case what will our Military Budget:
go up to? Will the Government then mortgage or sell India in order to
find money? What procedure will they then follow, if ordinarily in times
of peace they spend as much as 52 crores on the military? I appeal
to them seriously to consider what will be their Budget then. I implore
them to consider this question seriously and to agree to some reasonable
course before they come to the final stage of this Bill. I appeal to them
to retrench at least to the extent of 5 or 10 crores, or something substan-
tial. Retrenchment to the extent of a few lakhs here and there is not
enough. If they retrench to the extent I have indicated, surely this
House will agree with them and vote the necessary money. >

Coming now to my own constituency (Hear, hear), I wish to point out:
that the Government have promised so many committees of retrenchment,
but they have mentioned nothing about a boundary commission for Qrissa.
Probably many Members do mnot know what Orissa is. Many people
identify Orissa with Jaganath. I wish to tell them that that
is not the real Orissa which is called at present politically Orissa.
Orissa was probably known in Mahabharata times ags Odradesh. Then we
come to the time of Asoka when it was known as Kalinga : we then read of a
battle fought at Yosali near Bhubaneshwar. That part is Orissa. Then
we come to Muhammadan times. I say from authenticated records and
histories written by Henter, Toynbee, Sterling, Abdul Fazle. We read im
the District Gazetteer, Puri, page 28 that in 12456 the Oriyas besieged
Gour, the capital of Bengal and the siege was only raised on the arrival
of reinforcements from Oudh. That shows that Orissa extended in those
days from Gour in Bengal to the Godavari river roughly speaking. I am
stating this from Government records at page 29 of the same. In 1435
we find that it extended from the Ganges to Pennar—as far ags UdayaguT
near Nellore. In 1457 the Oriya kings ravaged the territories of the
Bshamini Sultan. In fact Orissa is a country that extends from the
Hooghly to the Godavari. Later on, Honourable Members might have
probably heard of the permanent settlement granted to the East India
Company by the then Nawabs of Bengal, Bihar and Orissa and Chota
Nagpur are mentioned in the grant. That was not the real Orissa. The
Orissa mentioned there was Midnapore. In 1798 Orissa was not yet con.
quered by the British. She remained independent till about 1808, and was
taken possession of piece-meal from Madras, Central Provinces and Bengal;
and the present Orissa is & very vast country under four Governments.
It is now partly in Madras, partly in the Central Provinces, partly m
Bengal and partly in Bihar and Orissa. This is not a new question; it is
as old as many of us—perhaps older than many of us. (Laughter) I
come now to the present times. In the time of Lord Curzon, there was
a proposal to settle the boundaries and redistribute the province of Orissa.
‘After that Mr. Montagu, the then Secretary of State, came, anq the en-
quiries are embodied in the Montagu-Chelmsford Report; this subject finds
a place in that Report. The recommendation to form a sub-nro_vmce for
Orissa was not given effect to. Later on the Government of India, which

3 p.m.
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promised justice to Orissa’s claim and which has recommended in para. 21
of their despatch that there should be a redistribution of Oriya speaking
tracts or a separate province for Orissa, has not yet appointed a boundary
commission though they have appointed so many other committees. The
other day the Burman Members were complaining of the hot haste with
which the question of the separation of Burma was being considered.
We have been clamouring all these years and yet nothing has been ‘done,
though they have agreed to do justice to our claims. The question has
been pressed by our Provincial Government and by the public in Bihar and
Origsa and there were several meetings. Therefore I would appesl to the
Honourable Members that they should appoint a boundary commission
soon for the separation of Orissa.

I shall take only a few more minutes as regards this Military Budget.
Probably it will be worthwhile mentioning it. Orissa is now much neg-
lected, but Orissa had a typical and exemplary militia before and I think
the whole of Indis has to learn something from the Orissa militia. History
tells us—I am not saying this from my own imagination—that when Asoka
conquered Kalinga, he encountered the fiercest opposition from the Oriyas.
It is stated, Sir, that when King Emperor Asoka conquered Kalinga, =0
fierce was the resistance offered by the people that 1,50,000 men were
taken captives, and over a lakh of people were slain and many times that
number perished. When Akbar wanted to subdue the Afghans in
Bengal,—I am speaking from their own records called the Abul-Fazal’s
Akbar Namah, Vol. II, page 395, even there he sought the aid of King
Makunda Dev of Orissa to defeat the Afghan power that was then rising
in Bengal. Orissa had a complete and perfect militia in those days. Bir,
Orissa has got several ruling Princes or Chiefs. They were all very inde-
pendent. I can say that the British only took possession of Orissa, and
it was not conquered. Orissa retained its independence for a long time.
But then the people of Orissa liked the British system of administration
in those days better than the administration of the Mahratta rulers who
were committing depredations or lootings, with the result that the people
had no security of life or property nor had they any stable administration.
In fact, the Pandas of Jaganath welcomed the advent of the British ad-
ministration, but, that good system which prevailed in the old days of
the predecessors of the present British rulers has considerably degenerated
now, and it is doing the worst kind of harm that can be done to Orissa
and every part of India.

Sir Hugh Oocke (Bombay: European): Who financed all their military
activities ?

Mr. B. N. Migra: Sir, in Orissa they had a different system of recruit-
ment in thése days to the Military Department. There were no paid
officers; they were not mercenary officers. There were all Sardars or
Dalpatis who controlled or commanded the army. My own great-grand-
father was a Bahinipati commander in the army in those days. (Applause.)
He was also at the same time the Rajguru or Purohit, but still he fought
for his country. No doubt, they were given some lands or jagirs, and that
was enough for them. I am merely explaining to the House how tHe
British have wrongly and deliberately killed the martial spirit of the people
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«nd have adopted the wrong system which obtains today. Speaking of
the martial spirit of the people of Orissa, Mr. Toynbee at page 12 says
this :

“It is clear that a body of local landed militia of this kind might have bean made
@ tower of strength to the British Government had libera! and conciliatory measures
been adopted from the first. But, by a fatal and short-sighted policy, Major Flesher
had been allowed to resume their gervice lands shortly after the confiscation of the

K.hurdha estate  Nor was this all. * * They were subjected to grossest extortion ard
oppression * *

The present Government have entirely killed the martial spirit of the
people of my province. The reason is this, The Government want to
keep their own people here; they want to dump into this country all classes -
of English people in the name of maintaining law and order; any Tom,
Dick and Harry can find a place in the military here, because their own
people must be fed. The present Government have killed the martial
spirit of the people not only of Orissa but of all parts of India. Who
fought at the siege of Arcot for the Government in those days? It was
the Indians, it was the Moplas, and in fact wherever the British Govern-
ment have succeeded in conquering any territory, it is all due to the people
of this country. But in spite of all that, the Government decry the people
of this country. They say that we Indiens are not strong enough or fit
-enough to command a regiment, that we cannot carry a gun and so on.
But it is a well known fact that the British soldier, man to man, cannot
be an equal to his Indian brother in any respect, although the white
soldier is paid much more than the poor Indian soldier. The English
soldier cannot even stand in the sun, and still he is called a hero, whereas
our men, however strong, however well disciplined, and however efficient
they may be, are paid a poor compliment. 8ir, it must be remembered
that a British soldier costs us ten or even twenty times more than an
Indian soldier, and all the money paid to the military people goes to
England. But, Sir, though the Government have killed our martial spirit,
still they have not succeeded in completely annihilating that spirit in us.
We are a strong and brave race. There are still people alive in Orissa who
can take up the defence of the country at any time. As my friend was
saying the other day, India can defend herself if she is given complete
control over the Army. In that case we shall not want a single English
soldier to defend this country; we shall not pay a single pie to an English
soldier. I can assure this House, Sir, that in five or ten years’ time we
will be able to prepare such a well organized and disciplined army for the
defence of this country that it will surprise any nation in the world. Let
the British Government array all their machine guns agsinst us; let them
hover their aeroplanes over us; we shall not be afraid in the least. Our
people will be quite equal to the task. But they give the dog a bad
name and hang it, and that is our fate, and that is what the Government
have done.

Now, 8Sir, I shall say a few words about the Round Table Conference.
§ir, British India had sent, in all, 52 members to the Round Table Con-
ference, and if I take province by province, my province ought to get
one-eighth of this number for representation at the Conference, but we did
not get even three members, so that, Sir, Orissa has not been represented
at all at the Conference. As the Conference will continue its delibera-
tions in Simla, I hope the Government will see their way to meet tho
demand of Orissa in this respect. My province has peculiar difficulties.
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8ir, I appeal to the Government that they must select some members
to represent my province at the next session of the Round Table Con-
ference. (An Honourable Member: ‘“Who is he to be?"’) The Honourable
Mr. M. 8. Das is well known to all Members of this House. He is still
alive, but the Government did not think fit to select him to represent my
province. There are many others like Sachidananda Sinha and Sir Ali
Imam! On the other hand, they were pleased to send the young Maharaja
of Darbhanga to the Round Table Conference, although on account of the
age and lack of experience of public life, he is not fit to sit in any Pro-
vincial Council, District Board or Local Board even, not to speak of his
fitness to sit in this Assembly or the Council of State; still such a man

was selected.

An Honourable Member: 1 think the Honourable Member cannot cast:
any reflection on the Maharaja of Darbhanga.

Mr. B. N. Misra: I am not casting any aspersions on him. What I
say is that by his age or experience he is quite unfit to represent my pro-
vince. If we tell this to the Members of Government and complain
about it, then the reply is ready. ‘‘Oh, it is the pleasure of His Majesty’s.

.- Government to select the people.’”’ But, Sir, His Majesty’s Government
at Home does not know anything about the age or fitness of the young
Maharaja of Darbhanga. They are not sarbanya, panditas, Jogis
or sadhus to know by occult power. They select people based on the re-
ports of the Indian Government. But what do the Government of India
do-here? They must hide their face in shame. They take care to select
only such people who will merely say at the Conference what their masters
here have asked them to say there. One does not know why the young
Maharaja of Darbhanga was sent to the Round Table Conference; he is
not under the electoral rules qualified to sit in any Council, still he was
expected to draw up a constitution for this very Assembly or the Council
of State or even a federal structure. The fact is that Government wanted
& safe man, a man who would say ditto to everything that the Government
said, and not & man who would call a spade a spade. Orissa, Sir, has got
about thirty States, but no representation has been given to any of those
States. I hope, Sir, at the next session of the Round Table Conference
they will take some representatives from Orissa both from the Orissa States
and also from British Orissa and thus satisfy the people of my province.

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain (Member for
Education, Health and Lands): Sir, for a long time I was in doubt whether
we sitting on these Benches should take part in the debate or not. T was
feeling that perhaps the nature of the debate was such that Members of
Government were not called upon to enter upon a defence or to give detailed
information on the points raised during the course qf the debate. 1 felt
that, as this debate commenced. Members were unburdening themselves
of the subjects that they had got up either for the purpose of moving Reso-
lutions or for promoting the cuts that they had sent in the matter of’
Demands in connection with various departments, and which cuts had not
been reached, and it would not be possible for any Member of Government,
during the course of this debate, really in a satisff\ctory manner to en?er
upon n controversy relating to those matters, and if we try. to do so with
any nttempt to carry conviction to the House, we will have to take such
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& long time that probably non-official Members would consider 1t an
encroachment on their time. Yesterday, however, I noticed that s number
of speskers from the Front Bench of the Opposition made a point (hat a
number of Members had spoken, and spoken on a number of subjects, and
yet the Members sitting on the Government Benches took no notice of
them, did not care what was said, did not even care to reply. Well, I can
assure the Honourable Members that it was not this reason that kept us
silent during the last three or four days. On the other hand, it was really
to afford them every opportunity of giving expression to their views and
of making such criticisms as they felt they were called upon to make on
the administration in the hope that the points made by them would be
examined by us and by our Secretaries in the future to do what we could
in the way of meeting them. As I said, yesterday’s speeches brought
vividly to my mind the necessity of establishing a contact between the
Government Members and the Benches cpposite. It is a pity that in thé”
Central Government there has not been even some sort of.that much
abused thing, called ‘‘diarchy’’. Had there been, some of us, at all events, °
would have had some friends in the House who would be in contact with
us and who would not consider that by being in contact with us they ran
the risk of perhaps losing caste with other Members. Even now, for the
short period that exists between now and complete responsibility in the
Legislature it would be a good thing if opportunities were afforded to
gstablish that contact, however small the extent of that contact might
~ be. '

To mention only a few points, the Leader of the Opposition, with
extreme and studied moderation, so far as I sm concerned, appealed to
me that I should not violate the great principle of the autonomy of the
provinces. I am not at issue with him on thut point at all. T am in
entire accord with him. It should be the effort of those who sit on the
Official Benches, as well as of those who sit on the opposite Benches, to
remember that there are rights and responsibilities vesting in the local
Legislatures and obligations vesting in the Local Governments which we
should both bear in mind. The instance he quoted was of a Revenue
Settlement Bill, which came up from the Madras Government to the
Government of India, and the Government of India did not approve of it.
The Honourable Member says, ‘‘Look here. Is that fair? Provincial
autonomy,—is that the way in which you encourage it?”". T at once with-
out going into the merits of the case might, for the purposes of this
debate, concede the point. But may I remind him how far it is fair in
1931 to bring up an instance of 1925 when the provincial autonomy prin-
ciple according to him was not honoured by the Government? Am I
right in sayving that from 1925 to 1981 no such instance has occurred, and
is that not to the credit of the Government of India, that they do not
interfere with the autonomy of the provinces or the extent of such auto-
nomv as vests in the local Legislatures? T may go a step further and
remind him that only last year, when we had the Malabar Tenancy Act
of 1030 coming up to the Government of Tndin for interference, the Govern-
ment of Tndia refused to interfere, although, as fhe.Hnnourable Member
knows full well. representations made in support of interfercnce were not
altogether devoid of force and strength. That T think ought to cenvince
him that, if anvthing, the Government of India are quite as jealous cf .the
autonomy of the local Legislatures and of all Local Governments as h: is.

! ! . »
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His second point was with reference Lo failing to know the number of
Jndians in South America. I was puzzled about the distinction between
wy department being responsible for Indians overseas but not with
refercnce to those in South America. 1 find that the subject is divided
into two parts, Indians overseas limited to the British Empire and Colonies
and Indians overseas outside the Empire. When we come to outside the
Empire, the subject is in charge of the Foreign Department, because the
department which deals with the subject is the one which deals with all
foreign countries, and the countries with which 1 deal are not foreign in
that sense. But, since I am on the subject of Indians overseas, I must
take this opportunity of thanking the House and its Members for the keen
interest that they have invariably evinced in the matter of Indians over-
seas. I am particularly obliged to them because that is a subject which,
if I may say so, is more difficult and more delicate than any other subject
with which we have to deal. It is a subject which requires a great deal
of patience and perseverance. There is so little sanction behind our
efforts, and therefore such a great deal depends vpon attempts at persua-

sion, and you know how difficult it is to persuade when there is not much
sanction behind your efforts.

I may from here get on to the other subject, and that is the subject
of retrenchment. My Honourable friends opposite have tried to make
out that, irrespective of the financial condition, the trade depression,
agricultural depression and other troubles in the country, Membears of
Government go on their merry way piling up expenditure upon expeuditure
and thus making it more and more difficult for the present resources tc be
sufficient and for the present taxation to be enough to mest their demands.
Well, I have got up this afternoon chiefly to assure the Honourable Mem-
bers that this is not correct. As a matter of fact, the true position is just
the opposite. I have sheets fuli of schemes, cf plans, of proposals, not
ir their initial stages-but completed, propcsals considered and sanctioned,
which I have had to give up because of the financial stringency. As early
as June last, the Finance Department began to worry us with circular
after circular, first stating, ‘‘Although the Budget was sanctioned,
although you can incur expenditure within the limits of the Budget, still
in view of the financial stringency, we call upon you to stay your hand,
and oven though within the sanctioned Budget, not to proceed with those
schemes which have not yet been initiated, and in the case of schemes
which you have initiated, see that, at the earliest stage possible yvhe'r'e
you can without loss of money stop them, you bring them to a stop”.
Sir, Member after Member has risen to ask what have I been doing. I
soe before me the Honourable Member from Ajmer-Merwara, Rai Sahib
Harbilas Sarda, asking me—what about Ajmer-Merwara, why is there no -
money for primary education? What about sanitation, what about the
enormous percentage of infant death? I realise that there is a great deal
of force in what he said. I pass on to another Member who is not pre,'sent
today, who in emotional toneg said yesterday—What about pelhx '!va.ero
gitv? Ten vears have passed. Still there is neither a teaching university
nor & residential university nor a unitary university. I have to admit that
he is right. There is no money. I have had with very great regret to
give up scheme after scheme simply because thera was no money.
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I pass on to the Frontier Province. We have listened to a very im-
passione_d appeal this afternoon. We have been asked, ‘‘What have you
been doing? Why are there 'no schools, no colleges, no sanitary arrange-
ments and so on?’’. The same thing goes on from Member to Member.
We are expected to do all these things, and yct we are expected to do
them all out of nothing. It cannot be done. I assure you, and through
you the House, that there are here schemes actually ready to be carried
out, only if we had the money, the amount which my department can
spend on these schemes during the next year comes nearly to a crore of
Tupees.

Talking of research, we have been atked what we have been doing for
agriculture. I listened with very very great interest to the excellent
speech of Raja Bahadur Krishnamachariar the other day about the troubles
of the zamindars, the experiments which they make, the refusal of the
Council of Agricultural Research to proceed with the investigation he
wanted them to conduct. Ha has justification for that complaint and yet-~
I cannot say that the Council of Agricultural Research is to blame for not
having done what he wanted them to do. There is no money. The
Honourable House knows perfectly well that for the time being wheat
is almost lost as an export commodity. Very low prices prevail so far as
cotton and jute are concerned; our efforts are directed to do what we can
in the matter of sugar, and yet the Governing Body of the Council of
Agricultural Research tell me that, with their limited resources, they are
doing the best they can, and unless I can persuade the Finance Depart-
ment to give them some grant during the year 1981-32, they will not be
able to do what they wanted to do and what the country needs most at
this time.

Now, Sir, I am taking a little time over this matter not with the object
of making a display of the efforts that my department is making. I
assure you that is not my object. My object is to assure you that there
is not an economy which we could have made that we have not made.
It was said that we should not only stay our hands so far as starting of new
schemes is concerned, such as new hospitals and so on, but we should do
something more—when there is a vacancy we should not fill it, when there
are two vacancies occuring, if they can be combined we should do it. I
assure you that if any Member is really anxious to see yvhether such
economies are being effected, I have a list of such economies attempted
by members of my Secretariat, and we will be very glad to show it. In
the case of the Research Institute at Dehra Dun, there were appointments
to be filled up and it was desirable to fill them up as early as possitle in
the interests of research, but keeping in mind thz extreme need for econo-
my we have held up these appointments. In the matter of forests, we
are told that it is necessary to go ahead. We have to a certain extent
stopped further recruitment here. Even the provinces, feeling ?he pinch
of poverty, have told us that they are prepared to let our Indian forest
gervice officers go to some other provinces, while they will earry on with
provincial officers  there, and that therefore we need not r'ecrult.. We have
had to write to the Secretary of State accordingly. I think, Sir, Honour-
able Members will give me that amount of cred.it which I am always pre‘i
pared to give to their statements based on their pgrsona.l knowledga anh
I trust they will believe me when I say that there is no economy 88 suc
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within the administration of these departments that can be made, which

has been left unmade. It may be a matter of a few hundred rupees here
or even a few thousands there. ’

I think the Honourable Mr, Rangachariar was right when he said
frankly the other day that there is not much to be got out of eccnomy
under the civil administration. Whether there is in the Army or not, I
cannot say from personal knowledge, but if the methods pursued there are
the same as on the civil side, it is quite possible that the suspicions of the
Honourable Members cannot be as well founded as they believe them to
be. 1 do not commit myself. I will not say ‘“No’’ because I do not
know. What 1 wish to urge on this House is this. Is it right, is it fair
for us to assume an attitude of what do we care for your vote? Is it right
for you to suggest that we do not care for your vofe, because there is a
power bechind which cen undo your vote? 1 think the Honourable Mem-
ber who spoke last made a very shrewd observation indeed when he said
that the person who is responsible for restoring these grants is going away.
Do you think he is anxious Lo resort to the power of restoring these grants?
None of us sitting on these Benches would like to be in the position of
asking him to do this, and I assure you that you have the strongest possible
position that any party can have in a House and that is due to the peculiar
position in which Government are placed. None of us, I assure you,
would like to tender that advice. No one can feel proud of kaving
“tendered that advice. You know that perfectly well. What is the right
course to adopt? You see we arc practically in vour hands. It iz mnot
that we do not care for your vote or that we do not care for your power,
political or constitutional. You talk of 10 crores here, 6 crores there and
80 on. As a Member of Government, I know, and from what the Finance
Member has told me, I can assure you that when we are talking like that,
we are not really making a fruitful effort to get close enough to arrive
at a satisfactory agreement. I assure you that there is all the willingness
on our part that can possibly be on the part of any Government because
of our peculiar position. I trust and I hope that you will not press us
too far, but be ready and willing during the course of the next two or three
days, to arrive at a really business-like arrangement. These are not my
views alone, but they are the views of the Government as well. It is nob
that we simply want to appease you, we want also to satisfy the country
outside this House. We are anxious that the country should feel that the
Government are not out of touch with the country in the present extremely
delicate economic condition, and it is in your hands to give that eo-opers-
tion, to enable us to satisfy the country. T trust, Bir, when I have said
that, T have done my duty. I know, a very largs number of the Members
of the House, who think about these matters, have no desire really to
create a situation whorein Government are bound to feel that they have
been put in an awkward situation. I have not the slightest doubt on that
point ; but I trust that now that we have scampered through sll the debates
of the last few days, we would adopt a business-hke. ettitude on both
gides. with the object of arriving at a satisfactory solution.

Mr. E. ¥. Sykes (Bombay: European): S8ir, the position of the Finance
‘Member is this';y thagz while retrenchment is essential, the opportunities

for effecting it are few. T may for his comfort say that the position is no$
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new. The House will forgive me if I read a short extract of what happen-
-ed in 1920 at home:

“Mr," Asquith, commenting good-humouredly in November, 1820, on the exuberance
.and costliness of the new bureaucracy—Captain Guest, Mr. Lloyd George’s Chief Whip,
had recently declared that the Government’s expenditure could not be reduced—noted
that the Ministry of Health requived six superintending charwomen and seven deputy
superintendent charwomen, who, ‘from their position of relative superiority’, super-
vised the labour of 122 charwomen of a humbler grade.” (Hear, hear.)

Well, Sir, there is perhaps hope for us. The Honourable the Finance
Member may still find opportunities for reduction of expenditure.

I would like to impress on the House that their assistance to him in
this matter would be of the greatest importance. I think that the Finance
Member will agree that in this matter his enemies are those of his own
household. The Finance Member, no doubt, tries to effect all possible
.economies with the help and encouragement of the Standing Finance Com-
mittee and also to restrict fresh expenditure, but he always has to struggle
with the other Departments of Government. Sir, I am not suggesting
that the other Departments are indifferent to enonomy or irresponsible, and
I wish to make no reflection on the officers of Government. But I am
-gure that the Head of a Department would not be able to command the
confidence of his Department if he was not of opinion that the work of
that Department was as important as that of any other and therefore it
should be the last to be retrenched. Now, 8ir, I have noticed in this
.debate that Members seem to feel that information is extraordinarily diffi-
cult to obtain. One member said yesterday that the Army was a closed
book to us. Well, Sir, I have a closed volume on my table which weighs
about half a seer, which was supplied to me with the Budget papers. This
gives immense detail of Army expenditure, sefting forth for instance the
number of trumpeters of a battery or drummers of a regiment and parti-
-culars of supplies and so forth, and similarly for all other Departments
the Budget contains an immense mass of information; and I have noticed
that in every Department you find officers both in the House and outside
it who are ready to supply you with any further information you require;
and before the Retrenchment Committee meets, I hope Members will
make a point of satisfying themselves that they have the necessary in-
formation to enable them to make suggestions for particular retrenchments
to that Committee. Now, Sir, let me take one example,—the Council of
Agricultural Research—The Finance Member told us during the general
-discussion on the Budget that there was always a tendency for the official

lant to grow. Everybody connected with any large organisation kmows

ow that happens, and the restraint of the growing plant is, we all know,
an extraordinarily difficult thing. The Finance Member told us a few
Yines further on that behind any retrenchment there may be the matter of
policy, cutting down for instance our policy of providing money for agri-
cultural research. I have not the least desire that money for agricultural
research should be cut down. No doubt the sucecess of agricultural re-
‘search is one cause of our present difficulties, but neglect of it would com-
plete our ruin. But under the name of Agricultural Research there are
large sums spent in administration, which have nothing to do with re-
search and might well be applied to it. If T may, I will go briefly into
the history of thie organisation. It is a child of the Agricultural Com-
mission which recommended its constitution. Its eonstitution as proposed
was unduly elaborate, but for our purpose it is only necessary to mention
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two points. First that with it should be associatéd an experienced admin-
istrator, and second that it should not maintain any research institution
directly under its control, nor would it provide a staff of experts. When
the Government of Indis issued its Resolution of 23rd May 1929, it made
one modification: It did not consider it necessary to restrict the agency,
by which research should be carried out. The next step would normally
have been to appoint a technical director of research, who would be ap-
pointed as possessing the requisite qualifications, and could then be pro.
vided with such administrative officials as were necessary. This however
was a difficult matter. In research, agricultural or otherwise, the man
is everything and the machine is nothing. Fortunately in the Government
of India experienced administrators can be found in large numbers, and
the search for them is not long or difficult. For this reason first of all &
Secretary was_appointed; later a Vice-President. Later some technical
members were appointed. But first of all the administrative machine was
got going. Now, Sir, experienced administrators in charge of any organi-
sation must from their very nature find something to administer. But
the provision made for research was very modest; ten lakhs were voted
by this House as a capital sum, and five lakhs annually. As the only
work of the organisation was to distribute the funds among the various
bodies engaged in research the labour involved was not serious. The or-
ganisation had therefore to find other interests beside research. It is
interesting to trace its development from what was intended to be purely
a #esearch organisation into a general administrative department. Among
its various extensions are a locust bureau, European fours, the absorption
of the sugar bureau and a vast number of Committces. No doubt these
committees were adumbrated in the plans of the Agricultural Commisgion,
bult many who are likely to know doubt whether their work is of any great
value.

If you refer to the proceedings of the Standing Finance Committee of
this year you will see that this organisation has thrown off any pretence
of being a Research Department and has become an ordinary administra-
tive department, as indeed from its nature it might be expected to be;
but its expenditure is still shown as being connected with research. One
cannot do better than quote its own words:

“The Australian and the British Councils devoted themselves presarably entirely
to the conduct and encouragement of research whereas with the fmperinl Council of
Agricultural Research that was only ome, though the most important, of its duties.
The Imperial Council in its capacity as adviser in agricultural matters (including
veterinary and animal husbandry) of the Government of India and Provincial Govern-
ments did, but in a more comprehensive fashion, the work which the Agriculturai
Adviser to the Government of India used to perform and its position wis-z-via the
provinces was, generally speaking, approximating to that of a central co-ordinating
Department of Agriculture.”

I think the House will agree that this is a good example of the manner
in which these official plants grow. I have spared the House—in view of
the state of the clock—a vast number of details which would reinforce the
case; but I commend it to those gentlemen who are going to form the
Retrenchment Committee and suggest that they further consider and make
recommendations after studying the historv of this organisation in the
proceedings of the Btanding Finance Committee. This body was already
spending 2} lakhs in administration when it came up f{o the Standing
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Finance Commiitee for more money. The proposal was sent back for
further explanations, but in spite of protests the amount demanded was
ultimately passed. )

I think the Standing Finance Committee. at times, takes its respon-
sibilities rather lightly. Its proceedings are circulated to the Members of
the House, yet we never hear accusations of extravagance made against
the Standing Finance Committee, yet there i8 no single article of new
expenditure that has not received their assent.

Now, Sir, I will conclude by recommending that in this and similar
cases,—there must be many more like the one I have come across—the
Retrenchment Committee should investigate them and when they find
o plant has grown into something that was not in the least attended,
they should just see what they can do by way of pruning it to resemble
its original ideal and ideal shape. '

Mr. K. P. Thampan: I did not want to make a speech on the Finance
Bill, but I only wanted to ask a question of the Honourable Member in
charge of Education, Health and TLands in order that T might get more
light on a matter which he referred to in his speech. I did not want to
interrupt him in the midst of his speech. That was, Sir, whv T rose bhefore
you called on the previous speaker. But now fhat he is absent from his
seat, there is no use of putting that question.

Mr. Uppi Saheb Bahadur (West Coast and Nilgiris: Muhammadan):
It is three rather four days that we have been throwing stones and missiles
at the Treasury Benches and till this evening they remained rather un-
affected. Either they are unable to reply to us, or they do not want to.
reply to us, or they did not care to reply to us. They do not
seem to treat these as serious things, they rather treat them as a
tamasha. Yesterday onc or two Honourable Members threw bombs at
them and they seem to have hit them and hurt them; for today I find they
are in a way caring for us. Already some of the Honourable Members on
the Treasury Benches have replied to our criticisms, and I hope others.
also will follow and give us some information and throw some light on
matters which we want from them. Sir, I quite realise that as a man the
Honourable Sir George Schuster is a kind hearted gentleman, he is a very
sympathetic gentleman, but when he becomes Finance Member of the-
Government of India, he loses all his softness and becomes very hard-
hearted, not only unsympsathetic but even hard-hearted. In that matter,
I only sympathise with him because he has to feed a very unsatiabje.
glutton from our coffers. Every one of us knows that owing to trade de-
pression, owing to economic depression, owing to the fall in prices, every
one of us including Sir George Schuster has to reduce his own budget..
But the only institution in the whole world which I find has not reduced
its budget or which could not reduce its budget is the Government of
India, Sir George Schuster, as the feeder of the Government of India, has.
to find money. In the circumstances, I sympathise with him. He has
to find out money, he runs out for money, he wants to amass money, he
wants money to feed the Civil Service, the Military Department, the Home.-
Department and several other Departments of the Government of India,
which will not admit of any reduction. It is said that our civil servicea
cannot be reduced because it is the irreducible nfinimum. Our military.
‘expenditure cannot be touched and our Home charges are untouchable.
That is the position in which we find ourselves today, and that is the-

%
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position in which Sir George Schuster is placed today. Anyhow he has
to feed all of them and it is his poor lot, it is his misfortune to meet these
gluttonous demands. So he has to run here and there for money. It is
unfortunate that he could not find the money in such a way as to least
affect persons whom he wants to touch. He has resorted to the easiest
-steps, that is taxing the richest directly and poorest man indirectly. This
policy is going to bring disaster. You know there is trade depression in
the country and it has brought about a situation which requires strong
measures to be taken to prevent a disaster. Unless prompt measures
are taken, many rich men would become bankrupt and bankruptey is
staring in the faces of many rich merchants in the whole of India. Sir,
at this juncture to increase the income-tax will be simply killing many of
the merchants and ruining entirely many of the merchants. The increase
in super-tax—I understand the minimum has been reduced from Rs. 50,000
to Rs. 40,000—will bring about a situation which will entirely ruin many
rich men and will make them poor. I understand that a man who gets
more than Rs. 50,000 hereaftcr will have to pay Ts. 6.000 more than what
he has been now paying under the super-tax. Now, Sir, instead of trying
to kill our traders and trying to kill our business, the Honourable the
Finance Member could have helped us in several ways. There is an in-
dustry which is crying for protection, that is the leather industry and
that industry is crying for protection. It demands an increase in the ex-
port duty on raw hides and skins, but Government have so far shown
a deaf ear to that cry. From the telegrams that we have received from
the representatives of the leather and hides industry associations, we find
that if the Government do not protect them immediately, the result will
be that many of them will be ruined. And, Sir, we find that the Finance
Member could have raised money by export taxation. The other day
we heard from the Honourable Members, representing the Chambers of
‘Commerce in Southern India, that the Finance Member could have raised
a crore of rupees without any difficulty and at the same time given pro-
tection to this Indian industry. Now, Sir, one of the policies of the
Government of India, they say, is to help the agriculturists. But they
have really done nothing to help the Indian agriculturists. Personally 1
have to deal very closely with the Agriculture Department of the Madras
Presidency. What I understood from the advice and recommendations of
the Agriculture Department is this. They ask us to increase the fertility
of the soil by putting different manures such as phosphates, potassium,
nitrogen and such like. For phosphates they tell us we must use bone-
meal. But we cannot get bone-meal because its price is so very high
that it will not pay us to dress our soil with bone-meal in the existing
circumstances. Bone-meal is exported to other countries and we cannot
compete with the foreign merchants in this matter. Tf only Government
had imposed a protective duty on bonec-meal and other Indian manures
which are exported from India in large quantities, it would have been a
great help to indigenous cultivators. In this way the Finance Member
could have helped us and he could also have fillad his coffers and fed
his insatiable Departments. But I find that neither the Finance Member
nor the Government of India is bold enough to touch those sources of
income which may affect their own relations or even the relations of
England with other countries. They want to keep up their good trade
relations with other foreign countries. England seems to want to keep
up her good relations with other foreign countries at the expense of Indis
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and her business. For the matter of that, the Governmen?t of India is not
bold enough to protect our industries at the expense of the good relations
-of England with other foreign countries. 8ir, self-preservation is the first
rule of life and it is the duty of the Finance Member to protect us even
-at the expense of other foreign countries.

Therc is ancther thing which I should like to bring before the House
- and that concerns my own constituency. You know that it
" is now nearly ten years since a great calamity passed over the
dietrict of Malabar, known as the Malabar rebellion. The events of the
rebellicn are now a sealed book and forgotten. I do not want to rake up
those sad incidents, but as a result of that unfortunate calamity, thousands
of Moplshs are now undergoing imprisonment either in the Andamans or
in jails. Rightly or wrongly they were imprisoned. I do not now wish
to tire.the House by narrating the way in which these people were tried
and punished, and I do not in the least cast any aspersion on the judges
or the courts that tried those cases. But they are there for ten years.
They are people who might have committed crimes in abnormal times.”~1
appeal to this Government to pardon them and send them home and ask
them to be good boys in future. Justice tempered with mercy is always
more effective  than justice hardened by vindictiveness. At this
juncture let me express my heart-felt gratitude to my Hindu brethren
in Malabar for forgetting and forgiving the crimes that the Moplahs may
have committed on them. As early as in 1924 a Resolution was moved in
the Madras Legislative Council and all the members from Malabar, some
of them who had suffered at the hands of rebels—I am glad one of them
is here Mr. Thampan, who had suffered at their hands—appealed to the
Madras Government to release them. He said that at least 75 per cent.
of those who are in jail are really innocent, the real culprits being at
large. The Home Member asked how he knew it, and he very curtly
and tersely replied that thev had bought off the police. My Honourable
friend Mr. Ramaswami Mudaliar also very strongly supported it and
-appealed to the Government to release these people. They are not habi-
tual criminals but onlv people who perhaps committed crimes at an
‘wbnormal time when there was no law and no order and nothing in the
.ecuntry except chaos. So, I appeal now to this Government to move the
Provincial Government. to release these people, send them home nnd make
dhoara happy. At the same time I must condemn the policy of Govern-
‘ment in trying to send their free women and children to the. Andamans.
‘The Andamans are a hell on earth. These are not my words but the Com-
mittee of Sir Alexander Cardew condemned the place in 1921 in terms
mora forcible. In one sentence they explicitly said that no woman should
e sent to the Andamans even if she agrees and even if her relatives con-
gent, it is such a bad place for women. But within two or three yeams
after that report even the magic wand of the Government of India could
not have brought about a better atmosphere in the Andamans so quickly.
They sent the free Moplah women and children there and that also very
stealthily. In this way about a thousand free Moplah women and children
were taken to the Andamans. Even now I understand the scheme is there
although thev do not now send so many. These people who are governed
by the civil laws in India and are free in India, become prisoners and
slaves the moment they get intc the Andamans and are governed by the
Andamans Regulations. 8o, I say that in the interests of humanity at
least the Government of India should give up that scheme. If they want
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to colonise the Andamans the Moplahs are there. The Moplahs are not.
afraid to go, not only to the Andamans but to any place in the world. My
people are all over the world. If the Government of India want to colo-
nise the Andamans, to recover the Andamans, let them throw them open
for anybody and everybody. T.et them advertise. As a matter of fact I
may also go there and work there. I know how to work in forests and I
do business in timber. But the Government do not allow that. At least
from the humanitarian standpoint, I appeal to this Government to give
up their present scheme and to throw the Andamans open for any enter-
prising Indian to go and settle and work the forests there.

Another point I want to mention is this; everybody is raising a ery—
speaking of the Round Table Conference—for constituting his district or
districts into a province. The one district in the whole of India which
has got a different culture and a different language from the rest of India
is Malabar. I raise my voice here to appeal that Malabar also should be
set up as a separate province. Many small states, such as Cochin, where
there is a Royal Family, have Legislative Council and a Dewan
and an Executive Council and enjoy autonomy. Malabar is far bigger
than Cochin. Again Coorg is a province by itself though it is far smaller
than Malabar. T therefore raise my voice here to ask that Malabar also
should be constituted as a separate province and I hope thig matter will

receive consideration at the nmext Round Table Conference. With these-
words, I close my speech.

Several Honourable Members: I move that the question be now put.

Mr. President: It is in the hands of Honourable Members to decide
whether they wish to close the debate now or whgther they want to go-

on. I shall take their opinion by putting the question. The question is
that the question be now put.

The motion was adopted.

The Honourable Sir George Schuster (Finance Member): Sir, I believe
from remarks which have been made by many Honourable Members dur-
ing the course of thig debate that I have had at times at least their sym-
pathy. I think perhaps I never deserved it more than just at the present
moment when I have got up after five days’ debate in an atmosphere which,
without intending to put any criticism on the House, for which you Mr.
President are responsible, is at least rather a gtale atmosphere; and I have
to get up and reply to a number of arguments advanced from every
direction and covering practically the whole field of administration of the
Government. Sir, I have been tempted to think at times that the Opposi-
tion were practising something in the nature of tactics of ‘‘attrition’” in
this respect just as the late war was a war of attrition. I myself am not i
the least ‘‘attrited’’, if that is the right word, by the result of this five days”
debate. But, I rather feel, looking round the Benches opposite; that
Honourable Members are slightly wearied of what fthey have listened to-
and that is my real difficulty. I have to deal now seriously with a number
of questions, and I fear that Honourable Members are rather wearied, but
I have to choose between two courses, either respecting their immediate
feelings and their immediate comfort or being accused of neglecting their
arguments ; and when T remember myv feelings when I sat as & Member of a
row on this Government Front Bench, when the Honourable the Leader of
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the Opposition took us to task, and when I felt a sort of mixture between
my feelings as a school boy as I remember them and my feelings as I anti-
cipate them when the last trump sounds and I stand on the day of Judg-
ment, when I remember those feelings, I am not going to risk the charge
that I have not dealt fairly and fully with all the arguments that we have
‘heard on the other side. Therefore, I must ask Honourable Members to
‘bear with me while I go through a good deal of what has been said.

In the first place I have to express my appreciation of the tone of this
debate. At times it has wandered over a large field, but even on those
occasions I recognise that every Member speaking was speaking of a sub-
ject which he had very much at heart and was taking the opportunity,
Jperhaps the only opportunity vouchsafed to him during the Session, of
bringing forward those questions. At other times when we came down
more closely to the Finance Bill, I must say that I recognised a desirg.to
.deal with the issues on their merits which, T think, from my own short
experience in this House, has been peculiar to this year’s debate; and I
‘believe Honourable Members will agree with me, who remember at least
the last two years’ discussions on the Budget, that somehow or other
there is now in the discussion on this question an atmosphere of reality
which has not been present before. I think the constitutional changes
which are coming have cast their shadow before them—or rather have
-«cast their light before them; and have already influenced the tone of the
discussions in this Assembly. I would thank all those who have been able
to find it possible to say anything in commendation of the Budget, and I
«do not .at all hesitate to thank my Honourable friend from Bombay for
what he said on its behalf. It is not part of my duty to follow him into
the field where he dealt with the Round Table Conference and the future
constitution of India, though I would like to say one thing and that is
this; that when he spoke tor the value of the idea of unity in Govern-
ment, then I think he was saying something with which every Member
really sympathises, in the sense that any change which would lead to
the break-up of the unity of India, which has been achieved during the
last century, would be a tragedy.

Now, taking the various speeches which have been made, I should
like to commence with that of my Honourable friend, the Leader of the
‘Opposition. He asked me a question; he said—and I think he was really
speaking from his heart—he asked what I would do if I were in his
place. That question indicates a spirit which I myself heartily reciprocate,
‘for I haVe often felt myself mentally asking him, what would he do if he
were in mine? And I will try and answer his question as honestly as I can
and I will be very frank and even very indiscreet in answering it. I
‘think that if T were in his place, what I would do is this; I would try and
find out what the Government really can do, and then I should concen-
trate all my efforts on forcing them to do something—something to achieve
‘the following objects ; something to show the public that the representatives
of the public have asserted themselves; something which would really
mean giving a concrete pledge that we the Government are in earnest,
something perhaps, if that is possible, to relieve any features in the taxation
proposals which are really unjust, and something at last—and here per-
baps my friend will detect some indiscretion—sgmething at last which will,
it I may put it so, give a jolt to the machine of Government which will
bring home to all who are working it that they are involved in a desperate
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economic crisis and make them feel that they have got to face realities.
That, Sir, is the sort of thing which T should feel 1 ought to do if I filled
the Honourable Member’s role as the Leader of the Opposition, but I
must emphasise again the point which I made at the outset that
I would try to find out facts and not take my stand on any impossible
claim. And, Sir, when my Honourable friend says that he proposes to vote
for amendments which will rob the Government of six crores of revenue,
then I say he is taking his stand on an impossible claim, and I would ask
my friend to reconsider his position.

8ir, it has often been said in the course of this debate that the Govern-
ment should take Memberg on the other side into their confidence. Well,
1 want to claim one thing, and that is, that in every word that I have
said, 1 have taken Honourable Members into my confidence; I have kept
nothing back. I have said nothing which did not tell, so far as I was.
sble to tell it, the whole truth, and apart from going into details which
cannot be covered in a Budget speech, I really have nothing more to say.
But, Sir, I did take an occasion last week when discussing other ques-
tions to touch upon this idea of helping Honourable Members opposite to-
realise the truth of the situation, and here I want fo refer to something
which passed at that meeting and which, I regret to say, appears to have
veen communicated to the Press. I feel that my Honourable friend
the Leader of the Opposition deserves an apology from somebody,—I do.
not know from whom—but as he has spoken to me on the subject, I feel
that I should mention it. In the course of that discussion and as part
of this general idea, I suggested to the leaders who were meeting me that
they should come with me and talk over the Army position with His
Excellency the Commander-in-Chief. = For various reasons my friends
thought at any rate that at that stage nothing would be gained by thak
course. Their reasons were, I am prepared to recognise, good reasons,
but I venture to think that possibly that course might be reconsidered. I
do not wish to say anything further at any length on that subject now,
but if T might refer back to what I was impertinent enough to say to my
Honourable friend opposite as to what I would do in his place if 1 were
there, I would say that perhaps_if I had been in his place or if I were
in his place now, I would follow up that course. The offer is still open,
and possibly it may be fruitful to pursue it.

Then, Sir, my friend made another remark to which I must refer, and
that is, he said he would like to know what is my honest opinion about
this currency problem. Sir, I should be very glad of an opportunity to
@‘scuss this fully with my Honourable friend. There is very much to-
be said about it, more than can be said on any occasion that I have had
for speaking publicly upon it, but I do hope that my Honourable friend
does not suggest that what I have said publicly does not represent my own
honest opinion. (Laughter.) Sir, T was not speaking in jest. I think this
is one of the subjects which in my term of office here has caused me most
snxiety and most concern, because unfortunately feeling about it has
penetrated very deep, and I recognise that it has been a large factor in
the situation, not merely in the economic situation but also in the politieal
situation. T think there is no subject to which I have given more thought
and which has caused mé& more sleepless nights, and the conviction af
which I have arrived has not been arrived at easily or with a mind which
was not open throughout to consider other possible alternatives.  But
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it is & conviction, it is an absolute, firm and deep conviction, and if my
friend would like to know or discuss with me exactly how I arrived at.
it and now I disposed of the arguments against it,—I recognise there are
arguments, very attractive temptations, held out for immediate advantage
to certain classes—if my friend would like to know how the processes, the
mental processes through which I have passed, I should be very pleased
to spend a day with him on the subject.  Sir, perhaps that is all I need
say to my friend’s remarks. They dealt with a good deal more, but on
this particular occasion I think he will agree with me that he was attack-
ing my colleagues rather than myself.

Then, Sir, we had a very interesting and a very full speech covering a-
wide field from my Honourable friend the Deputy President. He started
by saying that I had not fully explored all the avenues of retrenchment. He;.
guve us the actual figures of the Budget, and he said the total expenditure
remains the same and that there is no retrenchment. Sir, I do not want
to weary the House with figures, but when that sort of charge is made,
I must say something in reply to it, and I venture to think that a further
examination of the figures will convince my Honourable friedd that every
thing that I said was correct and that actually in civil expenditure there
is a very substantial retrenchment shown. It is quite true that the
gross expenditure remains about the same, in fact comparing the Pudget
figures for 1980-81 with the Budget figures for 1931-82, there is an increase
of 78 lakhs. But then from that you have to deduct the Railwayg and the
military charges, and that brings down the civil expenditure figure, includ-
ing the Posts and Telegraphs, to 44 crores 45 lakhs for 1980-81, as com-
pared with 44 crores 80 lakhs for 1981.82. That shows a reduction of
15. From that we have to take the Debt services, so that the civil ex-
penditure, exclusive of the Debt services, which, I think, my friend will-
agree, represent expenditure which is not part of the field of expenditure-
which one has in mind when one is talking of retrenchment,—deducting
the Debt services, the figures are for 1980-31 Pudget 28 crores 83 lakhs and
for 1931-32 Budget 25 crores 52 lakhs. That actually shows a net re-
duction of one crore and ten lakhs in the civil expenditure. ~There are
various reasons why that figure does not exactly agree with the figure of
08 that I gave. There are certain adjustments which I have not taken
into account, and T maintain that the figure which T gave as real retrench-
ment, of 98 in the civil expenditure, is a correct figure.

Then, 8ir, my Honourable friend dealt with the point—he quite ad-
nitted that we could not make any immediate reduction in pay, but he
said the Budget is divided into two headings, pay and pensions, and pur-
chase of stores, ete. He thought that under the-latter heading it ought to
be possible to make very substantial economies because of the fall in
prices. But if he examines the figures of the civil expenditure, he will
find that the amount available for stores and that kind of expenditure in
the civil Budget is an extremely smal] amount, and I think he will recog-
nise that actually on the civil Budget side there is not any room for big
reduction owing to the fall in prices. It is true that under the heading of
Civil Works, if wages go down and if costs of building go down, then we
might have some reduction of expenditure there on that account. But so
far, there is no sign of a substantial fall in building prices, and in fact,
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apart from the grain purchases for the Army, we as a Government can.
not say that we have as yet got any direct benefit from the fall in prices.

As regards the Army, I will come to that again because I want to dea}
with that rather more fully.

Then, my Honourable friend said that, although we cannot reduce
- salaries, or at any rate, there are difficulties about that which he admitted,
—he said, at least reorganise the Departments, and you can replace highly
paid by lower paid officials, My answer to that is you cannot do that
quickly. I quite asgree—and I shall say more on this—I quite agree that
with an organised plan, with the force of public opinion behind you, with
a carefully directed work by a retrenchment enquiry, I quite agree that,
there may be room for reduction of that kind, but I would ask my Honour-
able friends opposite to appreciate that that is not the sort of thing that
you can do as an emergency measure, and all that I can do at present in
-dealing with the present Budget must be regarded as emergency measures,
and the designing of plans, well organised, well thought out plans, and all
that sort of thing will be the function of the Retrenchment Committee.

Turning from the criticism of the Budget, I want to say something
about what my Honourable friend said on three other subjects,—the Re-
serve Bank, our silver policy, and also contraction of currency. As re-
gards the Reserve Bank, I think I may say that I agreed with practically
everything that my Honourable friend said. I do not at the moment
remember every word that he said,—I may have missed something per-
haps—and he must not bring this up against me afterwards. (Laughter.)
-But in general I have no hesitation in saying that I agreed with practi-
cally everything that he said, and I entirely agree with him in his desire
tc see a Reserve Bank Bill put on the Statute-book asg quickly as possible.
(Fear. hicar) T want to point out to him, because we are trying, at any
rate I am trying, to face realities now, I want to point out to him the
practical difficulties with which we are faced at present. It is no use
rutting a Reserve Bank Bill on the Statute-book unless you are ready to
start a Reserve Bank. and it is no use starting a Reserve Bank, particular-
1y in difficult times like the present, unless you have got really adequate
reserves. Remember this, whatever the disadvantages of Government
control in this matter, we have throughout in the past had behind us the
credit of the Secretary of State in London. the borrowing power of the
Secretary of State in London. That has been a very substantial reserve
behind any currency or gold reserves or sterling reserves that we may have
“had. And if we are to form a Reserve Bank and make it really indepen-
dent, that bank has got ex hypothesi. from the very nature of the purpose
in view to stand alone. Therefore, it must start with adequate reserves.
“Now, I venture to sav that. as we stand at pregent, in the present eco-
‘nomic disequilibrium with the violent oscillationg that are going on now,
and the uncertainties“of the future, our reserves. as they stand now, are
ot equallv adequate. T rhould not like to start a Reserve Bank unless
"we can get bigger reserves than we have at present. B

How are we to get those? I think there are two ways: either we shall
have to borrow abroad, increase our resources by raising some large loan
abroad. or we must make an appeal—a national Government must make
an appeal to the Indian nation to provide gold reserves. T believe thak
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that can be done, and I believe that that is what ought to be done in the
interests of India. But I am sure my Honourable friend will recognise that
we are not in a position now to make such an appeal; that that can really
only be made by a national Government—a national Government making
an appeal to a new national spirit which it is hoped will flourish under a
new constitution. Ag regards the other alternative, the raising of funds
by borrowing abroad, this is not really the moment to consider such a
suggestion. I am sure it will be recognised that it would not be a very
porular move in India. There has been sufficient criticism of our sterling
barrowing already, and this is not a moment when we can go with great
confidence to any foreign market and ask for a loan on the scale which
would be necessary for this purpose. The political uncertainty alone is a
factor which I think would deter one from making such an effort just now.
1 have mentioned these two considerations. because I think they afford
rea] practical difficulties in the way of the situation. But in this world,
and particularly in the financial world, conditions are apt to change very
quickly, and at anv moment some opvportunity may arise. My Honourable
friend himself referred to one possible opportunity, that we might, some-
how or other as part of a genera] arrangement about silver, use that as
an opportunity for strengthening our gold reserves. T can assure my
Honourable friend that I shall be on the alert to seize anv onnortunity of
that kind, that may come alone. but for the nresent, T cannot honestly say
that T see it as a strong vrobability.  That, 8ir, is all that I have to
say about the Reserve Bank.

Then. T must say somethine about what the Honourable the Deputv
Tresident said about currenev contraction.  He referred to an argument
which T had used in mv Budeget snearh  in which T <nid that the eontrac-
tion of our currencv really renresented a much emaller npercentace than the
fall in the wholesale price index number. I only put that srcument for-
ward as a sort of check on the situation. T aquite recocnise that the
argument cannot be applied with exactifude.  You cannot sav that there
hat been a fall of 80 per cent. in the wholesale prices and therefare our
currency should be reduced bv 80 per cent. But when we find that the
¥all in wholesale nrices had bheen something like 80 to 40 per cent. and
¥he reduction of the value of vour currenev—T am anenlring offhand. T do
not remember the exact ficures—had been somethine like 18 mner eent.,
T {think it was a sound arcument to sav that that at least makes ouf a
quite prima faeie case that the contraction of currencv has not been exees-
give. and T stil] maintain that arciiment. There are many other wavs in
which the nosition can he tested. hut that at least, T think, is one way of
testing whether contraction has heen excessive. Then mv Honourable
friend said if we have to do that in Tndia. why should not that sort of
thing happen in other countries, and then he quoted some figures. and T
cannot for the life of me make out where he got them from or how they
can support his arguments. T think he said that in the last vear the note
cireulation in the United States had considerably increased.

Mr. R. K. Shanmukham Ohetty: If my Honourable friend does not
:mind my interrupting him, I got this information from a tabulated state-
ment in one of the financial papers in India, which T will pass on to mv
“Honourable friend. In making that comparison, I did not take only one
"year but the petiad from March 1926 to December 1080. In that period

¥
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we have contracted by 20 per cent of the net volume of our currency,
while the United States has increased the currency during that period
by. 4 per cent. and Japan by 19 per cent., while in England the contraction
has been to the extent of one-half of one per cent.

The Honourable 8ir George Schuster:” I am afraid I had not hesrd
my Honourable friend exactly. I thought he was referring to the last
year, but still even on his figures I vepture to state that hig argument
really does not carry him where he wants it to carry him. Now, in the
first place, as regards the United States, the figures which he is using
refer only to the Federal Reserve Bank notes. But there are many other
kinds of notes in circulation in the United States, of which we have no
record at all.: There are many other kinds of notes and also other coins
in circulation and you cannot take the Federal Reserve note figures alone
@9 indicating the whole picture.  But there is something much more
cogent than that which I want to say, and that is this, that if you make
a comparison between countries like the United States and England snd
India, the real currency in England and to a great extent in the United
States also is the cheque system, which is very highly developed. There
is no parallel to that at all in India and therefore that alone makes -the
basis of comparison not a perfect one by any means. The real comtrae-
tion and expansion in England certainly would take place in other ways.
The note circulation is of comparatively minor importance. Now taking
the Japan figures, as far as I can make out on the 8rd April, 1926, there
were 1,208 million yen in circulation and on the 6th December, 1980, there
were 1,111 million yen in circulation. Therefore there was a considerable
drop in the currency in circulation. I do not know what date my Honour.
able friend took for his comparison. I would like to call his attention
to this. The figures show that just at the turn of the year there is
-always a very remarkable expansion in the note circulation in Japan.
If he looks at the figures for 1930 he will find that on 20th December,
1930, the note circulation was just over 1,100 million yen. On the 37th
December it went up to 1,408 million yen. On the 8rd January it was
1,486 million yen and on the 10th January it had dropped to 1;117 million
yen. Therefore it is quite clear that for window -dressing purpeses there
seem to be certain operations carried out in Japan by theJapanese banks
just at the turn of the year; and if my Honourable friend has happened
to take those figutes for his comparison I think that explains where :the
increase comes from. I do not want to pursue this matter in great
detail now. There is no time. It we want to do that, we must have
‘a full day’s debate, but what I would say now is this.- There are so
many factors concerned, that unless one has the time to go ‘into. the
whole position, it really is impossible to make &omparisons. Perhaps I
have been to some extent myself to blame for liaving used one partieular
line of argument in my Budget speech. Nevertheless I maintain that
‘as & test of what we have done, that argument is a thoroughly good and
valid one, because in India which is really a primitive couritry in:this
sense, the fluctuation in the volume of currency in circulation musb -bear
some relation to the fluctuation in the index pricés. . I de not
however suggest that that is the only factor, and if my Honourable friend
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will give me a chance of talking this matter over fully with him, I am
prepared to disclose a great number of other arguments with which I
could support my case that the volume of currency contraction in this
country in t¢he last year has not- been excessive. 1 will ask the House
to take that on trust for the moment and will not pursue the matter
further,

. Now, as regards silver, I had meant to say something, but the time
is ghort aad as my Honourable friend was almost entirely on my side
in the matter, I do not think I need deal with his argument. The only
thing I bave to say is that he has suggested we might do better if we
cpnducted & more effective propaganda as to the value and the wisdom
of Gowerament’s policy in this matter. I can only say that I wish that
I had my Honoursble friend sitting by my side to make my case out fog.
me. I think he would be a most excellent advocate and propagandist.

. Then, 8ir, I must turn to another stalwart critic who has spoken
on this Budget. I refer to my Honourable friend Mr. Ramaswaini
Mudaliar. He selected a number of detailed cases for establishing the
point that we were not effectively pursuing retrenchment in civil expen-
diture. Now, I have looked up all those cases and I think I can give
him a very effective answer to every point that he made. In fact,.he
bes in a sense presented me with rather an easy front for attack in
this snatter, But I do not want to make too mueh of it, because, although
e Luallers 0 WAICH L ads cdiled auedelOnl 40 uUL Ieprobeil auy Low
sxpenditure of aly lCrease INaGe receduy, JUST d4b s Llne wben we
ouguy 30 be tninking about economy, 1 tulnk thul the nature of all these
auowances t0 which he reters 1s oue of the mauters nto wiich a proper
rewremchment inquiry ought to go very thoroughly. ‘L'heretore 1 ao not
otject at sl to my Honourabie friend having referred to these cases.
4 mmght give the facts on one or two ponts. Now, as regards the first
point, reterring to the rates of pay of officers in the Stores Department
ot the Burma Railways. The Government of India’s notiication of the
11th Mareh, to which he referred, merely embodied in the form of statu-
tory rules the existing rates of pay of officers of the Stores Department
of the Burma Railways, rates which were in force when the Burma
Railways were taken over by the State. It did not add a single rupee
to the cost of the Stores Department. On the contrary, as a matter of
fact, by confining personal pay, which would have been drawn by officers
of this Department, by confining that personal pay to those officers only,
who were in the service of the Company on the 1st of January, 1929,
when the railway was taken over, there has actually been a saving of
expenditure. The new officers coming in after the 1st January, 1929,
will, instead of a personal pay, draw compensatory allowances at rates
mentioned in the Gazette Notification, and this will actually mean a saving
in leave allowances. Therefore, Sir, I do not think it is fair to point
to that as an illustration of extravagance going on just at this time when
‘we ought to be economising. Then, Sir, he referred to two other cases—
one being that of the Deputy Port Officer, Pilotage, Calcutta. The facts
about that are these. The post was sanctioned for three years on a tem-
porary footing in 1927. It hes now been made permsnent with the con-
currence of the Advisory Pilotage Committee with effect from the 1st
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of March, 1931. No increase in pay is involved. Provision has been
made for the post under the heading A. (4) (1): Pay of Officers, Branch
Master and Pilots, on page 224 of the book of Demands. The officer is
only a senior pilot. The Notification had to be issued, as all sanctions
given under rule 232 of the Classitication Rules have to be given in the
form of a rule published in the Gazette. The pay of the post is non-
voted and is lumped with that of such other pilots whose pay is not
subject to vote. So there again no increase of pay is involved but simply
a notification made because the post had to be made permenent. The
other case was that of the Director of Inspection, Indian Stores Depart-
ment. There the notification was rendered necessary as the sanctioned
pay of the post does not carry sterling overseas pay. Mr. Cardew,
however, was in receipt of that pay in the Railway Department and
sterling pay had to be continued to him on appointment to the Indian
Stores Department. It was simply a case of an offitter who was posted
from one Government post to another who could not be deprived suddenly of
his privileges. Sanction accordingly had to be notified under rule 283 of
the Classitication Rules. It may be mentioned (I take this from my
note), that Mr. Cardew’s predecessor in this post was also in receipt of
o sterling overseas pay as a personal concession. So no increase of expen-
diture was involved in Mr. Cardew being allowed to retain the sterling
overseas pay, not only owing to the fact that he himself had been in
Government service before, but also because the officer whom he was
replacing was in receipt of sterling overseas pay, though in his case it
had been apparently given to him merely as a personal concession.
So that really the notification in each case was a mere formality and no
increase in expenditure was involved. Then there is another case which
perhaps has had rather more substance in it, and T would like to explain
the facts to the House as it has been mentioned. It is about the question
of a notification or an order by the Secretary of State increasing the
leave pay for Governors on leave. That as @ matter of fact came up
entirely in connection with the rather exceptional arrangements whicl
were necessary when His Excellency Sir Malcolm Hailey and His Excel-
lency Sir Charles Innes attended the Round Table Conference as delegates.
When they attended the Round Table Conference as delegates, not on
leave at all but on duty, the Secretary of State considered it unfair to
treat their period of duty with the Round Table Conference as leave.
Now the leave allowances for Governors are limited to Rs. 4,000; while
as a matter of fact there were many other officials there who were
drawing much higher deputation pay than these two Governors were, and
a really very unfair anomaly existed. It was necessary to make an order
to cover that anomaly, and because Governors are not allowed to go
on deputation but only on leave, it was necessary to increase their leaye
pav, but T may note that the order is only being applied to the, period
during which those Governors were actually on duty at the Round Table
Conference, and their leave, after the conclusion of the Conference has
been and is being treated as ordinary leave on the old original leave
salarv of Rs. 4,000. Therefore this concession was a purely exceptionsl
concession made to cover the period when those two Governors were
sttending the Round Table Conference on duty.
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Thet, SiF, ‘there is another point about which 8 good many sp'eta»kersI
have had something to say, and that ig this. Comment has been made on
the increase in non-voted expenditure. Now 1 think Honourable Members
are aware of whut the detinition of non-voted expenditure is. That is
to say, it is expenditure specified in section 67-A of the Government of
India Act. It covers salarics and pensions payuble to persons appointed
before the 1st of April, 1924, by the Governor General in Council or by
a Local Government to services or posts classified by rules under the Act
us superior services or posts. Now the question of framing suitable rules
as to the classification of posts as superior service posts has
apparently been under consideration since 1925 in consultation with the
Local Governments. The rules were ultimately made with the sanction
of the Secretary of State in Council on the 15th October, 1930, and this
has resulted in the transfer from the voted to the non-voted category of
the salaries and pensions of certain officers who were appointed before
the 1st April, 1924, because the posts that they held have now been
classified as supcrior service posts. There is nothing racial or communal
about this; it merely applies to these posts,—as a matter of fact an
honoured Indian representative of the Finance Department who sits behind
me tells me that he happens to be one of these officers whose pay used
to be voted but now from next year is going to be non-voted merely because
he, before the dute in 1924, had been holding one of those posts which
are now classified as superior service posts.

Diwan Bahadur A. Ramaswami Mudaliar: Is it a fact that this classi-
fication is still going on, and that a special officer, Mr. Gladding, is now
going through this list again and further classifying these posts?

The Honourabie S.r George Schuster: If my Honourable friend will
allow me to defer my answer to that question, I will give it to him. I
cannot answer it off-hand, but what I want to say is this that the under-
lving purport of all this is that we have simply carried out, by a certain
notification, a purely technical change, and I cannot imagine it will have
any cffect whatever on the future constitutional issues.

8ir Oowas{i Jehangir: May I ask whether the classification between voted
and non-voted is governed by the test whether the appointment is made
by the Secretary of Stute or not, and not by dividing posts into superior or
otherwise? How can you do it by classifying posts as superior and other-
wise? It is only a question of how a man was appointed, and it is not a
question of anybody being classified as belonging to a particular class of
post. It is all the Act.

The Honourable Sir George Schuster: If my Honourable friend will look
at the Government of India Act, he will find that both criteria apply—
either appointment by the Secretary of State or holding a post in the supe-
rior gervices. I can assure him that the procedure js being correctly follow-
ed in the matter. Now, Sir, as regards the actual facts of the case, if
Homnourable Members will turn to Appendix VI of the Financial Secretary’s
Explanatory Memorandum, they will see that it shows that the percentage
of voted expenditure to the total stood at 46 during the years 1928-29 to
'1980-81 and has dropped by just one per cent. to 45 in 1931-82, go that
theére has actually been only a very slight decrease in the percentage of
voted expenditure; and I do not think it can be argued that that has an
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appreciable effect o the Assembly’s control over expenditure, which, I know,

Honourable Members think is entirely unsatisfactory, whether jt affects
45 per cent. or 46 per cent. of the voted expenditure.

Diwan Bahadur A. Ramaswami Mudaliar: The Honoursble the Finance
Member knows that in making these total calculations, items of a capital

nature slso are being taken into consideration, and not merely the service
items.

" 'Mr. H. Shankar Rau: That is the expenditure charged to revenue, which
the Honourable the Finance Member was not referring to. Expenditure
charged to capital varies widely from year to year. But even if that is in-
cluded, the varlation is only 2 per cent.

... Bir Qowasji Jehangir: The expenditure charged to capital is non-voted.
Mr. H. Shankar Rau: Some portion.
. Bir Cowasji Jehangir: Only relating to services.

The Honourable Sir George Schuster: 1 would ask the Honourable Mem-
ber not to pursue this question. 1 will try to analyse all the figures and give
bim' an explanation as to why there has been tnis slight increase in the
non-voted expenditure. If anybody desires to follow up the matter fur-
ther, 1 shall be very pleased to furnish a full memorandum on the subject.
The point I wanted to make was this, that there has been no conscious
intent going on behind the scenes to shift officers from the voted to the
non-voted category and that is, it has nothing whatever to do with racial
questions or anything of the kind; it was merely certain tests which have
been under consideration for a number of years and it is the late comple-
tion of a process which was started in 1925 . . . . .

- Diwan Bahadur A. Ramaswami Mudaliar: If my Honourable friend
would forgive me, 1 was thinking of an expenditure like this. The inter-
est charges on non-voted item in 1930-81 was Rs. 7,70,74,000 and non-
voted item in 1931-32 is Rs. 6,58,42,000, a decrease of nearly one crore and
22 lakhs. If you take all this into consideration and take the total nom-
voted expenditure some years ago and the total non-voted expenditure
now, your proportions between the two proportions would be a fallacious
way of looking at the increase of non-voted expenditure.

The Honourable Sir George Schuster: I am not quite sure what my
Honourable friend’s point is. Is it that there has really been a much
greater effective change which is often off-set by a drop in matters like in-
terest charges? I should like to have time to look into those points.
These are the figures that have been supplied to me. But the facts re-
main, ag I stated, that the reason for this change, this apparent increase
in the non-voted .expenditure, is simply the classification of certain posts
as superior posts which has had to be carried out this year as part of the
formal arrangements which were launched many years ago and which have
taken some time to complete. It is simply an example of the Govern-
ment machine working rather slowly but working surely along a course
which was started a long time ago. But if my Honourable friend sug-
gests that there is eny sinister intent in if, I would like him to satiefy him-
self as to the facts.
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Then dealing with these special cases, reference was made to an extra
sllowance given to the Secretary of the Central Board of Revenue. The
Becretary is to be given Rs. 300 as overseas allowance. That is simply
because the previous Secretary, who was not an I. C. S. officer, was re-
placed by an I. C. 8. officer, whose rights included that overseas allow-
ance of Rs. 800. Therefore, the point I want to make is that in all these
cases, my Honourable friend has only detected the ordinary operation of
these rules, and it is really not fair for him to suggest that they are indica-
tions of any lack of attention to detail or any lack of proper efforts to effect
economy during the recent months. They are matters in which we have
no - discretion at all, and as I said at the beginning, if they indicate any-
thing, they indicate that there are certain privileges and allowances which
may possibly in themselves be undesirable, and which certainly can be a
subject of enquiry by any Retrenchment Committee which is set up. .

-Then, Sir, my Honourable friend also spoke about capital expenditure.
My Honourable colleague, Sir George Rainy, has already déalt with that
particular point, the particular point of the Vizagapatam harbour. There
is only one thing I want to say about that because I want to bring his
charge into relation with our policy and the policy for which I am respon-
gible. That particular harbour scheme was of course started in 1925-26
long before T personally ever thought of coming to India. If my Homour-
able friend would take the trouble to go through the finanecial history of the
lagt two vears, he would find that even he could not condemn me for not
laying & heavy hand on the restriction of capital expenditure. It is onme
task above all others—a most unpleasant task, because it has meant restrict-
ing the railway programme—it is the one task which unfortunately I have
~had to tackle as one of the major factors in my financial poliey.
Then, I would turn to what was said by the Honourable the Leader
5 p.a. of the Independent Party. He referred very largely to Army
expenditure and based his charge on the general arguments that the Army
is much too large, that the dangers are exaggerated, that the addition of
the Royal Air Force to the military forces has not been taken into account
in the reduction ofi expenditure. I shall have something to say about
that later on, and I do not want to dwell upon it now. He also made a
general charge against the whole system of Government administration.
He said, ‘It is an extravagant organisation, there is great duplication in
the working of the machine; in a sense it makes work for itself and a large
. number of posts can be cut out’’. He spoke chiefly of hig experience in the
districts which, of course, is a matter for the Provincial Governments.
But he referred slso to what we can do in the Central Government, and
indeed T do not think we can make any distinction now between economy
in the Central Government and economy in the provinces. Of course we
cannot make a direct attack on the problem of the provinces,
but really the problem is essentially the same, because, as I see it, our
task in the future must be to find more money for the provinces and it
18 the provinces which are going to get into the chief financial dlfﬁcnlt:v
owing to the fall in the prices of agricultural commodities. Therefore, it
is entirely relevant to talk about the provincial administration as well a8
the Central Goverhment administration, and I think I must admit to a
certain amount of agreement with what was said by my Honourable friend
about the duplication of administration. We are probably all of us pre-
ared to agree in our criticism of the system of heavy files, series of notes,
Brst by one officer, then by four -or five others-and so on coming by ,s‘fow



2406 LEGISLATIVE ASSEMBLY. [20TH Mar. 1981,

[Bir George Schuster.]

degrees from bottom to top, and system which served as material for eriti-
cism by Lord Curzon in his trenchant notes, which though written some
years ago, I personally am often tempted to quote as a result of my own
experience. We are all agreed about that. But it is not quite easy to say,
‘‘change the system’’, because there are great dangers in scrappfng ruth-
lessly or recklessly a system which works at present, and I do want to say
this word of caution. But having said that, I put myself whole-heartedly
on the side of Honourable Members opposite, and I say this is one of the
lineés of enquiry which a thorough retrenchment enquiry ought to follow
up, and that, if I may say so, is one of the reasons why I have handled
this whole retrenchment business as I have. I do not believe in sudden
outside enquiry which a committee like the Incheape Committee carried
out. It was very good at that time, coming after a period of war extrava-
gance when there were big things to be cut away. But in the ordinary
times when what you have got to deal with is the result of years of normal
growth and when we have got to try and adjust our machine to a new eco-
nomic condition and a new economic level, then I think we want something
different. You do not want cuts which remove certain things which sooner
or later will have to be replaced. What you want to do is somehow or
other to simplify the whole machine and get it down to a lower scale of
expenditure which will be permanent. We have seen in so many cases
of the Inchcape cuts that they held good for a time and then the things
which had been cut away had to be replaced. We have seen—and this
is one of the things which I have been suffering from in the last two years
—a practical elimination of certain services for two or three years and
then accumulated needs growing up and suddenly having to be met, with
elaims which cannot be disposed of. That is what we want to guard against.
We want really now to effect real permanent economy, a real lowering
of the permanent expenditure of Government; and it is going to be a very
difficult task. It is & task which I think can only be carried out in the
face of an emergency which gives driving force to the inquiry, and it can
only be carried out 'with the force of public opinion behind it. Therefore
I have hopes from a retrenchment committee launched in the circumstances
that we are discussing now.

Sir. T have got rather far from any consecutive line of discussion on
this subject in dealing with the particular remarks of various speakers.
But if T might return to the main theme, I have been trying in the
course of this debate to detect through all that has been said a voice of
genuine public feeling, speaking through what Honourable Members have
to say, sometimes in exaggerated terms and sometimes py reference only
to particular matters. One has to distingnish what I think one may des-
cribe as genuine public feeling from the representation of particular in-
terests, and T think every one will agree that one of the main notes that
have been struck has been that, so far as the inoome-tax -proposals are
concerned, at least so far as they hit the lowest classes, they are too
heavy. That is one note that I think I have heard. The other is that
the representatives of the public must take the onlv action which is open
to them, that is to say, some form of restriction of new taxation, to force
Government to recognise the public feeling that, with the present reduced
level of economic vitality, the country cannot bear the present level of
expenditure. To such a message we on the Government Benches cer-
teinly could not turn deaf ears. But any response that we can make
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must be limited not only by inexorable facts, but also by certain prin+
ciples which in the interests of public credit must be respected. .As to
the facts, I have tried on various occasions to impress upon Honourable
Members the limitations on what we can do immediately to cut dowm
our provigion for expenditure to the lowest limit, consistently with the
public interest. As to the principles, there is only one that need be men-
tioned and that is that the expenditure of the year must be provided far
by straightforward and sound methods. We cannot willingly leave sany
part of it uncovered to be met by an increase in our floating debt. Com-
ing back again to the facts, I had intended tonight to do something more
to reinforce what I have already said and to take the Members through
certain instances of the way in which we have handled the various de-
partmenty of the civil Government. But the time is late and I think 1
must cut out that portion of what I had intended to say. I want
to 'say something about military expenditure, and in leaving the civil ex- *-
penditure without further remark I am strengthened by two things: first,
‘because my Honourable colleague Sir Fazl-i-Husain has already said
something about it, and secondly, because, I believe, I have detected again
a genuine feeling on the other side, a recognition that as regards imme-
diate economy we cannot do very much in regard to the civil expenditure
‘this year. Perhaps we may have an occasion to discusy that matter
‘again.

Now, as regards army expenditure,—and here I come back to what
was said by my Honourable friend Sir Abdur Rahim—what we have got
.to consider here is not what we should like to do, but what we can do in
the immediate future for the purposes of the present Budget. And hers
-1 would ask Honourable Members to face realities with me. It is no use
considering whether the Army in India is too large or whether His Majes-
ty's Government ought to make a contribution for Imperial purposes,
.either a general contribution for Imperial purposes or at least & surrender
.of the capitation payments. It is no use considering these questions,
because we cannot deal with them at present. As to the first question,
-the question whether the Army in India iv too large, that is a question
which is going to be discussed as a result of the Round Table Conference
discussions, and we cannot anticipate those. On the other question, whe-
.ther Hiy Majesty's Government ought to make a contribution for Imperial
purposes or surrender the capitation payments, both these are questions
which His Majesty's Government have definitely agreed to submit to an
independent tribunal, as I said the other day, and that method also will
.be pursued in its proper time. 8o really our practical concern is whether
-the Army or the Army expenditure as it stands at present can be reduced
. this' year. -To achieve this purpose there are two possible measures, a
. more business-likec administration on the one hand or a slowing down of
- the: re-equipment programme on the other.” As regards the first  more
business-like administration, I believe myself, as I have already said, that
the Army is run in a sound business-like way. But there again Honour-
able Members will have an opportunity of going into that matter, of test-
-ing how much room there is for improvement, as part of the retrenchment
.inquiry. As regards the second point, the question whether re-equipment
can be slowed up this year, T return again to what I said at the beginning
of my speech that is to my suggestion that Honourable Members, or some
of them should meet Hiy Excellency the Commander-in-Chiet and hear
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what the has got to say on this particular question. I ¢ 84 '
than that at present, but I think the time has come whﬂ;n?fo%oniﬁﬁ
Members intend to eriticise us or refuse to accept our proposals, it is fair
for us to ask them to come and examine the actusl facts with ug which
we will disclose with complete and ‘absolute franknesy to them, That js a
'ﬁ'nuine offer, and T trust Honourable Members will take advantage of i,
Then, as regards the general Army expenditure, I do not wish to flog & vary
Weary horse or an over-wearied Assembly with further discussion of Army
expenditure. But there are certain things which I think it is importan$
that Honourable Members should realise when they are considering thig
whole guestion in its wider aspect. I think one line of thought on their
dide has been that we are now facing, as regards agricultural commodities,
8 level of prices which is if anything rather lower than the pre-war level;
and Honourable Members say, ‘‘Herc .is an Army Budget of 52§ crores
whereas the last year before the war the Army budget was just under 32
orores,”’ I think Honourable Members may feel that thst represents
tnore nearly what the country can afford today. I wonder how many have
Jried to compare pre-war Army expenditure and the pre-war Army, with
‘the Army as it exists to-day, and to consider exactly how the increase in
expenditure has come about. I would like to give Honourable Members
# few of -the salient facts about it. Actually, as far as Indian troops are
-concerned, the numbers are almost exactly the same; as far as British
“troops are concerned, in the last year before the war there were 76,000
‘British troops in India; there are now §0,000—therefore the total number
‘of troops has been very much reduced. "On the other hand there have been
a number of increases in expenditure which are either unavoidable or part
‘of the policy which the Army had to adopt: The increases of pay account
for about 8} crores; increases -in-pensions which include 4ll the war pen-
sions, account for about 3} .crores; and then one very big change, the
giving up of the. sillidar system in the Indian army, I am told, is costing
‘the Army now 4} crores.as compared with before the war. There you have
three items.alone which have added 11} crores to Army. expenditure. Then
on the top of that vou have got the Air Force,—nearly 8 crores; and so on.
I think these figures ars jnteresting and I think Honourable Members,
“who want te study this question, would do well to-make these compariscns
and just see for themselves where the difficulties come in .and realise that
it is not a swollen army which has produced this expenditure—it iv the
result of a good -many adjustments, partly adjustments in pay brought
‘about by the war, economic changes, partly adjustments in the system
which war experience proved to be necessary. Then I would also have
‘liked to take Members through the whole of the Army Budget and the
"main.beadings of the Army Budget and let them see exactly what is the
importance of those items of stores where we are supposed to be able to
make substantial economies. But as a matter of fact I will not attempt
to do that tonicht. I would only say this: the total stores part of the
Budget is something like 8} crores, of which only a small portion—not
_much more than about a quarter—represents grain purchases, and as I
_have already said, it is only in respeot of grain purchases that they hsve
yet received the full benefit of the fall in prices.. , .. ... '

Siv Oowas{l Jehangir: What about leather goods?
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The Honourable Sir George Schuster: I am told—I have hsen into all
thege thipgs yvery carefully—that they do not see any justification - for
putting down their estimates under those headings. But the whole ques-
tion is being very carefully watched. If there iy any economy we shall get
the advantage of it, but 1 cannot provide in the Budget for anything less
than the expenditure which on all the evidence before me is likely to be
incurred. If my Honourable friend wants to go into that question, it is
just one of the questions which should be followed up in more detailed dis-
oussion than is possible in this House.

Honourable Members, who I am sure are by new very wearied, may
say to me that I have answered certain points, but they will gay, ‘‘All that
is very true, but the fact still remains that this is an appalling Budget and
we cannot swallow it a it stands.”’ I just want to ask them whether the
honestly feel that this is such an appalling Budget: What has been if¥
general effect on the country? Has the country been very shocked by
the proposals that have been made? I just happened to have put into
my hands as I was coming down a circular from a firm of brokers ia
Bombay who generally criticise all that I do most severely, and this is what
they write in their circular of the 14th March:

“The budget announced on the 28th Kebruary was a goeod onme. It Lid been
dreaded for months, and this dread had retarded business and depressed securities.
It was feared by many that the deficit would be unbridgeable. The estimated deficit
Eoved to be in accordance with the most conservative expectatious and has been

b

ridged with facile ease, with the exception of that part covered by the tramafer from

ilway reserve. It has naturally met with severe criticism especially as far as expon
diture is concerned; and although criticism on this and on other major heads i
certainly justified, it must be considered on the whole a good budget as ity appeuramce
led to a general revival on the stock exchange, although that revival may have been
apsisted by the calling off of the civil disobedience campaign.’’

Sir Oowasji Jehangir: Are you reading from Premchand Roychand's
Report ?

The Hoanourable Sir George Schuster: No, I am not! (Laughter.) I will
give the name—it is Messrs. Forbes and Lunds’ Heport, I think I may
say that they are generally extremely critical of Government actions. 1
do not claim any great authority for such reports, but they must represent
the general feeling of what the ‘‘man in the street’’ says in Bombay,
‘My Honourable friend shakes his head; but he cannot get away from
the fact that Government securities have improved since then and that
the general feeling in Bombay hus copsiderably improved. Securities have
visen; exchange is strengthened; we have been able to purchase about a
million pounds worth of gold within the last few days and so on. The
position is undoubtedly far better than it was before the Budget was
introduced, and although I fully recognise that the political scttlement
has had something to do with it, I cannot accept the charge that the
Budget has upset people or done anything more than crente an impres-
sion that while the situation is a serious one, it has been honestly met,
and that the general effect of the Budget proposals is not going to kill
the economio life of the country. That, Sir, is my contention,

Wae have also heard, and I sympathise with it to a very great extent,
. & great deal about the hardships of income-tax payers. Income-tax
payers undoubtedly are going to be hard hit; but as I have sald we are
glready in the midst of a very serious eeonomic erisis; and if I have to
give my sympathies te any class, it is 8ot zeally to the incame-tay pay-
ing class but to the agricultura] producer, He is the man who reafly
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is hard hit and it is his case that we have got to consider; for that. is
really the essence of the problem in India. 'L'he question is what can we
do? We cunnot in the Central Governmmnent devise -any means directly
to help the ugriculturist. But whut we shall have to do—und 1 foresee
this very clearly unless there is a substantial improvement in the course
of the next year—we shall have to devise ways lor some form of assist-
ance to the agriculturist through the Provinciul Governments. Well, if
that is so, it may be that it is in the best interests of the country that
income-tax churges should be increased for thut purpose,—and that is
a question which I would ask Honourable Members to put themselves
when they are considering our proposals in greater dctail,—they have got
to look at Indiu as a whole, they have got to recogmise that we are in
very. difficult times, they have got to recognise that the fundamecntal
basis of everything in the country is the agricultural producer; they have
got to face the problem that if the present level of ugricultural prices is
to continue, there must be some drustic revision in the whole scale of
‘expenditure, and then with that prospect in view they have got to decide
what is the best course that the (Governmént can take just in the present
‘Budget. We are not attempting to deal with the whole problem fully;
we cannot do that mow, but we have got to do something to carry on
while the major issues can be studied and discussed, and I would  ask
‘Honourable - Members in all seriousness mot {0 regard the immediate
situation as the worst sort of thing which the country inay have to face,
‘but they should regard this as & preparatory step, a step which ought to be
taken now, o step which will give us time to deal with what I call the
major issues. As regards the major issues, the review of the scale of
“Government expenditure is certainly one, and I should like, just before
I close, to say what we propose to do us regards the pursuit of this
‘retrenchment inquiry. 1 have had the advantage recently of discussing
the position with the leaders of parties, and I think we came to a fairly
‘clear understanding on the subject and that there was no great difference
of opinion between us. What we have to provide for is.in the first place
for keeping the representatives of the public in touch with what we pro-
pose to do, and in the second place for conducting the most effective fqrm
_of inquiry into the various branches which have to be looked into. I think
every one recognised that different forms of inquiry would be required for
different parts of the field of expenditure. At the same time, expert
knowledge would be required at many points. Honourable Members
-accepting that position wished somehow or other to keep in touch with
what was beine done, .and I think they-also wished that some of the Mem-
-bers should sit in various comnmittees that may be appointed. In these
. cireumstances, what we propose to do is as follows, We propose that
there should be avpointed a fairly large committee of the Assembly in
“the -nature of a Select ‘Committee, something perhaps analogous to the
Salt Committee which was recentlv apnointed.—and I think here I' am
renresenting what was the wish of the Honourable Members whom I con-
" gulted.—that the Committee should not be elected in the ordinary way
bv the sincle transferable vote, but that thé Government should select
. the names in consultation with the leaders of parties, and that I shonld
_move a8 Reeolution for fhe annointment of this Committee as soon -as
-possible: . Gince T.saw Honourable Membérs, it has-been .represented - fo
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me that the Council of State would also like to be represented, and I
feel sure that there would be no objection to that on the part of those
Members of this House whom I have consulted. I would hope that we
could have one full meeting before the end of this session at which the
general plan could be discussed, but then I think that the most valuable
way in which this matter could be pursued would be, that is, if this
procedure is adopted, the most useful plan would be for the members
of that Committee to meet us in Simla either just at the end of April
or at the beginning of May. If we can have two or three weeks’ inter-
val we on the Government side can really get down to preparing plans,
and we will be able to put before the members of the Committee a well
thought-out plan and a well thought-out agenda, and I think then a really
useful discussion can take place, In the meanwhile, the members of the
Committee will have had time fully to study Mr. Jukes’ Report on the
review of expenditure, which is now complete, and which I hope to lay
on the table of the House in the course of the next day or so. I think
if that procedure is followed, it will really lead to the most cfficient way
of conducting this whole inquiry.

Sir, I am afraid that I have taken a great deal of the time of the
House. I do not propose to conclude with any further appeal to Honour-
able Members’ feelings. I have not tried to make a debating speech or
anything of t kind. I have tried in the time at my disposal to put
certain facts, dertain real considerations, before Honourable Members. 1f
I have not been as full as I should like to have been, I think they will
recognise the fault is not entirely mine; it has been a question of limita-
tion of time, and if, Sir, the rules of the House permitted me to make
one specch cach day on a subject of this kind, I should be able to give
a much more satisfactory account of myself than I can speaking at this
late hour at the cnd of five days.

Diwan Bahadur T. Rangachariar: Sir, before we proceed further, I
should like to make an appeal to the Honourable the Finance Member
with reference to the note which he promised about voted and non-voted

items.

The Honourable Sir George Schuster: My friend wishes a note to be
prepared. I will have that done at once and try and let the Honourable
Member have it at any rate before next Monday.

Mr. President: The question is:

“That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to vary certain duties leviable under the Indian Tariff
Act, 1894, to fix maximum rates of postage under the Indian Post Office Act, 1898,
to vary the excise duty on motor spirit leviable under the Motor Bpirit (Duties) Act,
1017, to fix rates of income-tax and super-tax, to vary the excise duty on kerosene
leviable under the Indian Finance Act, 1822, further to amend the Indian Paper
Currency Act, 1923. and to vary the excise duty on silver leviable under the Silver
{Excise Duty) Act, 1830, be taken into consideration.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Saturday,
the 21st March, 1981.
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